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INTRODUCTION ." P" 

I, the Chairman of the Public Accounts Committee 8J autho-
rised by the Committee, do present on their behalf this Two Hun-
dred and Fifteenth Report on the action taken by Government CD 
the recommendations of the Public Acoounts Committee contained 
in their Hundred and Sixty-Ninth Report (Fifth Lok Babha) Oli 
Outstanding Audit OJ:Aclerva.tions and Inspection Reports. 

2. On the 3rd June, 1975 an 'Action Taken Sub-Committee', 
consisting of the following Members, was appointed to scrutinise 
the replies from Government in pursuance of the recommendation. 
made by the Committee in their earlier Reports: 

Shri H. N. Mukerjee-Chairman 
Shri V. B. Raju-Convener 
Shri Priya Ranjan Das Muns] 
Shri Darbara Singh 
Shrt N. K. Sanghi 
Shri Rabi Ray 
Shri Raja Kulkarni 
Dr. K. Mathew Kurian 

Members 

3. The Action Taken Sub-Committee of the Public Accounts 
Committee (1975-76) considered and adopted this Report at their 
sitting held on the 14th April, 1976. The Report was finally adopted 
by the Public Accounts Committee on the 21st April, 197ft 

4. For facility of reference the main conclusionslrecommenda-
tions of the Committee have been printed in thick type in the 
body of the Report. A statement showing the main recommenda-
tionslobservations of the Committee is appended to the Report. 

5. The Committee place on record their appreciation of the 
assistance rendered to them in this matter by the Comptroller and 
Auditor General of India. 

Nr:w DELHI; 
April 21, 1976. 
Vaisakha 1, 1898 (Saka). 

(v) 

H. N. MUKERJEJ:, 
Chcrinnota, 

Public Accounts Committee. 



CHAPTER I 
REPORT 

1.1. Thls Report of the Committee deals with the action taken 
by Government on the recommendations/observations contained 
In their 169th Report (Fifth Lok Sabha), which was presented to 
Lot Babha on 29th April, 1975, on 'Outstanding Audit Observations 
and Inspection Reports' commented upo'n in Chapter VII of the 
Repert of the Comptroller and Auditor General of India for the 
year 1972-73, Union Government (Civil). 

1.2. As there were abnormal delays in settling a large number 
of OutStanding Audit Obse~ations and Inspection Reports" the 
Committee, in paragraphs 1.6 to 1.9 of the Report, had recommen-
d~: I 

·'1.6. The Committee take a very serious view that the Minis-
triesjDepartments have tried to extenuate the l1nusu~l 
delays in settling a large number of outstanding audit 
observations totalling 1,34,820 as administrative lapse. All 
the five types of audit objectwns, namely (i) sanctions 
for establishment not received (Rs. 35.00 lakhs), (il) 
~anctions not received for contingent and miscellaneous 
expenditure (Rs. 3,95.49 lakhs), (Ui) sanctions to esti-
mates not received (Rs. 13,80.73 lakhs), (iv) detailed bills 
for lump .sum drawals not received (Rs. 7,60.22 lakhs) and 
(v) vouchers not received (Rs. 17.24.61 lakhs) are of very 
serious nature and have to be taken seriously. The Com-
mittee would require that responsibilities should be fixed 
on the concerned drawing/disbursing ofticers. 

1.7. The outstanding audit observations reveal serious failure 
of the administrative ministries to regulate expenditure 
strictly according to financial rules. The Committee de-
sire that Government should make every effort to e'nsure 
that the audit observations are complied within a rea-
sonable period of time. The outstanding audit objections 
with details should be shown in the Annual Reports of 
the Ministries/Departments. Statutory and Autonomous 
Bodies. 

1.8. The Committee have no doubt that it is for the adminisw 
trative Ministries/Departments to gear up their machinery 
and take timely and effe~tive action to post necessary 
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staft or to devise proper forms or returns for the expedi. 
tious collection of information from lower formations. 
The Committee desire that the Ministry of Finance should 
deVise a suitable machinery for the expeditious settlement 
of outstanding audit observations/inspection reports. 
Guide-lines should be issued to all administrative Minis-
tries in this regard. 

1.9. The Committee have noted that there has been negligi-
ble progress in clearance of outstanding audit observa;. 
tions/inspection reports and the arrears are still very 
numerous. If the recommendations that have been made 
by the Committee in the previous paragraphs are imple-
mented both In letter and spirit, the Committee are con-
fident that a better performance will ensure in regard to 
the implementation Of the audit observations." 

1.3. On the above recommendations/observations Action Taken 
Notes received from the following Ministries/Departments of the 
GO"emment of India are appended to this Report (Appendices I t() 
XXIX): 

1. Department of Expenditure 
2. Department of Revenue and Insurance 
3. Department of Economic Affairs 
4. Depaxtment of Banking 
5. Department of Personnel and Administrative Reforms 
6. Ministry of Home Affairs 
7. Ministry of Shipping and Transport (Transport Wing) 
8. Department of Supply 
9. Department of Rehabilitation 

10. Department of Education 
11. Department of Social Welfare 
12. Department of Industrial Development 
13. Ministry of Commerce .. 
14. Department of Health 
15. Ministry of Works and Housing 
16. Department of Agriculture 
17. Department of Irrigation 
18. Ministry of External Mairs 

r 19. Department of Tourism 
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20. Department of Civll Aviation 
21. \India Meteorological Department 
22. Department of Defence 
23. Department of Power 
24. Department of Science & Technology 
25. Department of Statistics 
26. Ministry of Labour 
27. Ministry of Information and Broadcasting 
28. Department of Steel 
29. Department of Mines (Secretariat Proper; Geological Sur-

vey of India, Indian Bureau of Mines, Airborne Mineral 
Surveys & Exploration and Controller of Mining Leases), 

1.4. The number of audit observations made upto March, 1974 
but outstanding as on 31st August, 1974 in respect of some of the 
MinistrieslDepartments and their attached and subordinate offices, 
as reflected in the Report of the Comptroller and Auditor General 
of India for the year 1973-74, Union Government (Civil), is indi-
cated in the following table: 

Ministries! Depat1merts Total Total Number Amoul1t 
number amoullt of (Lakhll 
of obser- (Iakhs of obsu- of 
vations rupees) vatiors rupcfS) 
made made 
~to prior 

arch to AprlJ, 
1974 but 1971 
outstan-
ding on 
31St 
August 
1974 

I 2 3 4 5 

A. CIVIL DEPARTMBNTS 

Agriculture 4,856 1,00.88 65~ 6.65 

Commerce 823 21·96 175 7·79 

Education' and SOcial Welfare. 3,639 1,17·85 688 17·74 

Extel'l'al Affairs 8,297 2,13·23 5,138 1,11.13 

PinaI"c:e 21,025 1,92·90 4,591 50·50 
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1 :I 3 4 $ 

Health and Family PlarJling . 4,382 2,84·26 965 98·%2 
Home Affairs 24,269 14,09·S3 S,746 3,90·ao 
Industrial Development • 1,678 18·54 666 4·83 
Information ar.d Broadcastirg . 4,392 3,07·68 452 11.07 
Irrigation ar.d Power 6.51S 17,60.oS 1,106 81·41 

Labour and Rehabilitation 10,744 4,84·80 3.597 1>47·63 
Law, Justice and Compary Affaire 800 13·S4 lSI 1.08 

Shipping and Transport 1,104 3>49·67 189 9·12 
Supply. 3,602 21·41 1,325 1.69 
Steel and Mines 6,968 1,50·S0 1,5J9 58.68 

'Tourism and Civil Aviation 5,695 3,99.60 1,194 1,52.28 

Works and Housir,g 28,899 68,91.12 6,205 12,67·32 
Cabinet Secretariat 1,507 12·70 180 l.r5 

<:ulture 3,038 59·45 56S 14·27 
Electronics 390 13·99 
Science and Techrology 2.306 34·08 183 2.07 

B. DEPARTMENTALLY MANAGED COMMERCIAL AND QUASI- COMMER-
CIAL UNDERTAKINGS 

Information and Broadcastir g . 125 1.25 7 

1.5. The Outstanding Observations have been broadly analysed 
by Audit as follows: 

Nature of observationa Number Amount 
of item. (lalch. of 

rupee.) 

I 2 3 

A - CIVIL DEPARTMENTS 

(a) Sanctions for eatabliahmtnt r.ot received 2,060 1,55·97 
(b) Sanc:ti~1 not received for contingent and mi.cellar.(ou, 

expenditure . • . . • • . • 2,694 4,60.06 
(c) Sanction. to estimates not received 4,766 12,04·04 
(d) Detailed bill. for lump-sum drawsl, not received 18.025 7.92·16 
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I 2 

(e) Voucher. not received ,,24a 19.00.85 

(0 Payees' receipts not receivtd 41.359 U.50·97 
(I> Advances paid to Government Bervants not recoverld 37.334 3,34·27 
(h) Agreements with contractors/supplic:rs rot rcCCiYfd 1,653 26,15.83 

(I) Payments to contractors/ suppliers not in conformity with 
contracts and agreements . 96 36.27 

(j) Overpayments or amounts disallowed in audit not recoverf d 1,235 y8·09 

(II:) Sanctions to write off of losses etc. not received 499 "·46 
(1) Breach of financial propriety 8s 3·73 
(m) Sanctions for reserve limit ofstock/excc88 over reserve 

stock not received IS I,o,).IJ 

(n) Other reasons aa,866 17,°5041 

B. DEPARTMENTALLY MANAGED COMMERCIAL AND QUASI. COMMER-
CIAL UNDBRTAKINGS 

(a) Sanctions for estabUshmentnotreceived 

(b) Payees' receipts not received 

(c) Advances paid to Government Bervants not re covered 

(d) Overpayments or amounts disallowed in audit not reco-
vered 

(e) Other reasons 

35 

.. 
ss 

1 

s8 

0·94 

0·04 

0.11 

0.01 

0·°9 

1.6. Two cases, cited by Audit as illustrations, in which there 
have been delaYS in furnishing replies to audit observations are 
mentioned below:-

(a) Defence department had to incur an extra expenditure 
of Rs. 1,04,877 on customs duty and sea freight on account 
of delay in supply of stores for three to eleven months 
beyond the scheduled delivery date in a contract exe-
cuted in November, 1965. In December, 1968, India Sup-
ply Mission, London was requested to examine what 
portion of this loss may be recovered as liquidated 
damages from the supplier. lIn reply it was intimated in 
February, 1969 that delay on the part of supplier could 
be attributed to three lots of shipments and estimated 
liquidated damages would be DM 8,674 (or Rs. 28,000) 
It was promised that attempts would be made to recover 
the actual loss from the supplier after ascertaining the 
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loss from the in~enting officer. Final reply is, however,. 
~ti1l (January 1975) awaited from the department 
despite several reminders. 

,(b) On 8th October, 1971 firm 'A' had communicated its 
acceptance to forego packing charges of DM 14,000 if its 
progress payment terms were agreed to. Two contracts 
were issued without accepting the progress payment 
terms proposed by ftnn. 'A'. It was assumed that the 
firm would accept payment on shipment without demand-
ing any extra packing charges in view of short delivery 
period of one to six months. Packing charges were 
shown as included in the contractual price. While send-
ing acknowledgement of the contracts, the firm again 
intimated on 3rd February, 1972 that price should be 
treated as exclusive of packing charges as India Supply 
Mission, London had not agreed to progress payment 
tenus. As no action was taken to negotiate the terms of 
payment, the finn claimed packing charges of DM 14,000 
in April, 1973 and the same were accepted in June, 1973 
without obtaining approval of Deputy Director General 
and Financial Adviser thus resulting in an avoidable 
expE'nditure of DM 14,000 (Rs. 45,000 approx.). The matter 
was brought to India Supply Mission's notice on 2nd 
August, 1973; their comments are still awaited (January 
1975). 

1.7. The following table indicates the positiqn in regard to out-
standing Inspection Reports [Chapter VIII of the Report of the 
Comptroller and Auditor General of India for the year 1973-74, 
Union Government (Civil)]: 

Min istries/Departmcr ts 
Year of 
iSSll~ of 
the ear-

lier 
outstanding 

reports 

2 

A. CIVIL DEPARTMENTS 

1952-53 

1959-60 

Number of outstandirlt 

RepJrts Paragrap!l 

3 

55~ 

300 

in the 
Reports 

4 

2,568 

1,188 
,----_ ... _-_.- ._---
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I 3 4' 

Education .n,d Social Welr.ore 19S I -S2 1,6n 5,218 

Bxternal Affairs 1949-50 290 1.226 

Finance 1956-57 900 2,530 

Health and Family Plannirg 1957-58 237 865 

Home Affairs 1956-57 1,085 3,136 

Industrial Developmen t 1960-61 162 451 

Irrigation and PoWet' 1953-54 691 6.881 

Labour and Rehabilitation 1956-51 996 5.100 

Law, Justice and Company Affairs 1956-57 lZO 293 

Shipping and Transport 1954-5S 199 583 

Steel and Mines 1963-64 147 '121 

TOUrism and Civil Aviation 1956-57 210 1.133 

Works and Housing 1952-53 I,Ru 13.171 

B. DBPARTMENTALLY MANAGBD COMMERCIAL AND 
QUASI-COMMERCIAL UNDBRTAKINGS 

Agriculture 1959-60 15 81 

Finance 1966-61 II 30 

Health and Family Planning • 1964-65 28 16 

lnformation and Broadcasting 1966-61 60 145 

Irription and Power 1957-5R 18 109 

Labour and Rehabilitation 1964-65 13 65 

Works and HOIlS!n, 1966-67 24 " 
1.8. The more important types of irregularities noticed during 

inspeCtion and local audit, summarised in the Report of the" Compt .. 
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roller and Auditor General af India for the year 1973-74, are ind'i-
cated below:.: 

A. CIVIL DEPARTMENTS 

J. PUBLIC WORKS OFFICES-

Number of offices inspected during 1973-74 

(i) 

(n) 

(ill) 

(iv) 

(v) 

(vi) 

Wasteful and infructuoUS exepencliture due to defective plans, 
deSigns and abandonment of works . . . • 

Extra cost to Government due to rejection of lowrs. tenders or 
delay in accepting tenders . . . • . . 

Excess payments due to non-observance of the conditions of con-
tracts or non-provision of necessary safeguards in con-
tracts 

Splitting up of purchase OTdcrs 

Unauthorised finar cial aids to contractorS 

Delay in effecting recovery of security deposits from conttac-
torS al'd payment of contractors' bilIs . . . • 

Numbe,-of 
offices 

in which 
irre,ullri-
ties m::re 
Noticed 

402 

3S 

20 

21 

42 

(vii) AtTearsin m3intenance and/or non-maintenance of initial accountS 
of road metal, material at-site accoun ts, etc. 34 

(viii) Other irregularities 

2. TREASURIES AND OTHER CIVIL OFFICES-

Number of offices inspected duting J973-74 

(i) 

(ii) 

(iii) 

(iv) 

. (v) 

Non-observance of rules relating to custody and handling of cash, 
posting and maintenance of cash books, muster rolls, physical 
verification of cash, reconciliation of departmental receJpts and 
remittances with the treasury recQrds, recordirl of measut'e-
mer. ts. etc. 

Securities from persons handling cash and store oot obtained, 
or. if obtained, not fOT the prescribed amount. . • 

Stores accounts not maintained properly and. periodical verifica-
tion not done •. •.•• 

Defective maintenance andlor non-maintenance of Jog books of 
staff cars, etc. • • • • . • 

L<K:al purchase of aarionery in excess of authorised limits and 
expenditure incuned without proper sanction 

(vi) Delay and/or non-ret'overy of receipts, advances and other charl-
cs. ctc. 

312 

S2S 

436 

104 

573 
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.... 

(vii) G.P. Fllnd accounts ofClas! IV staff not maintained properl, 184 

(viii) Payment of I!'atltin excess ofactWll requirements . 

(is) Sanctions to write oft' ofloans,losses etc. not received 

(x) Overpayments of amounts disallowed in audit notrccovered 

(xi) Other types of irregu18Tities 

B. DEPARTMENTALLY MANAGED COMMERCIAL AND 
QUASI-COMMERCIAL UNDERTAKINGS 

Number of offices inspected during 1973-74 

(i) 

(H) 

(iii) 

(iv) 

(v) 

(vi) 

(vii) 

Extra cost to Government due to rejection of lowest terders or 
delay in accepting tenders 

Non-observance of rules t.t:lating to custody and handling or~~h. 
posting and maintenance of caSh books, muster rolls, phYSlcal 
verification of cash, reconciliation of departmental receipts 
and remittances with thoe treasury records, recording of mea-
surements etc. 

Delay in recovery and/or non-recoveryof receipts. advances and 
other charges etc. ...... . 

St01'e accounts not maintained properly and periodical verification 
not done 

Wasteful and in(ructUoUS exPenditure due to defective plans, 
designs and abandonment of works • 

Irregularities in calculatio.n of depreciation 

Non-adjustmer t of transactions etc. in accounts 

(viii) Unauthorised financial aid to contractorS 

(is) 

(x) 

(xi) 

Irrcg:llariticsin calculation of interest on capital. sundrY deb-
tors, sundry creditors, liabilities, advances and purchases, 
etc. 

Non-observance ohules reI_ring to reconcililation of departmen-
tal remittances andwitbdrawall With the Audit omee. . 

Other types of irregularities 

49 

69 

3S 

1,514 

uS- ., 

I' . 

5 

3 

T 

1 

19' 

1.9. In reply to their recommendations contained in paragraph 1.8 
of the 169th Report, the Committee have been infQI'lIled by the lr41n-
istry of Finance (Department of Expenditure) as follows: 

"Comprebensive instructions and guidelines are laid down iD 
the ~tanding Guard File on speedy settlement of Audit 
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Observationsllnspection Reports and timely disposal of 
draft audit paragraphs.' Attention of all Ministries/De-
partments has again been drawn to these instructions for 
strict Qbservance and they have been requested to review 
their existing procedures at the Joint Secretary's level and 
take special steps to liquinate the backlog of audit obser-
vationsiinspection reports, vide this Ministry's C.M. No. 
F.12 (13)-E (Coord) 175 dated 27th August, 1975." 

1.10. While the Committee are happy that certain measures 
aimed at securing the expeditious settlement of Outstanding Audit 
Observations and Inspection Reports have been taken by the various 
Ministries/Departments in pursuance of the Commoittee's recommen-
dations contained in their 169th Report (Fifth Lok Sabha), thera is 
still considerable scope for improvement, and unless concerted 
dorts are made continually, the position may well become irretriev_ 

. able. It is of particular concem that the number of Audit Observa-
tions made upto March 1974 but outstanding as on 31st August 1974 
should be as large as 1.44,054, involving a total amount of Rs. 128.59 
crores as against the corresponding figures of 1,34,820 and Rs. 113.28 
e.rores respeeti\fely as on 31st August 1973. That this should be so 
despite the 'comprehensive instmctions and guidelines' stated to have 
been laid down in the 'Standing Guard File' would indicate that 
these instructions and guidelines have been honoured more in the 
breach than in the observance. Now that these have been reiterated 
),y the Ministry of F'inance, the Committee hope that there would 
he a greater awareness on the part of the Miniitries/Departments 
of the importance of expeditious settlement of Audit Objections. 
The Committee would be watching the position in this regarll through 
the future Audit Reports. 

1.11. The Committee find that as on 31st August, 1974, advances 
totalling as. 334.44 lakhs paid to Government servants bad not been 
recovered in as many as 37,386 cases. Similarly an amount of 
... 18.10 lakhs, representing overpayments or amount disallowed 
ia audit in 1242 cases was pending recovery. The Committee take a 
serious view of these outstandings and desire that these should be 
reeoyerell eatly. 

1.1!. It i. diseoncerting that a number of Inspertion Reports are 
.. ted to- .,. eutstamllD« for ~eII o'Ver two _&des. 'file reDsOtls for 
.. sorry tt.~ of aftaln shtMIld be lone iDto thoroughly and neces-
sary remedial measures adopted and implemented. 
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1.13. The Committee take an extremely serious view of tile 
!failure on the part of the India Supply Mission, London, in not eveR 
replying to an Audit objection rair,t><i in ;\u~ust 1973 till January, 
1975. In another case. even though the Mission had promised. in 
February 1969, that attempts would be made to recover the loss 
accruing on account of delayed delivery of stores con'rncted in 
:November 1965, the final position had not been intimate'.l to Audit 
till January 1975, 'despite several reminders.' The Committee desire 
that responsibility for this impennissible dela,v ~hould be fixed for 

'appropriate action. 

NEW DELHI; 

April 21. 1976 
-.va~akha 1. 1898 (Saka). 

H, N, MUKERJEE, 
Chairman, 

Public Accoonts Committee. 



APPENDIX I 

MINISTRY OF FINANCE 

(Department of Expenditure) 

Recommendations 

The Committee take a very serious view that the Ministries! 
Departments have tried to extenuate the unusual delays in setting 
a large number of outstanding audit observations totalling 1,34.820 
as administrative lapses. All the five types of audit objections, 
namely (i) sanctions for establishment not received (Rs. 35.00 lakhs), 
(ii) sanctions not received for contingent and miscellaneous ex-
penditure (Rs. 3,95.49 lakhs), (iii) sanctions to estimates not receiv-
ed (Rs. 13,80.73 lakhs), (iv) detailed bills for lump sum drawals 
not received (Rs. 7,60.22 lakhs) and (v) vouchers not recei ved 
(Rs. 17,24.61Iakhs) are of very serious nature and have to be taken 
seriously. The Committee would require that responsibilities should 
be fixed on the concerned drawing/disbursing officers. 

The outstanding audit objections reveal serious failure of the 
administrative ministries to regulate expenditure strictly according 
to finan ia] rules. The Committee desire that Government should 
make everv effort to ensure that the audit observaUons a re complied 
with wL~lin a rca30nable period of time. The outstl;lnctlng audit 
objections with details should be shown in the Annual Reports or 
the Ministries/Departments Statutory and Autonomous B,)dies. 

The Committee have noted there has been negligible progress in 
the clearance of the outstanding audit observations/inspection re-
ports and the arrears are still very numerous. If the recommenda-
tions that have been made by the Committee in the previous para-
graphs are implemented both in letter and in spirit. the Committee 
are confident that a better performance will ensure in regard to the-
implementation of the audit observations. 

[So No.1, 2 and 4 (Paras 1.6. 1.7 and 1.9) of Appendix to 169t.h 
Report of the PAC (5th Lok Sabha)]. 

Action Taken 

The reC'Ommenda:ions of the Committee have been brought t~ 
notice of all Ministries for necessary action. 

11 
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Recommendationa 

The Committee have no doubt that it is for the administra.tive 
Ministries/Departments to gear up their machinery and take timely 
and effective action to post necessary staff or to devise proper fonns 
'Or returns for the expeditious collection of information from lower 
formations. The Committee desire that the Ministry of Finance 
should devise a suitable machinery for the expeditious settlement 
of outstanding audit observations/inspection reports. Guidelines 
should be issued to all administrative Ministries in this regard. 

[So No.3 (Para 1.8) of Appendix to 169th Report of the PAC 
(Fifth L~k Sabha)]. 

Action Taken 

Comprehensive instructions and guidelines are laid down in the 
"Standing Guard File on speedy settlement of Audit observations! 
inspection reports and timely disposal of draft audit paragraphs". 
Attention Of all Ministries/Departments has again been drawn to 
these instructions for strict obser'vance and they have b~en reques-
ted to review their existing procedures at the Joint Secretary's 
level and take special steps to liquidate the backlog of audit obser-
vations!inspeciion reports vide this Ministry's O.M. No. F.12(13)-
E (Coord) 175 datp.o 27th August, 1975 [Copy enclosed (Annexure)]. 

[Ministry of Finance No. F. 12(l3)-E (Coord)/75]. 

Annexure 
No. F. 12 (13) -E (Coord) 175 

Government of India 

Ministry of Finance 

Department of Expenditure 

New Delhi, the 27th August, 1975 

OFFICE MEMORANDUM 
Subject:-169th Report of the Public Accounts Committee (5th 

Lok Sabha) reiating to outstanding Audit objections 
and Insp~ction Reports. 

The undersigned is directed to invite a reference to the 1691h Re-
port of the Public Accounts Committee, wherein the Committee hay. 
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referred to the large number of outstanding Audit objections'ins-
pections reports and stressed the need for their early clearance.· The 
Committee have also desired that the Ministry of Finance should 
devise a suitable machinery for expeditious s~ttlement of outstanding 
audi,t objec:ions/inspection reports and issue guidelines to all ad-
ministra1ive Ministries in this regard. 

2. Comprehensive instructions already exist in the "Standing 
Guard File" on speedy settlement of audit objections/inSf.)ection 
reports and timely disposal of draft audit paragraphs. Even though 
the responsibility for removal of objections and the settlemt!nt of 
other points raised in audit devolves primarily upon the disbursing 
officers. Heaas of. offices and controlling authorities, the Ministry I 
Department has the responsibility to ensure that the requisit,~ action 
is taken in time and should therefore take active steps towards this 
end. Attention is in this connection invited to the following 
instructions contained in the Standing Guard File:-

(i) Responsibility for ensuring prompt attention to the audit 
objections/inspection reports should be placed upon a 
designated senior officers in each MinistryiDepartment. 

(ii) Ministries should maintain a register containing the items 
of audit objectionslinspection reports as reported by 
Audit authorities both in respect of the Secretariat proper 
and in respect of the attached and subordinate offices and 
indicate the action taken on each item. 

(iii) Each Ministry should fix a target date for clearance of 
outstanding audit objections/inspecl~;on reports and ensure 
that the date is adhered to. 

(iv) To facilitate better understanding of each other's point 
of view and to help in quicker settlement of audit objec-
tions/inspection reports the Ministries have been advised 
that the outstanding audit objections/inspection reports 
should be periodically discussed by the administrative 
authorities in the subordinate offices as well as in the 
Ministry with the representatives of Audit at an appro-
priate level. 

(v) When a Ministry has a large number of chronic objections 
which have somehow defied attempts to settle in the 
ordinary manner, the Ministry is required to consider the 
question o£ ap;;>ointing an ad hoc Committee including a 

, .. r.em:esent.Rtivp of the Aud,jt as an observer. to go througk 



the backlog and dispose the objection by taking appro-
priate action on each of them. 

(vi) The executive officer should while inspecting the subordi-
nate offices, make it a point to enquire about the dispos:tl 
of audit objections /inspection reports and the improve-
ments effect:!d in the procedure as a result thereof. 

3. It will thus be observed that suitable instructions I guidelines 
for the speedy settlement of audit objection already exist. What is 
required is stricter observance of the existing instructions cont3ined 
in the Standing Guard File, by the Ministries/Departments and 
th~ir attached and subordinate Offices. Ministries/D.:partment,; are 
accordingly requested to review .their existing procedure at the Joint 
Secretary's level to ensure stricter observance of the instructions 
contained in the Standing Guard File by all concerned and take 
special steps to liquidate the backlog of audit objections/inspection 
reports. 

4. The Public Accounts Committee in their 169th Rff.)ort have also 
taken a very s~rious view that the Ministries have tried to extenuate 
the unusual delays in settling a large number of outstanding audit 
observations and have desired that responsibility should be fixed 
on the concerned drawing/disbursing officer (Para 1.6). It has also 
been recommended tha.t the outstanding audit objections with details 
should be shown in the Annual Reports of the Ministry /'Department, 
Statutory and autonomous Bodies (Para 1.7). It is requested that 
necessary action on these recommendations may be taken by the 
respec.tive Ministries/Departmants concerned and "action taken 
notes" forwarded to the Lok Sabha Secretariat. 

"To 

(N. N. K. NAIR) 
Joint SecTetaTY to the Gom. of India. 

All Ministries/Departments of the Govt. of. India. 

No, F. 12 (13)-E (Coord) /75 

Copy forwarded to all Heads of Divisions and all DF As i AF As 
in the Expenditure Divisions. 

Copy to the C & A. G., New Delhi. 
J. S. BAJAJ 

Deputy Secretar1/ to the Govt. CYj India. 
[F. 12 (13) -E (Coord) /75 dt. 29.8·1975]. 



APPENDIX II 

MINISTRY OF FINANCE 

(Deptt. of Revenue & Insurance) 

Recommendations 

The Committee take a very serious view that the Ministi'ies I 
Departments have tried to extenuate the unusual delays in settling 
a large number of outstanding audit observations totalling 1,34,820 as 
administrative lapse. All the five types of audit objections, namely 
(i) sanctions for establishment not received (Rs. 35.00 lakhs), (ii) 
sanctions not received for contingent and miscellaneous ~xpcndlture 
(Rs. 3,95.49 lakhs), (iii) sanctions to estimates not received 
(Rs. 13,80.73 lakhs), (iv) detailed bills for lump sum drawa]s not 
received (Rs. 7,60.22 lakhs) and (v) vouchers not received 
(Rs. 17,24.61 lakhs) are of very serious nature and have to be takea 
seriously. The Committee would require that res;>onsibilities should 
be fixed on the concerned drawingldisbursing officers. 

The outstanding audit observations reveal serious failurf~ of the 
administrative ministries .to regulate expenditure strictly according 
to financial rules. The Committee desire that Government should 
make every effort to ensure that the audit observations are com-
plied with within a reasonable period of time. 'The outstanding audit 
objections with details should be! shown in the Annual Reports of the 
Ministries/Departments, Statutory and Autonomous Bodies. 

The Committee have no doubt ,that it is for the administrative 
MinistrieslDepartments to gear up their machinery and take timely 
and effective action to post necessary staff or to devise prop~~ forms 
or returns for the expeditious collection of information from lower 
formations. The Committee desire that the Ministry of Finance 
should devise a suitable machinery for the expeditious settlement of 
outstanding aurUt observations I inspection reports. Guidelines should 
be issued to all administrative Ministries in this regard. 

The Committee have noted that there has been negligible pro-
gress in the clearance of outstanding audit observation.cllinspection 
reports and the arrears are still very numerous. If the r ~ommenda­
tions that have been made by the Committee in the previou,; para-
graphs are implemented both in letter and in ~irit, the Committee 

16 
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ar~ confident that a better performance will ensure in regard to the-. 
implementation of the audit observations. 

(S1. No. 1-4 Paras 1.6 to 1.9 of Appendix of 100th Report, 
1974-75) . 

Adion Taken 

The observations of. the Committee have been brought to the 
notice of all concerned for guidance. A copy of the instructions 
issued in this regard vide F.No. 15164i74-IFU (B&A) dat.ed the 18th 
D!:'cember, 1975 is enclosed. 

Suitable instructions for expeditious settlement of ou~standing 
audit objections and inspection ra,or,ts have been issued by the D~­
partment of Expenditure in their O.M. No. F. 12 (13) -E (C'·.')ord) 175 
dated the 27th August, 1975, [Copy enclosed (Annexure)]. 

'To 

Sir 

(F. No. 15164j74-IFU (B &, A). 

ANNEXURE 

F. No. 15164174-IFU(B&A) 

Government of India 

MINISTRY OF FINANCE 

Deptt. of Rev. " Ins. 
(Internal Finance Unit, 

Budget & Accounts Cell) 

New Delhi, the 18th December, 1975. 

All Heads of Department under the 
Ministry of Finance (Deptt. of Rev. & Ins .) 

Sub: 169th Report of P.A.C. on Chapter VII of C. & A. G. 
for t~le year 1972-73-Union Government (Civil) re-
lating to outstanding Audit Objections and Inspection 
Reports. 

I am directed to refer to this Ministry's lettec dated the 11th 
October, 1974, on the subject cited above and to say that P.A.C. 
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while commenting on the Audit Paragraph :>211972-7:J have ob-
served:-

"The Committee fake a very serious ,"lew that the Uinistries[ 
Departments have tried to extenuate the unusual delays 
in settling a 18'l'ge number of outstanding audit observa-
tions totalling 1,34,820 as administrative lapse. All the five-
types of audit objections, namely (i) sanctions for estab-
lishment not received (Rs. 35.00 lakhs), (ii) sanctions not 
received for contingent and miscellaneous expenditure 
'(Rs. 3,95.49 lakhs), (iii) sanctions to estimates not received 
(Rs. 13,80.73 lakhs), (iv) detailed bills for lump sum dra-
wals net received (Rs. 7,60.22 lakhs) and (v) vouchers not 
received (Rs. 17,24.61 lakhs) are of very serious naMe' 
and have to be taken seriously. The Committee would 
require that responsibilities should be fixed on the con-
cerned drawingldisbursing officers. 

The outstanding audit observations reveal serious failuTe of" 
the administrative ministries to regulate expenditure 
strictly according to financial rules. The Cpmmittee 
desire that Government should make every effort to en-
sure th~t the audit observations are compiled with within 
reasonable n~riod of time. The outstanding audit objec-
tions wi th details should be shown in the Annual Reports 
of the MinistrieslDepartments, Statutory and Autonomous 
Bodies. 

The Committee have noted that there has been negligible pro-
gress in the clearance of outstanding audit observationsl 
inspection reports and the arrears are still very numerous. 
If the recommendations that have been made by the Com-
mittee in the previous paragraphs are implemented both 
in letter and in spirit, the Committee are confident that a 
better performance will ensure in regaord to the imple-
mentation of the audit observations." 

It is, therefore, requested that P.A.C.'s recommendations may 
be strictly complied with in accordance with the instructions already 
issued in this connection from time to time. 

2. As desired by the Committee responsibility should be fixed on 
the concerned drawing and disbursing officers for the unsual delaYS 
in settling a large number of outstanding audit observations wher-
ever necessary and facts of such cases reported to this Ministry for 
information. 
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3. A copy of the Department of Expenditure O.M. No F 12(13)-
E(Coord) 175 dated 27-8-1975 containing the instructions in the matter 
is enclosed for strict compliance. 

Yours faithfully, 

(J. R. K. SRIVASTAVA), 
Under Secretary to the Govt. of India. 

COPY 

No. F. 12(13)-E(Coord) 175 
Government of India 

MINISTRY OF FINANCE 

Department of Expenditure 

New Delhi, the 27th August, 1975. 

OFFICE MEMORANDUM 
Subject:-169th Report of the Public Accounts Committee (5th Lok 

Sabha) relating to outstanding Audit Objections and Ins-
pection Reports. 

The undersigned is directed to invite a reference to the 169th Re-
port of the Public Accounts Committee, wherein the Committee 
have referred to the large number of outstanding Audit Objectionsl 
Inspection Reports and stressed the need. for their early clearance. 
The Committee have also desired that the Ministry of Finance 
should devise a suitable machinery fo'l' expeditious settlement of out-
standing audit objectionslinspection reports and issue guidelines to 
all administrative Ministries in this regard . 

. 2. Comprehensive instructions already exist in the 'Standing Guard 
File' on speedy settlement of audit objectionsiinspection reports and 
timely disposal of draft audit paragraphs. Even though the responsi-
bility for removal of objections and the settlement of other points 
raised in audit devolves primarily upon the disbursing officers, Heads 
of offices and controlling authorities, the MinistrylDepartment has 
the responsibility to ensU'l'e that the requisite action is taken in time 
and should therefore take active steps towards this end. Attention 
is in this connection invited to the following instructiens contained in 
the Standing Guard File:-

(i) Responsibility for ensuring pre>mpt attenthn to the audit 
objections/inspection Teports should be placed upon a 
designated senior officer in each Ministry IDepartment. 
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(ii) Ministries should maintain a register containing the items 
of audit objections/inspection I'eportS as reported by Audit 
authorities both in respect of the Secretaria,t proper and 
in respect 'Of the attached and subordinate offices and 
indicate the action taken on each item. 

(iii) Each Ministry should fix a target date for clearance of 
outstanding audit objections/inspection reports and ensure 
th:'t the date is adhered to. 

(iv) To fa~ilitate better understanding of each othel":; point of 
view and to help in quicker settlement 'Of audit objections/ 
inspection reports the Ministries have been advised that 
the outstanding audit objections/inspection reports should 
I·' periodically discussed by the administrative authorities 
in the subordinate offices as well as in the Ministry with 
the representatives of audit at an appropriate level. 

(v) When a Ministry has a large number of chronic 'Objections 
which have somehow defied attempts to settle in the 
ordinary manner, the Ministry is required to consider the 
question of ~ppointing .an ad hoc Committee including II 

representative of the Audit as an observer, to ~o through 
the back-log and dispose the objection by taking appro-
priate action on each of them. 

(vi) The executive officer should, whl]e inspecting th,! suuor-
dinate offices, make it a point to enquire about the dis-
posal of audit objections/inspection reports and the im-
provements effected in the procedure as a result thereof. 

3. It will thus be observed that suitable instructions/guidel"nes 
for the speedy settlement of audit obje::tions already exist. What is 
requiTed is stricter 'observance of the existing instructions contained 
in the Standing Guard File, by the Ministries/Departments .!nd theil' 
attached and subordinate offices. Ministries/Departments tire accord-
ingly requested to review their existing procedure at the Joi'1t 
Secretary's level to ensure stricter observance of the instructions 
contained in the Standing Guard File by all concerned and take 
~pecial steps to liquid?te the backlog of audit objections/inspecUon 
r~p;l;"t!I. 

4. The Public Accounts Committee in their 169th Report have 
also taken a very serious view that the Ministries have tried to 
extenuate the unusual dfllays in settlin,~ $I large nLlmber of outstand-
ing audit observations and have desired that responsibility should 
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be fixed on the c mcerned dra.wing/disbursing officer (Para 1.6). It 
has also been recommended that the outstanding audit obje~tions 
with details should be shown in the Annual Report3 of the Ministry / 
Department, Statutory and autonomous Bodies (Para 1.7). It is 
requested that necessary action on these recommendations may be 
taken by the respective MLlistries/ Departments concerned QJld 'ac-
tion taken notes' forwarded to the Lok Sabha Secretariat. 

Sd!-
(N. N. ;'C. Nair) 

Joint Ser'retary to th~ Govt. of Ind:rt. 

To 

All Ministries/Departments of the Govt. of India. 

No. Y. 1?(3)-F .. (Cord)!75. 
Copy forwarded to all Heads of Divisions and all DFAsjAFAs ill 

the Expenditure Divisions. 

Copy to the C & A.G., New Delhi. 

Sd!-
(J. S. Bajaj), 

Deputy Secretary to the Govt. of India.. 
(Letter No. 15/64!75-IFU /B&A dt. 22-12-1975) 



APPENDIX III 

No. F. 8(23)-B!75 

MINISTRY OF FINANCE 

t (Department of Economic Affairs) 

New Delhi, the 27th Jan., 1976. 

OFFICE MEMORANDUM 

SUBJECT: -l69th Report of P.A.C. on Chapter VII of Report of Comp-
troller and Aurlitor General of India for the year 1972-73 
Union Govt. (Civil) relating to Outstanding Audit Obser-
vations and Inspection Reports. 

The undersigned is directed to refer to Lok Sabha Secrehriat's 
O.M. No. 2j4/6/74/PAC dated 21-1-76 on the subject indicated above. 

2. Since in the case of recommendations vide S. Nos. 1 to 4 of 
Appendix to the above noted Report of the P.A.C., the replies to all 
the recommendations of the Committee which were of a general 
nature and marked for all Ministries had been furnished by the 
Department of Expenditure (a copy is ~nclosed) * no separate 'Action 
Taken' statement in respe::t of these recommendations is required 
to be furnished by this Department. Necessary action sO far as the 
instructions cont::-jned in para 4 of Depart~e't of Expenditure's 
O.M. No. F. 12 (13)-E (Coord)/75 dated 27-8-1975* enclosed with the 
action taken statement forwarded by the Dep~rtment of Expenditure 
on the above Report, has already been taken by this Department. 

Sd!- (KM. SOMI TANDON) 
Under Secretatry to t.he Govt. of India 

--"0 " __________________________ _ 

-Sec A'l'lexure r 
*Not vetted in Audit 



APPENDIX IV 

MINISTRY. OF FINANCE· 

(DEPARTMENT OF BANKING) 

Recommendation 

The Committee take a vety serious view that the Ministries! 
Dep8rtments have tried to extenU'lte the unusual delays in settling 
.a large number of outstanding audit observations totalling 1,34,820 
as administrative lapse. All the five types of audit objections, namely 
{i) sanctions for establishment not received (Rs. 35.00 lakhs). (ii) 
sanctions not received for (cntingent and miscellaneous expenditure 
(Rs. 3,95.49 Jakhs), (iii) ~'anctions to estimates not received (Rs. 
13,80.73 lakhs), (iv) detailed bills for lump sum drawals not 
received (Rs. 7,60.22 lakhs) and (v) vouchers not received 
(Rs. 17,24.61 lakhs) are of very serious nature and have to be taken 
seriously. The Committee would require that responsibilities should 
be fixed on the concerned drawingldisbursing Officers. 

[So No. 1 (Para. 1.6) of Appendix to the 169th Report of PAC 
(5th Lok Sabha») 

Action taken 
(i) Audit observations: 

Most of the audit observations which are of routine nature, relate 
to the p.djustment of T.A., L.T.C. and le'lve salary advances. Neces-
sary adjustments in respect of such advances were carried out in 
:this Department as soon as possible. However these adjustments 
were not carried out simultaneously in the books of A.G.C.R. with 
the result that number of items were shown outstanding in the book~ 
of audit though a large number of them had already been settled. 

The year-wise break-up of the audit observations outstanding 
against the Department of Banking as on 31-8-1973 as intimated by 
:the AGCR is given below: 

(a) A.O.C.R. (i) G.M. Section . . 
(Objections Gazetted Officers) 

(ii) T.M. Section 

(b) A..G. Bombay 

TOTAL 

-Not vetted in Audit 

1971-72 
'972-73 

IQ7o-7' 
1971-72 
'972-73 

8 
26 

2 
54 
IS 

5 

110 
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On receiving the extracts of C&AG's report regarding outstanding 
Audit Observations and Inspection Reports relating to the Depart-
ment of Banking. the Office of the AGCR were r'equested to furnish 
full details of all outstanding items against this Department as such 
details were not available. On receiving of the details, position with 
reference to the settlement of the items were furnished to the AGCR. 
After some correspondence. the office of the AGCR(DA 8) reported 
the latest position of outstanding audit objections in respect of the 
non-gazetted staft in May, 1975. As per the AGCR's letter of May. 
75, 2 items are outstanding. All these relate to minor technical ob-
jections such as verification from service books of non-gazetted 
staff. Necessary action for settlement of theSe items has already been 
taken separately. These will be settled shortly. 

(ii) 11ISPfCtion Reporu; 
The break-up of the outstanding Inspection Teportsis ~iven below :-

No. of N'·.mber 
Year I', sp~ction of paras 

reports 

1955-56 6 14 

1972-i3 z 6 -------
TOTAL 8 20 

Tile latest p:>.iiti ,n of the Inspection report~ is set ollt as under : 

Year of 
Inspection Para No. 
Tepot't 

1965-66 4,6, 7 Be 8 

1966-67 3 

1966-68 7 

1968-69 7 

1969-70 2, 4 Cii) 

1969-71 6 

1971-72 4,5&6 

1972-73 I, 2 (b) 

1969-70 4 

1971-72 

197(-72 :z 

1971-72 s(iv) 

1972-73 3 

Latest positior 

1 Necessary comments had already been fUrnished t A.G.C.R. Reply is awaited from them. 
to the. 

J 
Settled vilk AGCR's letter dated 14-9-75. 

1 N.:cessary commCl'ts had beel'! '\'er t to the AGCR and their r reply is awaited. 
J 

NecessarY sa"ction for write oft' of the loar Rs. sooo/- to 
the Departmental Car teen had already been issll.ed. 

Seuled 

N.:ccssary remitta"ce certifiClte had been obtaircd f"om. 
Treasury Officer II d sent to the AGCR for seulerner t. , . 

~ Settled vitU AGCR'S letter dated 22-12-75. 
) 
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Recommendation 

The outstanding audit observe.tion reveal serious failure of the". 
administrative Ministries to regulate expenditure stl'ictly ac:ording 
to financial rules. The Committee desire tha t Government should 
make every effort to ensure that the audit observations are complied 
with within a reasonable period of time. The outstanding audit ob-
jections with detaHs should be shown in the Annual Reports of the 
Ministries/Departments, Statutory and AutonomJUS Bodies. 

[So NO.2 (Para 1.7) of Appendix to th~ 169th Report of PAC 
1974-75 (5th Lok Sabha)]. 

Action taken 

The observation of the Committee have been noted for strict 
compliance. The outstanding audit objections with details will be 
shown in the Annual Report of the Ministry of Finance 1975-7f.. 

Recommendatio'l 

The Committee have no doubt that it is for the administrative 
MinistdeslDepartments to gear up their machinery and take timely 
and effective action to post necessary staff or to devise proper forms 
or return for the expeditious collection of information from lower· 
formation. The Committee desire that the Ministry of Finance 
should devise a suitable machinery for the expeditious settlement 
of outstanding audit observationslinspection reports, Guidelines 
should be issued. to all administrative Ministries in this regard. 

[So No.3 (P;4TR 1.8) of Appendix to the 169th Report of PAC (5th 
Lok Sabha)J 

Action taken 
The observations of the Committee have been noted for compli-

ance. Suitable steps are being taken for the expeditious settlement 
of outstanding audit observationsllnspection Reports. 

[D.O. No. G-25013 i5175-cash dt. 2.1.1976b 



APPENDIX V 

CABINET SECRETARIAT 

(DEPARTMENT OF PERSONNEL & ADMINISTRATIVE 
REFORMS) 

Recommendation 

The Committee take a very serious view that the MinistrieslDe-
pa:-tments have tried to extenuate the unusual delays in settling a 
large number of outstanding audit observations totalling 1,34,820 as 
administrative lapse. All the five types of audit observations namely 
(i) Sanctiona for establishment not received (Rs. 35,00 lakhs) , (ii) 
sanctions not received for contingent and miscellaneous expenditure 
(Rs. 3.95.49 lakhs), (iii) sanctions to estimates not received (Rs. 
13.80.73 lakhs) , (iv) detailed bills for lump sum drawals not re-
ceived (Rs. 7,60.22 lakhs) and (v) vouchers not received (Rs. 
17,24.61 lakhs) are of very serious nature and have to be taken 
seriously. The Committee would require that responsibilities should 
be fixed on the concerned drawingldisbursing officers. 

rS. No. 1--Appendix Para 1.6 of PAC's 169th Report (5th r.nk 
Sabha)]. 

Action taken 

No such case is involved in the pending audit observatiorsiins-
pection reports for the year 1972-73 in regard to tae Department of 
Personnel and A.R. and its attachedlsubordtnate offices. However, 
the :recommendations of the Committee have bt'~n brought to the 
notice of all the concerned officers of this Department for ~utdance 
vide this Department letter No. 1111 i75-Ad. II dated 17.5.75. 

Recommendation 

The outstanding audit observations reveal serious failure of the 
administrative ministries to regulate expenditure strictly according 
to financial rules. The Committee desire that Government should 

26 
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make every effort to ensure that the audit observations are com-
plied with within a reasonable period of time. The outstanding audit 
objections with details should be shown in the Annual Reports of 
the Ministries I Departments, Statutory and Autonomous Bodies. 

[So No.2-Appendix Para No. 1. 7 of PAC's 169th Report (5th Lok 
Sabha)]. 

Action taken 

Necessary action is always taken in this regard. Further instruc-
tions have again been issued to all concerned. Instructions have also 
been issued that the outstanding 'objections with details should be 
shown in the Annual Reports of the Department, vide this Depart-
ment letter No. 1111175-Ad-ll dated the 6th September, 1975. 

Recommendation 

The Committee have noted there has been negligible progress in 
the clearance of the outstanding audit observationslinspection re-
ports and the arrears are still very numerous. If the recommenda-
tions that have been made by the Committee in the previous para-
graphs are implemented both in letter and in spirit, the Committee 
are confident that a better performance will ensure in regard to the 
implementation of the audit observations. 

IS. No.4-Appendix Para No. 1.9 of P.A.C.'s 169th Report (5th 
Lok Sabha)] 

Action taken 

The recommendations of the Committee have been brought to 
the notice of all the concerned Offices of this Department for their 
guidance vide this Department letter No. 111 1 I 75-Ad. II dated the 
17.5.75. 

[D.O. No. 1111175-Ad. II dated 4.12.1975] 

258 L.S.-3. 



APPENDIX VI 

MINISTRY OF HOME AFFAIRS 

Recommendation 

The COtIIlmittee take a very serious view that the Ministries! 
Departments have tried to extenuate the unusual delays in settling 
a large number of outstanding audit observations totalling 1,34,820, as 
administrative lapse. All the five types of audit observations, 
namely (i) sanctions for establishment not received (Rs. 35.00 lakhs), 
(ii) Sanctions not received for contingent and miscellaneous 
expenditure (Rs. 3,95.49 lakhs). (iii) sanctions to estimates not 
received (Rs. 13,80.73 lakhs), (iv) detailed bills for lump sum, 
drawals not received (Rs. 7,60.22 lakhs) and (v) vouchers not 
received (Rs. 17,24.61 lakhs) are of very serious nature and have to 
be taken seriously. The Committee would require that responsibi-
lities should be fixed on the concerned drawing/disbursing officers. 

[So No. I-Appendix Para N. 1.6 of PAC's 169th Report (5th Lok 
Sabha)]. 

Action taken 

The recommendation has been brought to the notice of all the 
concerned officers of this Ministry for guidance and strict compliance' 
and they bave also been requested to fix responsibilities on the 
concerned drawing/disbursing ofticersin all cases of unusual delays 
in the settlement 0If audit objections vide this Ministry's circular 
~tter No. 7\4!75-Ac. In dated 24th September, 1975 (Copy en-
enclosed). 

Recommendation 

The Otutstanding audit observations reveal serious failure of the 
administrative ministries to regulate expenditure strictly according 
to financial rules. The Committee desire that Government should 
make every effort to ensure that the audit observations are complied' 
with within a reasonable period of time. The Qutstandin~ audit 
objections with details should be shown in the Annual Reports of 
the MinistrleslDepartments, statutory and Autonomous Bodies. 

[So No.2-Appendix Para No. 1.7 of PAC's 169th Report (5th 
Lok Sabha)] 
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Adion takewa 

The concerned officers in the Ministry have been requested to 
issue necessary instructions to all their concerned of6cers to re-
gulate expenditure strictly according to the financial rules and to 
ensure that the audit observations complied with within a reason-
able period of time vide this Ministry's circular letter No. 714175-Ac. 
III dated 24th September, 1975. 

The outstanding audit objections with details will be shown in 
the Annual Reports at the Ministry of Home Affairs, as desired. 

Recommendation 

The Committee have no,ted ther~ has been negligible progress in 
the clearance of the outstanding audit observations/inspection reports 
and the arrears are still very numerous. If the recommendations 
that have been made by the Committee in the previo\lS paragraphs 
are implemented both in letter and in spirit, the Committee are 
confident that a better performance will ensure in regard to, the 
implementations of the audit observations. 

[So No.4-Appendix Para No. 1.9 of PAC's 169th Report (5th Lok 
Sabha») 

Action taken 

The concerned officers in the Ministry have been requested to 
bring this recommendation at the Committee to the notice of all 
their c;oncerned officers and to ensure that the recommendations 
made by the Committee are implemented in full, vide this Ministry's 
circular letter No. 714175-Ac. III dated 24th September, 1975 
(Annexure) . 

Annexure 
No. 7/.{.j75-Ac.lII 

GOVDlNIaNT OF IN'DIA/BHARAT SAJUtAR 

MINISTRY OF HOME AFFAIRSIGRIH MANTRALAYA 

New Delhi 110001, the 24th September, 1975. 
To . ! . I r , I n~'" r-: .. 
SUBJECT.-l69th Report of the Public ACCOUfLta Committee (1974-75) 

relating to out!tanding audit objections and In.spectioft 
Report.. 

Sir, 
I am directed to enclose a copy of the recommendations of the 

Public Accounts Committee (1974-75) made in paras No's. 1.6 to 1.9 



of their 169th Report mentioned above. The action to be taken on 
those recommendations has been indicated therein. It is requested 
that these instructions may please be strictly observed in respect of 
all audit objections and Inspection Reports with which you are 
concerned. 

Yours faithfully, 
Sd/- P. K. Sarkar, 
Dir~ctor (Finance). 

No, 714175-Ac,JII New Delhi 110001, the 24th September, 1975. 

Copy with enclosure forwarded for similar necessary action to:-
U.S. (Cash), Director (Hindi), and D.S. (SCT) , Ministry of 

Home Mairs. 

Sd/- P. K. Sarkar, 
Director (Finance). 



Paras Nos. I' 6 to I' 9 of l69th Report of th, Puhlie Aaotlrw CommUlU (1974-75) 

s. No. Para No. Recommendations Action to be takeJl 

I I.' 

a 1.7 

The Committee take a very serious vieW that the Ministries! The reccmmtr.c.ati{ n may be brought to the notice 0{ all 

Departments have tried to extenuate the unu&Ua) dekysin the drawing/c'j~bun:J:g dlkers concerned With strict inatrue-

settling a large number of outstanding &tWit observations tionstodeal with the audit objection cues of A PRIORITY 

totalling, 1,34,820 as adminiltrative lapse. AU the five basis. Ix: all castS ofur,u~ua) delays in the matter of settlement 

types ofaudit objections, Damely (i) sanctions for establish- of audit obifcticr.s, responsibiJifie s shculd be bed on the 

ment Dotreceiyed (Rs. 35'00 lakhs), (ii) sanctions not conce.m~ draWr,gjcljsbUrsillg dlicHs ur.d (r intimation to this 

received for contingent and miscellanecus expenditure Ministry. 
(RI. 3.9$' 49lakhs), (iii) sanctions (0 estimate. Dot received 

(Ra. 13.80'13lakhs), (iv)detailed biUsfor tumPsums drawals 
notreceind (Rs. 7,60,22Laths), and (v) vOUChers nOt rece-
ived (RI. 17,24'61 laths), are of very seriOUSDat11fe and 
have to be taken serioUsly. The Committee wOUld 
require that responsibilities IhouJd be fixed on the 
concerned drawingfdisbuning c8lcer1. 

Tile oUtstanding audit observations reYQlls seriona faiture of Necessary iDstrucUcna may be issued to aU the ~ COSlc:ellJtd dB--
the administrative ministries to regulate aJlUlditure <:ers ;-
ltricdYllacor'ding to financial rules. The Committee desil"_ 
iag that G:wemmeDt should make eVery effort to ensure 
thllt the -it observations arc complied With withina re-
asonable 'mod of tim~. TheOUlltaadingaudit objectiODB 
witbde1llilsshould be shown ia the Annual Reports of the 
MbYs~ta, Statutory and AUtoncmcus Bo<!ici. 

(i) To regulate e:xp<:r.~itUrc .trictly accotding to the financial 
rUles and 

(ii) to ensure that the audit 'ohset"vlltirflS are complied With 
within a reasooable pericd of time . 

(2) A list of outstanding audit objecticns with detaitss11dt,. as 
Dature of the objcctiom.· and 1Illdit· in\'Olved _Well. the year 
of the ~ons should be fUmishtd to the Ministry of Home 
Affairs eVery year by the end of JANUARY to enable this 
Ministry to incorporate the same in the AnnUal Report. The flrst 
liat in this regard may please be sent by 3ISt January, 1976. 

~. 
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APPENDIX VII 

llINISTRY OF SHIPPING &: TRANSPORT 

(T ..... sport WiDg) 
Recommendation 

The Committee take 8 very serious view that the Ministriesl 
Departments have tried to extenuate the unusual delays in aettiinc 
a large number ot outstanding audit observations totalling 1,34,820 
as administrative lapse. All the five types of audit objections, namely 
(i) sanctions tor establishment nQt received (Rs. 35.00 lakhs), (ii) 
sanctions not received for contingent and miscellaneous expendi-
ture (Rs. 3,95.49 lakhs), (iii) sanctions to estimates not received 
(Rs. 13,80.73 lakhs), (iv) detailed bills for lumpsum drawals not 
received (Ra. 7,60.22 lakhs) and (v) vouchers not received 
(Ra. 17,24.61 lakhs) are of very seriOtUS nature and have to be takea 
seriously. The Committee would require that responsibilities 
should be fixed on the concerned drawing/disbursing officers. 

[Sr. No. 1 (Para No. 1.6) of Appendix to 169th Report of the 
Public AccOtunts Committee (15n4-75), 

Action taken 
Sp far as the Ministry of Shipping and Transport are concerned. 

a comprehensive review of the outstanding Audit Objections ana 
Inspection Reports appearing,~ Chapter VII of the Report of tM 
C&AG of India for the year 1972-73 has been CQIlducted and the 
result is contained in Annexure 'A' and 'B'. The position, as in-
dicated in 1hese Annexur~ is summarised in the table below: 

I\'ldit Obj'ections Inspection RC'p<>I't 

No. Amo'\rt 
Rs. 

(a) No. of outstanding Audit Objectiors 
and Inspection ReJ)opts as per C&AG 
Rcpartfor 1912-73Arm~~· . Ia34 3,31,18,193 

(b) N). of A'l<iit O~jectionland Inspection 
Rep:>rts as cl cared upto 3a.9-7S • 1067 3,21,08,623 

(c) No. of Audit Obi.etions and Inspection 
Reports still pending . . . 167 10,10,170 

·See attached r:ote. 

33 

-- -----No. Paras 

197 628 
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34 

It will be seen that the number of Audit Objections has corne down 
from 1234 (Rs. 3,31,18,793) to 167 (Rs. 10,10,170). Similarly, the num-
ber of inspection Reports and Paras is reduced from 197 to 112 and 
from 628 to, 381 respectively. ·A considerable improvement has thus 
been achieved through special etfo-rts made by. drawing/disbursing 
officers upon whom the need for prompt settlement of Audit Objec-
tions and Inspection Reports is being impressed continuously. 
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Dn (Shippine) MA 6 S • • -Reply 
Dot 

AlHW PDA 1 2 • • recxived 
from 

Dfpalt-

8 9 I 2. 
men'al • - Offices 
regar-
dir:g 

AIHW PDA 
latest 

Central 4 33 Ie • - posidon 

Calcutta DO ~Shippinl) MA 47 112 20 29 - -
T01'AL: 197 628 8S 247 72- 262-

- Replies are awaited from Depanmertlll Oftb rs rt gIIrding latnt po~lior for 40 Reports involvin g II9 p'ltll!;. c:,., 

.~eallC see attaclled note. co 
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Note 

The figures of Audit Objections, Inspection Reports and paras as-
appearing in the CIEAG'. Report for 1972-73 were rensed to those-
81 shown in Annexure A&B as per discrepancies pointed out by the 
AG Bombay/AGCW&M New DeIhl as below:-

Name of A.G. Audit Amount in Inspection Paras 
Objection Rupee. Report 

---_. 
1 2 3 S 

A.G. Bombay (AI reported to AGCR) 331 ... S6,314 7 13 

(As Re~lCd) 292 4,8S,320 8 9 
CW&M (As reported to A.G.C.R.) 6 19 

(As Re~led) S IS 

Audit Objections Inspe t'\ion R( port 6 

No. Amount No. Paras 

No. of outst.ndin. audit objections & 
InspectiOfl Reports.s per C&AG Re-
port for 1973-73 1273 3,30,89.787 197 636 

Oiscreparq •• per note above. (-) 39 (+) 29,006 (-) (-)8 

TOTAL : 1234 3.31.18,793 J97 628 

lteeommendation 

The outstanding audit observatioI15 reveal serious failure of the· 
administrative MWstries to regulate expenditure strictly accorrl-
ing to financial rules. The committee desire that Government 
should make every effort to ensure that the audit observations are 
eomplied with within a reasQIlable period of time. The outstand-
ing audit objections with detail. should be shown in the Annual 
Reports of the MinistrieslDepartments, statutory and Autonomous· 
Bodies. 

[Sr. No. 2 (Para No. 1.7) of Appendix ~ 169th Report of the-
PubJiic Accounts Committee (1974-75)]-
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Directions have been issued from time to time stressing UpOD 
the DrawinglDisbursing ofticers in the Ministry to clear the Audit 
Objections and the Inspection Reports 85 early 85 possible. Such 
directions were last issued vide para 3 of this Ministry's endorse-
ment No. BAS-13/75, dated the 1st October, 1975 (Annexure 'C'). 
The requirement of showing audit objections with details in the 
Annual Report of the Ministry has been noted for compliance. 

ANNEXURE C 

GOVERNMENT Of' INDIA 

MINISTRY OF SHIPPING AND TRANSPORT 
(Transport Wing) 

No. BAS-13/7l5 Dated New Delhi, the 1st October, 1975· 

SUBJECT: -Half Yearly Statement of outstadin'g audit objections and 
Inspection Reports for the period ending 30-9-74 but not 
settled upto 31-3-75 in respect of the Ministry of Shipping, 
and TranspOrt. 

A copy of letter No .. Gen1lXV (10) 175-7611169 dated 28th August, 
1975 from the A.G.C.W. & M. together with half yearly statement of 
outstanding audit objections and Inspection Reports for the period 
ending 30th September, 1974 but not settled upto 31st March, 1975-
In respect of Ministry of Shipping and Transport has been enclosed .. 
The objections and reports relate to the following units: 

(i) C & A Section 
(ii) I.S.T.C. 

(iii) IWT Directorate 
(iv) SY I 
(v) SY II 

(vi) PDA 
(vii) PG 

(viii) MW 
(ix) PDB 
(x) PDC 
(xi) Roads Wing (C&G) 

(xii) BRDB 
(xiii) D.G. I&L. 
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The number of copies of statement received is only two. It Is, 
therefore, not possible to supply one copy each to all concerned 
units. As it is not possible for the Budget Section to segregate the 
objections and reports, it has been indicated below as to how each 

-unit should collect 'information relating to them. 

3. All the units are aware that Public Accounts Committee take 
a very seriaus view of the outstanding audit objections and Inspec-
tion Reports. It is, therefore, requested that prompt settlement of 
the outstanding audit objections and Inspection Reports is taken up 
with the A.G.C.W.&M, and the result reported to Budget Section 
latest by the 15th October, 1975. 

'To 

Sdf-
(H. RAJAN) , 

Accounts Offi~. 

1. e&A Seftion.-A statement of outstanding audit objections 
and Inspection Reports concerning C&A Section, ISTC &: IWT is 
attached. 

2. T. Section!IWT Directorate are requested that Audit Objections 
and Inspection Reports relating to them may kindly be segregatef\ 
from the statement available with C&A Section or Budget Section. 

3. Roads Wing.-A statement of audit objections and inspection 
reports pertaining to Roads Wing and Border Roads Development 
Board is attached. 

4. Border Road Development Board.-It is requested 'that they 
should depute an Assistant to copy out information relating to them 
from the statement with Roads Wing or Budget Section. 

5. M.T. Section.-A statement relating. to D.G.!. &: L is attached. 

6. SYI, SYIT, PG, MD, PDA, PDB, PDC Sections. 

The statement enclosed shows the objections relating to all the 
• .sections. Each section may kindly deal with the items relating to 
'them and report may be furnished as desired by 15-10-75. 

Sd/-
(H. RAJAN), 
ACt"OUftts Officet'. 
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Recommendation 

The Committee have no doubt that it is for the administrative 
MinistrieslDepartments to gear up their machinery 'and 'take timely 
and e~ective action to post necessary staff or to ct,evise' proper forms 
or returns for the expeditious collection of information from lowttt' 
formations. The Committee desire that the Ministry of Finance 
should devise a suitable machinery for the expeditious settlement 
of outstanding audit observationslinspectlon report. Guidelines 
should be issued to all the administrative Ministries in this regard. 

[~r. No.3 (Para No. 1.8) of Appendix to 169th Report of the 
PubUc Accounts Committee (1974-75)]. 

Action taken 

Pending receipt of the guidelines from Ministry of Finance, 
instructions have been given to all the Units concerned in the 
¥inistry to gear up their machinery for taking timely and effective 
action and for c\evising proper forms or returns' for the' expeditious 
~ol1ection of information from lower formations for the purpose o! 
prompt se~t~ement of Audit Observations and Inspection Reports 
'Vide para 3 of this Ministry's endorsement No.4-Bud (22) 174, dated 
12-6-75 (Annexure 'D'). In compliance of these instructions, 
Director General of Border Roads have issued instructions vide their 
No. 22800 1 DGBR IE2AIAudit, dated 2-8-75 (Annexure E) to their 
lower formations. 

ANNEXURe tD' 

MOST IMMEDIA-:r~ 

GOVERNMENT OF INDIA 

MINISTRY OF SHIPPING AND TRANSPORT 

(Transport Wing) 

No. 4-Budget(22) 174. New Delhi, the 12th June, 1975. 

'SUBJECT: -169tb Report of the Pub~ic Accounts Committee on Chap-
" , ' : ..... I / ". r- )..- . I 

ter VItof the RePort' or the Comptroller and Auditor 
General of IIl~a ~or the year W7~-73-Union Government 
(Civil) fela~in~ to outs!~~ing Auc\it observations and 

inspection repOrts-:-Furnfshing' of Actlon 'Taken Notes. 
258 L. 9.-4 
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A copy each of the Lok Sabha Secretariat Office Memorandum No~ 
21416174-PAC dated 6-5-75 and of their D.O. letter of the same num-
ber dated 14-5-75 on the subject noted above is attached. A copy of 
the Public Accounts Committee's recommendation extracted from 
the above report. on which the uAction Taken Note" is to be furnish-
ed to the Lok Sabha Secretariat, is also attached. 

2. The A. G. -wise break-up of 1273 audit observations and 197 
inspection reports relating to this Ministry appearing in Chapter VII 
of the Report of the Comptroller and Auditor General of India for 
the year 1972-73 is enclosed in Annexure IA'. The position of the out-
standing items as on 30-9-1974 is indicated in Annexure 'B'. All the 
administrative Sections in the Ministry are requested to conduct a 
review to find out the latest position in regard to outst~nding audit 
observations and inspection reports. 

3. The administrative Sections are also requested to fix up thtr 
responsibility on the concerned Drawing and Disbursing officers for 
the lapses, if any, of the nature mentioned in the PAC's recommends--
tion. They should also issue instructions in their respective Divisions 
inter-alia to gear up their machinery for taking timely and effective 
action and for devising proper forms or returns for the expeditious 
collection of information from lower formations for the purpose o£ 
prompt settlement of audit observations and inspection reports. 

4. It is requested that the result of the review as contemplated in 
para 2 above and copies of the instructions issued as advised in para 
a above, together with any other information which may be useful 
for the preparation of "Action Taken Note" may be supplied to 
the Budget Section immediately and in any case before the 1st July,. 
1975. 

, 

Sdl-J. V. Rao. 
Deputy ,seCTetary to the Govt. of Indi~ 

1. Director (MM) IDirector (C) IDirector (M) I 
DS(MAE) IDS(PD) !DS(L) IDS(R) !DS(BRDB) 

2. USeE) IUS(T,> !US(D) IUS (PG) IUS (MA) IUS 
(PDA) !US(SY) IUS (MS) IUS (PE) !US(L) 

< 
(4 copies each). 
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3. US(Budget)-Roads Wing (10 copies). ": 
4. US(BRDB)-(l0 copies). 
5. US(IWT)-(5 copies). 

Encl: -As above. 
Copy with 'enclosures forwarded, to S.O. (Coord). The require-

ment of showing outstanding audit objections with details in the An-
nual reports of the Ministry in future may kindly be noted, for com-
Ii ' I'" ~ I ........ " P ance. . .. ! " .... : •. 1Jr. M' , 

Sdj- J. V. Rao, 
Deputy Secretary to the Goot. of India. 

ANNEXURE 'E' 
DTE GENERAL BORDER ROADS 

(SEEMA SARAK MAHANIDESHALAYA) 
KASHMIR HOUSE 

DHQ P.O. NEW DELHI-H. 

No. 22800IDGBRIE2AIAudit. 
To 

All Project VARTAK, Beacon, Pushpa, Deepak, 
Duntak, Sewak, Swastik, Samparts, Yatrik. 

o 2 Aug. 75. 

169th Report of the Public Accounts Committee on Chapter VII 'of 
the Report of C & AG for the year 1972-73 Union Govt. (Civil) 
Relating to outstanding observations and inspections reports 
furnishing of action taken notes. 

Items of LTAR shown outstanding against Border Roads Orga-
nisation as published in the report of CXlmptroller and Auditor 
General of India for year 1972-73 are shown in the attached anne-
xure. Projects wise break down is also given. Based on 169th report 
of the PAC latest position in regard to the audit objections and ins-
pection reports was intimated 1x> the Sectt. as per statistics held in 
this HQ. This is shown in the same annexure. 

2. PAC have viewed seriously the audit objections of the five 
types namely (i) sanctions for establishment not received (if) sanc-
tion not received for contingent and miscellaneous expenditure (iii) 
sanctions to estimates not received (tv) detailed bills fQr lump sum 
drawals not received (v) vouchers not received. It has been observed 
that the progress on the liquidation of these audit objection is not 
upto the desired result. The Committee therefore desired that 
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machinery at all levels be geared up and timely I effective action 
taken to settle the outstanding objections. 

3. In view of the fact that term of the Public Accou,nts Com-
mittee 1975·76 is likely to be shorter than usual due to forthcoming 
General Elections, Chairman has desired that Action Taken Notes 
~elating to the report be subm,itted by 16th Aug. 1975. Importance of 
ea~ly flnali~~9~ of LTARS ~8$ b~n stres.sed time and agai~. You 
a:re once again J;'~uested to impress on the Commanders of TFs 
and asc Base Depots to take immediate action for the clearance of 
the outstanding items of LTARs. Progress in this respect may be 
intimated by the end of Aug. 75 definitely and then refiected in 
Quarterly Progress Reports. 

Copy to: 

Sd/- R. P. WADHAWAN, 
SBSO 

SO 2IE2AIP&A 
Director General Border Rr.)ads. 

Western Base Wksp (GREF) 
Eastern Base Wksp (GREF) 
Western Store Division (GREF) 
Eastern Store Division (GREF) 

Recommendation 

The Committee have noted there has been negligible p:rogress in 
the clearance of the outstanding audit observationslinspection reports 
and the arrears are still very numerous. If the recommendations 
that have been made by the Committee in the previous paragraphs 
are implemented both in letter and in spirit, the Committee are con-
fident that a better performance will ensure in regard to the imple-
mentations of the audit observations. 

[Sr. No.4 (Para No. 1.9) of Appendix to 169th ~eport of the 
Public Accounts Committee.] 

Action takeD 

The Committee's observations have been noted and are be'ing 
acted upon, as may be seen frOm the reply to Reoommendati~n No.!. 

[No. 4-Budget (~2)174 dt. 1&1~1975] 



APPENDIX vnl 

MINISTRY OF SUPPLY & REHABILITATION 

(DEPARTMENT OF SUPPLY) 

Recommendation 

"The Committee take a very serious view that the Minis-
tries/Departments have to extenuate the unusual delays in settling 
a large number of outstanding audit observations totalling 1,34,820 
as administrative lapse. AI] the five types of audit objections, 
namely (i) sanctions for establishment not received (Rs. 35 hikhs), 
(ii) sanctions not received for contingent and miscellaneous eXQendi-
ture (Rs. 3,95.49 lakhs) , (iii) sanctions to estimates not received 
(Rs. 13,80.73 lakhs) , (iv) detailed bills for lump sum drawals not 
received (Rs. 7,600.22 lakhs) and (v) vouchers not received 
(Rs. 17,24.61 lakhs) are of v~ry serious nature and have to be taken 
standing audit observations shown in the Audit Report, 511 observa-
be fixed on the concerned drawing/disbursing officers." 

[Sr. No.1 of the Hundred and Sixty-Ninth Report of Public 
Accounts Committee (Fifth Lok Sabha)]. 

Action Taken 

As far as the Department of Supply is concerned out of 3216 out-
stading audit observations shown in the Audit Report, 511 observa-
tions have since b~n cleared. 

Audit Observations in our case by and large relate to contracts 
placed by DGS&D and five types of objections indicated above are 
not attracted. However, stel?S have been taken to clear the pending 
Audit Observations expeditiously. 

Recommendation 

"The Outstanding audit observations reveal serious failure of 
the administrative Ministries to regulate expenditure strictly accord-
ing to financial rules. The Committee desire that Government 
should make every effort to ensure that the audit observations are 

47 



48 
complied with within a reasonable period of. time. The outstanding 
audit objections with details should be shown in the Annual Re-
ports of the Ministries/Departments Statutory and Autonomous 
Bodies." 

[Sr. No.2 of the 169th Report of the Public Accounts Com-
mittee (5th Lok Sabha)]. 

Action Taken 
Noted for compliance . 

...... o. 

Recommendation 

"The Committee have no doubt that it is for the administrative 
Ministries /Departments to gear ~ their machinery and take timely 
and effective action to post necessary staff or to devise proper forms 
or returns for the expeditious collection of information from lower 
formations. The Committee desire that the Ministry of Finance 
should devise a suitable machinery for the expeditious statement of 
outstanding audit observations/inspection reports. Guide-lines should 
be issued to all administrative Ministries in this regard." 

[Sr. No.3 of the 169th Report of the Public Accounts Committee 
(5th Lok Sabha) J. 

Action Taken 

As far as Da,artment of Supply is concerned, clearance of out-
standing Audit Observations/Inspection Reports shall be watched in 
future through a monthly Progress Report and suitable instructions 
in this respect have been issued. . 

Recommendation 

UThe Committee have noted that there has been negUgible pro-
gress in the clearance of outstanding audit observations/inspection 
reports and the arrears are still very numerous. If the recommen-
dations that have been made by the Committee in the previous para-
graphs are implemented botli in letter and in lPirit, the Committee 
are confident that a better performance will ensure in regard to the 
lmplementation of the audit observations." 

[Sr. No.4 of the 169th Report of the Public Aceounts 
Committee (5th Lok Sabha)]. 
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Action Taken 

-The recommendations of the Committee have been noted for 
eonuillance. 

°fO.M. No. P. 111-19(1)175 dt. 16-8-1975,5--3·1976]. 



APPENDIX IX 

MINISTRY OF SUPPLY AND REHABILITATION 
(DEPARTMENT OF REHABILITATION) 

Recommendation 

"The Committee take a very serious view that the Ministries/De-
partme"nts have tried to extenuate the unusual delays in settling a 
large number of outstanding audit observations totalling 1,34,820 as 
administrative lapse. All the five types of audit objections, name-
ly (i) sanctions for establishment not received (Rs. 35.00 lakhs), (ii) 
sanctions not received for contingent and miscellaneous expenditure 
(Rs. 3,95.49 lakhs), (iii) sanctions to estimates not received 
(Rs. 13,80.73 lakhs), (iv) detailed bills for lump sum rh-awals not 
received (Rs. 7,60.22 lakhs) and (v) vouchers not received 
(Rs. 17,24.61 lakhs) are of very serious nature and have to be taken 
seriously. The Committee would require that responsibilities should 
be fixed on the concerned drawing/disbursing officers". 

[Para 1.6 of Hundred and Sixty-Ninth Report (Fifth Lok 
Sabha)]. 

Action Taken 

An analysis of total audit observations of 6,656 which were pend-
ing on 31-3-1973 involving an amount of Rs. 2,98.88 lakhs, so far as 
the Department of Rehabilitation is concerned, is given below:-

(i) SanctiOl!s for establishment not receive d. . 

(ii) Sanctions for contingent and misce llaneous exper diture rot 
rec:ived • 

(iii) Sanctions for estimates not received 

(iv) D:tailed bills for lump Bum drawals not received 1 
(v) Sub-vouchers Bl'd payees receipts not receivrd J 

(vi) Other reasons 

50 

No. of Amount 
items (In lakhs 

of Rs.) 

63 

944 103'J8 

294 3o'64 

1917 78'02 

3,438 87'°4 -------
6,656 298'88 
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SIo~ progress in the seitle~~nt of old O.B. items has been main-ly due to:-

(i) closure of some organisations/offices of the Department 
and consequential transfer o~ records; and 

(U) merger of some organisations/offices with others and re-
sultant mix up of the records. 

As a result of special drive, more than 50 per cent items (3,58S 
items out of the total of 6,656) covering Rs. 114.48 lakhs have been 
settled. If during the course of clearing the remaining O.B. items, 
cases of neglect on the part of any individual officials come to notice, 
necessary action will be initiateq against the persons in fault. 

Recommendation 

"The outstanding audit observations reveal serious failure of the 
administrative ministries to regulate expenditure strictly accord-
ing to financial rules. The CommIttee desire that Government 
should make every effort to ensure that the audit obserVations are 
complied with within a reasonable period of time. The outstanding 
audit objections with details should be shown in the Annual Re-
ports of the MinistrieslOepartments, Statutory and Autonomolls. 
Bodies. " ~, I 
[Para 1.7 of Hundred and Sixty~Ninth Report (Fifth Lok Sabha) J 

Action Taken 

The recommendations of the Committee have been noted for 
compliance. All effor11s continue to be made ,to ensure that the 
audit observations are complied with within a reasonable period . 

. ReCommendation 

"The Committee have no doubt that it is for the administrative 
MinistrieslDepartments to gear up their machinery and take timely 
and effective· action to post necessary staff or· to devise proper 
fonns or returns for the expeditious collection of information from 
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lower formations. The Committee desire that the Ministry of 
Finance should devise a suitable machinery for the expeditious 
settlement of outstanding audit observationslinspection reports. 
Guide-lines should be issued to all administrative Ministries in this 
regard". 

{Para 1.8 of Hundred and Sixty-Ninth Report (Fifth Lok Sabha)] 

Action Taken 
More than 70 per cent of the outstanding audit observations and 

inspection reports relate to Dandakaranya Project of this Depart-
ment. Special drive has been launched to achieve the maximum 
possible clearance of audit observations and inspection reports. 
Apart from the meetings of the ad hoc committees comprising re-
presentatives of Administration, Audit and Ministry of Finance, 
tripartite meetings in which the Deputy Accountant General, 
Assistant Financial Adviser and Chief Accounts Officer (Reports) 
and the Departmental Officers meet, are held to study the more 
important and old O.B. items and paras included in the Inspection 
Reports. On the spot verification is also carried out by the Chief 
Administrator, Dandakaranya Project, regarding the position of out-
standing Inspection Reports I paras and necessary directions are 
given to the field officers to ensure submission of final replies to 
Audit by the prescribed dates. The Chief Administrator has also 
introduced a system of internal administrative inspection by a Mo-
nitoring and Infonnation Cell. Outstanding audit observations are 
reviewed during administrative inspections and suitable steps taken 
for their settlement. 

Recommendation 

"The Committee have noted there has been negligible progress 
-in the clearance of the outatanding audit observationslinspection 
reports and the arrears are still very numerous. If the recommen-
dations that have been made by the Committee in the previous 
paragraphs are implemented both in letter and in spirit, the Com-
mittee are confident that a better performance will ensure in re-
gard to the implementation of the audit observations. 

[para 1.09 of Hundred and Sixty-Ninth Report (Fifth Lok Sabha] 

Aetioa Taken 

The number of audit objections raised. upto 31-3-1973 (out-
'Standing as on 31-8-1973), in so far as the Department of Rehabili-
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tation is concerned and which pertain to the Audit Report of the 
Comptroller and Auditor General (Civil) for the year 1972-73, was 
6,656 involving an amount of Rs. 298.88 lakhs. As a result of spe-
cial efforts made by the Department as well as its subordinate 
offices 3,586 O.B. items totalling Rs. 114.48 lakhs (2,914 O.B. 
items totalling Rs. 100.53 lakhs in respect of Dandakaranya Pro-
ject and 672 O. B. items totalling Rs. 13.95 lakhs in respect of 
main Secretariat of the Department and Subordinate formations) 
have so far been settled, leaving a balance of 3,070 O.B. items 
totalling Rs. 184.40 lakhs (1,775 items totalling Rs. 119.62 lakhs in 
respect of Dandakaranya Project and 1,295 items totalling Rs. 64.78 
lakhs in respect of the main Secretariat of the Department and 
subordinate formations). 

Against 4,690 inspection paras included in the Report of the 
Comptroller and Auditor General (Civil) for the year 1972-73, 1,382 
paras (1185 paras relating to Dandakaranya Project and 197 relat-
ing to the Secretariat proper and subordinate offices) have so far 
been settled, bringing down the number to 3,308 (2,676 paras re-
lating to Dandakaranya Project and 632 relating to Secretariat 
proper and subordinate formations). 

Continual effort is made to settle the outstanding O. B. items 
..and Inspection paras as expeditiously as possible. 

[O.M.G. 2501513175-Bud. dt. 30-10-1975.] 



AriDlr>I'X X 
MINiSTRY OF EDUCATION AND sOcIAL WELFARE 

(DEPARTMENT OF EDUCATION)· 

RecommeDdation 

The COInn1ittee take a very serious view that the Ministries! 
Departrriehts have tried to extenuate the unusual delays in settling 
a large nuinber of outstanding audit observations totalling 1,34,820 
as administrative lapse. All the five types of audit objections, 
namely, (i) sanctions for establishment not received (Rs. 35JOO lalths), 
(ii) sanctions not received for contingent and miscellaneous expen-
diture (Rs. 3,95.49 lakhs), (iii) sanctions to estimates not received 
(Rs. 13,80.73 lakhs) I (iv) detailed 'bills for lump sum drawals 

not received (Rs. 7,60.22 lakhs) and (v) vouche~s not received 
(Rs. 17,24.61 lakhs) are of very 'Serious nature and have to be taken 
seriously. The Committee would require that responsibilities should 
be fixed on the concerned draWing/disbursing officers. 

[So No. l' (Para No. 1.6) of Appendix to 169th Report of the P.A.C. 
'(5th Lok Sabha)]. 

Action Taken 

The Recommendation of the Committee has been brought to the 
notice of concerned authorities who have been requested to take-
action to fix responsibility. 

Recommendation 

The outstanding audit observations reveal serious failure of the 
administrative ministries to regulate expenditure strictly according 
to financial rules. The Committee desire that Government should 
make every effort to ensure that the audit observations are com-
plied with a reasonable period of time. The outstanding audit 
objections with details should be shown in the Annual Reports of 
the Ministries/Departments, Statutory and Autonomous Bodies. 

[Recommendation No.2 (Para 1.7) of Appendix to t69th Report of 
P.A,C. (5th Lok Sabha)] . 

• Not vetted In Audit. 
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Action Taken 
",' - !", 

The Recommendation of the Committee has been noted and as . . , 
desired, details of outstanding Audit objections will be shown in the 
Annual Report of the Ministry in future. 

Recommendation 

The Committee have noted that there has been negligible pro-
gress in the clearance of the outstanding audit observations/Inspec-
tion reports and the arrears are still very numerous. If the recom-
mendations that have been made by the Committee in the previous 
paragraphs are implemented both in letter and in spi.rit, the Com-
mittee are confident that a better performance will ensure in' regard 
to the implementations of the audit observations. 
IS. No.4 (Para 1.9) of Appendix to 169th Report of P.A.C. (5th Lok 

Sabha) ]. 

ActiOn Taken 

Th~ 1~ Report of the Public Accounts Committee 1974-75 (5th 
Lok Sabha) is based on Comptroller and Auditor General Report for 
the year 1972-73. Accoroing to C. & A.G's. Report the position of 
pending audit observations and paras of inspection reports was as 
under (as on 31-8-73):-

I. (a) Ministry of Education & Social Welfare. 

(b) Deptt. of Culture (A.S.I.) 

·4671 

. 729 
ParfJ$ o/InspectiOfJ Reporr. 

2. Ministry of Education & Social Welfare (er.tirc Midstry) . 56(:0 

As regards the figures given above, the figure at 1 (a) includes 
456 audit observations relating to the Department of Social Welfare 
which functions as a separate entity. Similarly. the figures at 2 
above includes 720 paras of inspection reports concerning the Depart-
ment of Social Welfare. The net figure relating to the Department 
()f EdUcation and Department of Culture is, therefore, as under:-

(a) Deptt. of Education. 

(b) Deptt. of Culture (ASI) 

Audit Ir.spection 
obscrvatior.s paras 

4215 

729 
4940 
Nil 
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The various subordinate and attached/autonomous organisatioD8: 

under the control of this Ministry are spread all over the country 
and it takes considerable time to locate the various papers relating to-
various objections and secure settlement thereof. However, this· 
matter has been vigorously purs,ued through correspondence and 
meetings with the Accountants General concerned to secure speedy 
settlement of the objections. According to information received from 
the various Accountants General, the position as on 1~9-1975 was as 
follows:-

(a) Deptt. of Education. 

(b) Deptt. of Culture (ASI). 

Ministry of Edu.:ation & S.W. (entire Ministry) • 

Audit observations 

1790 

729 

Inspection Paras 

2331 

Vigorous effort.s are continuing to secure the early settlement of 
the remaining audit observations and paras of inspection reports. 

[O.M. No. G-25015\2\75-IF4, dt. 20-11-1975]. 



APPENDIX XI 

MINISTRY OF EDUCATION AND SOCIAL WELFARE' 

(DEPARTMENT OF SOCIAL WELFARE)· 

Further Information SuppHed 

(1) The Department is concerned with 456 audit observations and 
720 Inspection Reports paras involving Ministry of Home Affairs;.. 
Delhi Administration and this Department's Subordinate Offices. The 
majority of the outstanding Audit Objections pertain to the Direc-
torate of Social Welfare under the Delhi Administration. They have 
large number of field offices. I t takes considerable time to elicit 
necessary information on the Audit Objections and coordinate them. 

(2) (i) A few cases are also subject to lengthy procedure in law-
court. 

(ii) 244 paras have been settled. 

(iii) One case. 

(iv) As given under (1) above. 

(v) Audit instructions are communicated to Sections and Subor-
dinate offices from time to time to expedite the disposal of Audit 
Objection'S. The audit objections as and when received are inti-
mated to them with the request to furnish necessary details and' 
documents in order to settle them with the Audit office. Periodical' 
progress reports are also obtained from sections and Subordinate 
offices. 

(vi) Discussions on the objections are held with the audit party 
when they make annual audit inspection of the Department as weIr 
as the subordinate offices. 

[D.O. No. G-25101216175-Bgt., dt 3-9-1975}' 

·Not vetted in Audit. 
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A:P~.~~~I 

MINISTRY O~ I~DU$TRY & CIVIL SUPPLIiS (DEPARTMENT 
'. OF INDUSTRIAL DEVELOPMENT) '" 

Recommendation 

"The Committee take a very serious view that the Ministries I 
Departments have ~ried to extenuate the unusual delays in settling 
a l~ge number of outstanding audit observations totalling 1,34,820 
as administra~ve lapse. All the five types of audit objections, 
namely (i) saIlctions for establishment not received (Rs. 35.00Iakhs) 
(li) ~nctions not received for contingent and miscellaneous expen-
diture (Rs. 3,95.49 lakhs), (iii) sanctions to estimates not received 
(Rs. 13,80.73 lakhs) , (iv) detailed bills for lump sum drawals not 
received (Rs. 7,60.22 lakhs) and (v) vouchers not received 
(Rs. 17,24.611akhs) are of very serious nature and have to be taken 

. seriously. The Committee would require that responsibilities should 
be fixed on the concerned c\rawing\disbursing officers." 

[Sr. No.1 Para 1.6 of Appendix to 169th Report of P.A.C. 
(Fifth Lok Sabha)]. 

Action Taken 
Out o~ 1,34,820 Audit observa~ions mentioned in this para relating 

-to various Ministries I Departments, Department of Industrial Deve-
lopment is concerned with 2140 a4-dit observations which work out 
to about 1.6 per cent. These audit observations were raised by the 
following Accountants General. 

I. AccoUJJtan~ G:neral, Ce.n~ral, Bom~ay 
2. Accountant G~neral, Bihar, Ranchi. . 

'3. Acco~ntaDt G:neral, Central, ~~lcutta. 

-4. Accountant G.!I1eral, Uttar Pradesh II, Allahabad. 
S. Acc)l1ntant G!I1eral, Comme'ce, Works and Misc., New 

D:lhi. . 
'6. AccJuntant G!neral,CentraIRevenues, NeW Delhi 
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No. 

16 

12 

2 

2 

1957 
151 ----

2140 

Value in 
rUpets. 

6,711 

49,s66 

980 

600 

IS,67,SI8 

1,06.954 

17,34.329 
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Audit observations pertaining. to Accountant General, Central, 
Bombay (Annexure I enclosed), Accountant General, Central Cal-
~utta (Annexure II enclosed) and Accountant General, Uttar Pra-
desh II, Allahabad (Annexure III enclosed) have since been cleared, 
confirmation to this effect has been obtained. The twelve observa-
tions pertaining to Accountant General, Bihar, Ranchi (Annexure 
IV enclosed) do not relate to this Department. These relate to the 
All India Training Institute, Weights and Measures, Patna uncler 
the Department of Civil Supplies and Cooperation. Internal Finan-
cial Adviser of that Department has been informed of this. 

151 items raised by Accountant General, Central, Revenues, New 
Delhi relate to Industries Department of Delhi Administration on 
which this Department do not have any direct control. This De-
partment comes to know of the observations only at a later stage. The 
position has, however, been ascertained from Accountant General, 
Central Revenues (Annexure V enclosed) and it has been stated by 
him that ]05 items have since been cleared. Most of the remain-
ing observations pertain to Police I Legal cases and relate to the 
years 1968-69 and 1969·70. The records are in Police custody, as 
such the objections could not be settled. For the remaining few 
items compliance to the audit objections has been made but aclmit. 
tance of the same is awaited from Accountant General, Central 
Revenues, New Delhi. 

The office-wise break up of the 1957 observation relating to 
.A.G.C.W.& M., New Delhi is as under: 

t. D :v~lop.n~nt C')mm:ssioner, Smal\Scale Industries. 14'1) 

2. SaltComm:ssioner . 190 

.3· D;p)rtm!ntofInctustrialD~vc\opment 131 

4· DOrectorate G:neralofTc:chnical Development 101 

5· IntegL'!ted Training Centre, Nilokheri . 53 

-6. C >ntrotler G:neral,PatenU, Designs and Tra~e Marks 25 

"7. "S I :~n ofh\uitrial C')8ts and Prices. 8 

,. C l:nn'uion ofInq tiryan V\rgelljust ~ a Houses. r 

, ... ,:,vld Mlrk:tC>.nn'ssion(Not relatinlltothiaDep.rtmerJt) 2 

Total . 1957 

"The 'detallsof the8e' items have :been furiUshed by A;3.C.W.&M., 
~ De1himtBrd '.N:IYdtm.o: InoiiJorfteof thg etatementJ, 1ilte:names 

·Of the' ofHce~:(\to'~h~i~te.were ·110t gi\*en8':hdtheae.had to 
·be referred back to audit office. Other statements have been cir-
:25a LS-5. 
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culated to the respective offices for necessary action. The various. 
spending authorities of Development Commissioner, Salt Commi&--
sioner and Controller General, Patents, Designs and Trade Marks 
are spreac\ all over the country and the latest position with reference-
to the details furnished by the AG.C.W.&M., New Delhi is being 
collected. However the position in respect of major spending units. 
is as under:-

No. of Adjusted Balancc 
Item 80 far 

Sh"wnO/S 

DevelOpment Commissioner, SmallScak Indu8tries •• 1430 12£6 164 

Directorote General of Tcchnica Development 101 72 29-

Salt Commissioner • 190 168 22 

Integrated Traning Centre 53 53 
Bureau ofIndustrinlCostsand Priccs 18 18 

The outstanding items mostly relate to advances of Pay, Leave-
salary, TA drawn by Government servants. The main reason for 
the remaining outstanding is non-linking of adjustment bills with 
the original items of advances. This Department has been taking' 
concrete steps to settle these items by sendin'g special teams of 
officials who visit various audit officejfield office for on the spot 
settlement. This has brought a considerable results by way of 
settlement of audit observations. This is borne out of the fact that 
in the Comptroller & Auditor General's Report for 1973-74, the-
number of observations has come down to 1678 i.e. by about 25 per 
cent. In this connection it may not be out of place to mention that 
number of Audit observations against all the Civil Departments has 
lncreasecl to 1,43,929 as on 31-3-74 against 1,34,820 as on 31-3-73-
whereas in so far as this Department is concerned, the number of 
observations has come down from 2140 to 1978. It is hoped. that 
within next few months, the remaining observations will be cleared" 
eXcept in cases where records are not available or which cannot be-
settled for any other technical reasons, such as person concernecl 
has exptredjretiredlrestgned etc. 

JleeOllUDeDdatiOll 

The outatandfDg awUt obNrvationa reveal eerlou.I tanure of the-
·admfnfatrative miDUtriaa to regulate expew!nure atrlct1J ~ 
to 1IDaDdal rules. The Commttt. desire Uaa\ Goverammt IIbnaIcJ 
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make every effort to ensure that the audit observations are com-
plied with within a reasonable period of time. The outstanding 
audit objections with details should be shown in the Annual 
Reports of the Ministries I Departments, Statutory anci Autonomous 
Bodies. 

[So No.2 Para 1.7 of Appendix to 169th Report of P.A.C. 
(Fifth Lok Sabha)]. 

Action Taken 

It would be seen from the reply given for Sr. No.1 Para 1.6 that 
strenuous efforts are being made for clearance of the outstandinc 
audit observations. All the attached and subordinate offices have 
been directeci. to submit a monthly statement of outstandi'g items. 

As regards the inclusion of outstanding audit observations in the 
Annual Reports of the MinistrieslDepartments it is stated that it 
would entail practical difficulties like collecting the details from 
various Audit offices, getting them confirmed by the administrative 
offices concerned and getting it incorporated in the Annual Report. 
Addition of these details is also likely to make the Report unduly 
large overshadowin'g other aspects concerning it ami would entail 
huge expenditure by way of clerical charges for compilation etc., 
printing and stationery. As this point concerns all the Ministries I 
Departments, the matter has been referred to Ministry of Finance 
for their advice. 

Recommendation 

"The Committee have no doubt that it is for the administrative 
MinistrieslDepartments to gear up their machinery and take timely 
and effective action to post necessary staff or to devise proper forma 
or returns for the expeditious collection of information from lower 
formations. The Committee desire that the Ministry of Finance 
should devise a suitable machinery for the expeditious settlement 
of outstanding audit observations/inspection reports. Guidelines 
ahoulci be issued to all administrative Ministries in this regard." 

[Sr. No.3 Para 1.8 of Appendix to 169th Report of P.A.<!. 
,Fifth Lok Sabha»). 

'l'be recommendation ret._ to Mlnistty of ~. 
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Re~ommendation. 

"The Committee have noted that there has been negligible pro-
gress in the clearance of outstanding audit observationsJinspectiOD 
reports and the arrears are still very numerous. If the recommen-
dations that have been made by the Committee in the previoua 
paragraphs are implemented both in letter and in spirit, the Com-
mittee are confident that a better performance will ensure in regard 
to the implementation of the audit observations." 

[Sr, No.4 Para 1.9 of Appendix to 169th Report of the P,A.C . 
• ' (Fifth Lok Sabha)] 

Action Taken 

The recommennations of the Committee have been noted for 
implementation. 

[D.O. No. G 25015 (2) -B&AJ75, dt. 24-10-1975J30-4-1976] 

. , 

r . ' ... 

. .' 
"" 



ANNEXURE I 

COpy 

D.O. :N~. DAIICeritraJfAPI 
Aud.Obj·172-73!Q06 

OFFICE OF THE ACCOUNTANT GENERAL_ 

CENTRAL, BOMBAY -13. 
T. SETHUMADHAVAN 
DY. ACCOUNTANT GENERAL, 
(AICs & RA) 

Dear Shri Achanta, 

Dated, the 21st July, 1975. 

Kindly refer to your D.O. letter No. G.25012(5)-B&A174 date«{ 
26-5-75 regarding the outstanding audit observations and Inspection 
reports included in the report of the Comptroller and Auditor 
General of India for the year 1972-73-Union Government (Civil);' 

2. Half yearly statement of outstanding audit observations for 5 
items amounting to Rs. 4700.00 has already been sent to the Min. 
vide this office letter No. T.M. (C) IOIOSRI73-741666-667 dated 16-2-74. 
I am enclosing a statement of outstanding audit objections as olf· 
31-3-1975. I pope this will serve the purpose. 

; 

Regarns, 1. 

Shri S. N. Achanta, 
Director (IF), 
Deptt. of IndI. Dev., 

NEW DELHI, 

'. 

Yours sincerely, . 
&lI-

T. SETHUMADHA VAN. 

: .-. 



CiI*i., ~,-...,., •• ,.." 1rrl4,..,. tiIjIt:rlo. flit".", .,Sf1f .,.,~ 

MIfor!feld : I«!-Other Adam. Servi~ Ministry of iri<tdstriat nevdo,.. 
Veer WaDtof Want of Want of Wantof DG Recoveuble Want of No.of IrreguJa- Gnod Total " 

MPaion sanction sanctioDto Bills, vouchers, Ac.vance notre- agree- recoverY ritiesin Item Amt. , 
to Bstt. or to Mi.~. Estimates receiptS ad- coverec.or ad- ment of over ':lmeDU CoIuinues aDd Co- orexa:ssive nowlcdgements jUSted with the payment 0 with 
of Bstt. ntinaed sanctioned O1"otherdocu- prescriled Amt. dis- rt;f. to 

cxpedr. Bstimates mcntl period anowed 
Item Amt. Item Amt. iDAudit CoQtcJ1t al. RI- a.. 

I a 3 4 S 6 1 8 9 10 

74-15 S 461:1'10 3 924'00 1 "36-10 

Sd/- AC(;OUDts <>8ica' R 
Major Head : a6S-<>thcr than SerViceS Ministry of Industrial Development S-.,.., OIItIttlrltli.., objmiDnl/oT tM "';04 .pro 9/74 6ut IIOS clwlll.pro the IfI4 0/3/7S. ,-. 

81. ~softhe Month of Dcsigna- Amt. under Nature of Name of the Designa- Whether Lc-tc- Re-
No. Vrs. Ycarof tionofthe objection theobjec- person tioDofthc mattcris ct Re. a.rb 

Account drawing tioD otheT res- pendiua 
of6.cer poDSiblc for with AUdit 

clearing the 01" Deptt. 
objn. Oflicu. "'~ 

1 a 3 4 S 6 7 8 9 10 

·"4-75 12 9/74 10/14 Hzp. Nagpur 250'00 T.A. Adv. R. D. Sangitrao (I) 
(3) 91 9114 " .. 334'00 Pay Adv. " (3) 19639 10/14 12/14 Ezp. Bombay 340'00 LTC Adv. Shri Bhagsingh 



- .w-·o 
~ ____ ~ ______ ~ ____ ~ __________________ ~~~~ __________ ... ____ ",to II to Ii C 

J a 3 4 S 6 1 8 9 10 

-------........... -
(4) J62S4 8/14 I/7S Ex .. Bombay. 1365'00 S.R. 

(5) 1a51 9114 ai1S SZ-NIIPUr 235"00 S.R. 

(6) JOO 10114 3/7S .. 941'20 S.R· 
(1) 60 Iai14 •• n 1451"50 

(I) a1 10/14 •• .. 620"00 

TOTAL 5536"70 

-~ 

It 
Sd/- ~~f 
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AN.~E~URE II 

C. J. MALKANI, 
ACCOUNTANT GENERAL. 
Dear Shri Achanta., 

r 10PY : 

A.CCPUNTANT GENERAL, CENTR~L 
Old Currency Buildings-I, 

Dalhousie Square Estt., 
18, Rabindra Sarani, 

Calcutta, the 13th June, 1975. 

Kindly refer to your demi-official letter dated 26th May, 1975-
regarding material in respect of :outstanding audit observations and 
Inspection Reports included in the Report of the Comptroller and' 
Auditor General of India for the year 1972-73 Union Government 
(Civil). 

1 

As desired, the position regarding outstanding audit observations 
and Inspection Reports are indicated below:-

(i) Audit observations: Two items with a money valueo! 
Rs. 980.00 were shown as outstanding against the then 
Ministry o~ Industrial Development. Those two items. 
stand settled by this time. 

(ii) Inspection Reports: Tt.ro Inspection Reports with 3 paras 
were shown as outsttmding against the, Ministry of 
Inrtuatrial Deveoopmell1;. The detailed position thereof 
was intimated to the Ministry under this office letter 
No. OA (C) IStatementl954 dt. 19:-2-7,4. Those two o~t­
standing Inspection ~orts (with three paras) ~ve a~o 
been setUed by this tijue. ! 

Shri S. N. Acbanta. 
Director (IF), 
Deptt. of !nell. Dev., 

Nzw Dzua; 

, , , 

j 
" 

, " 

'; .. 
66 

Y-ours sincerely, 
~ Ski!- ! 
C. J. MALKANI. i .. ".' I 

,1 
t 

." 'j.'~ . ,., 
I . .., , 



ANNEXURE III 

'OFFICE OF THE. ACCOU~TANT GENERAL 
UTTAR PRADESH 

No. Report (C,I !31IAR-1972-73-CentraIIOBIRI35 

Dated, Allahabad 28th July, 1975. 

From: 

The Accountant General, 
Uttar Pradesh-IT, 
Post Box No. 89. 

To: 

The Secretary to the Govt. of India, 
Department of Industrial Development, 
New Delhi. 

Sir, 

With reference to Shri Achanta's D.O. letter No. G.25012 (5)· 
B&Aj74, dated July 19, 1975 regarding information in respect of out. 
standing audit observations and inspection reports shown outstand-
ing in the Report of the Comptroller & Auditor General of India for 
the year 1972-73-Union Government (Civil), I am to furnish the 
nesired information in the enclosed statement. 

'07 

Yours sincerely. 
Sd/-

J. BOSE, 
Accounts Officer (Report). 



Sl. 
No. 

PROFORMA 

Suu.",.", ,1torII., eM Mlffl"",-fDi" br,. liP of otIIsttJlllli", o"i,cjtiOftl 
,.,114 In C".trIIl Audit-. 

Ministrics/Departments Yeafofthe 
outstaoding 

observations 

Total No. of TotalAmoUDt 
observations Rs. 

16 MinistryofIn:\ustrialDevelopmcnt 1972-13 z 600 
(shown Rs.o·or 

lakh in rounding) 

The details are given below :-

NamI Nat"'" of Obs,rvati01lS 
AdV/J1lCeI paid to Govt. 

II1'f)(J11ts not rICov,rtJd 

No. of Amount 
Items Rs. 

'(I) Shri B.R. Dave. 
Sr. Inspector of Explosive 

One 300 

(3) Sh. Manmohan Prakash. 
IDSpectOl' of Exp. 

One 300 

TOTAL Two 600 

NOTa :-1. These two items have been settled in 1913. 

2. N'J outstanding Inspection RepJrta were lhown aplD1t Dcputmcnt 
of Industrial Development. 
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N. G. MALLICK, 

ANNEXURE IV 

D.O. No. TM-ll-23-17-215 
ACCOUNTANT GENERAL 

BIHAR. 

I , 

SR. DY. ACCOUNTANT GENERAL (AICs) 

Ranchi, the 28th August, 1975. 

Dear Shri Achanta, 

Kindly refer to your D.O. letter No. G-25012IB&A174 dated 
11-8-75 regarding information in respect of outstanding audit obser-
vation relating to the year 1972-73. 

The details of outstanding audit objections for the period 1972-73 
("elating to Department of Industrial Development, Government of 
India are furnished in the enclosed statement. 

There is no item outstanding in regard to inspection Reports 
("elating to the year 1972-73 of the Department. 

Shri S. N. Achanta, 
Director (IF), 
Deptt. of Ind. Dev., 
New Delhi. ".1:", 

" , 

Yours sincerely, 
Sd/-

N. G. MALLICK. 



SUBlfCT :- SttJtemmt '(hOf:J;ng list (If (lutstanding at4C;t (I'j'C1;(1115 for the period 1972-i3 
. re/<lI;71,1{ to Department (1/ Indrf.tf'(r./ Deve/flt 11/,111 

Year T.V: Nl', & Date Item Amount Nature of 

R<. 
objcctkn 

1969-10 . Pat-14 of3/~'0 PrinC'f:t1 All 5433'04 Other rca: l n:~ India Trrtin:ng nstitute 
Weights & Measures (Bill 
No.3) Pay.wle to Arun 

, In~ustrie~,Ja'p:Jr.i 

.. 63of3/70D.O.l I 5000'00 -"'..0-(Bill No. J) . 

TOTAL 2 10433'04 --_.....-.-
1910-11 • Pat-82 of 3/71 Prinjcpal All J077'8o S. T. W..nline India Training Institute 

(W&M) payable to Master 
oftheraint, Bombay. 

Pat. 16 of 2/71 Princina) AU I 200'00 -~o-lnr.ia Training Institute 
(W&M) -A~vance for pur-
chase of Petrol ---TOT.U. .,. 1217'80 ---

J971-72 Pat 70 of 8111 Prine'pa1 All 1215'00 (v.j.) 
In :ia Training Institute 
(~M) p'3:ablc to M/~. 
Steel Seh o. Sultanganj, 
Patn., COSt of three steel 
book Self. 

(a) Pat. 41 of II /1J PriDc'pal x 139'''1 AITI (W&M), PaUla p'1Y-
able to MIs. B,okli & 
Beoks Asrok Roy Path. 
Patns. coSt of bee ks. J 

(b) -rl.o- x 646'08 

Pat. 41 of 1/1']. : Pr: nc'pal 10864'00 
AITI,(w&M)Pat::a p:aYOlle 
to Mis. TuJaman Mtg. Pvt. 
Lt,. .. , Hy'.erabF. coSt of 
four Tulaman, 

TOTAL . 4 13524'90 (adj.) 
---.-.....,.......-~-

1913-13 Pat. U5 of 3/72 PriDc'pal J 13016'10 S.R. \V~tiq 
AITI (\V&M), PatDa. -

70 



71 

---------------------------------------------------------------
Year 

1:972-73 . 

T.V. No. & Date Item Amount 

Rs. 

NatUre of 
"bjectkn 

----------------------
9/72 (f Pllt. '13 cf 7/72 Prin-

cipal, AfTJ (W&M.), Patns 
p ,~~t-Ie ~o Mis P~ il1ipS 
III .Ia Lt: .. , CaIcUtta-20. 

3/73 of Pat. 33 of 2/73 PTin-
cipalJ AITI, Patna A~v, 
T.P., of Sri P. Lal J"a 
Cc me j~n wi. h Picld Train-
ing Tour. 

3113 of Pat. 32 of 2i73 Princi-
Pill. AITJ, Patna A'·.v, TA 
.. r Sri A mb'ka Prass(: 
Dwivec.i (Mctitt). 

TOTAL 

GRAND TOT A1. 

I 

4 

10143'44 S. R. War,tine 

lIO'OO 

1000'00 

24330' J4 

49SfS'88 

sc. l-
AccLunc; (fi'lcer. 



ANNEXURE V 

D.O. No. DAIVI2-1IAudit ObservationsI75-76173'8~ 

Office of the Accountant General 
Central Revenue, Indraprastha 

Estate, New Delhi-I. 
P. K. D. ROY. 
ACCOUNTS OFFICER. 

Dear Shri Mann, 

Dated the 3ro. January, 1976~ 

Kindly refer to your D.O. letter No. Rep.II-Misc.IAgr.IKWI75-76t 
1553, dated the 26th December, 1975 regarding the vetting of action 
taken note of the Migistry of Industry and Civil Supplies (Depart-
ment of Industrial Development) relating to 169th Report of the 
Public Accounts Committee on Chapter VII ot" the Report of the 
Comptroller and Auditor General of India for the year 1972-73; 
Union Government (Civil) on outstanding audit observations and 
Inspection Repor~. 

As regards the factual accuracy of the position of para 2 of the 
UAction Taklm Note" of the Ministry the following remarks are 
offered:-

Out of 151 items, 105 items (not 116 as indicated by the Ministry) 
have since been cleared ano. the remaining 46 items pertain to the 
years 1968--69, 1969-70, 1970-71, 1971-72; and 1972-73. Further; no-
other item is outstanding in this office books, in respect of whicb 
the report of settlement is to be sent to the Department concerned. 

Shri S. S. Mann, 
Assistant Accountant General, 
Office of the AG.C.W. ,. M., 
New Delhi-ll0001. 

..... 

~ .. J 

Yours sincerely, 
Sd/-

(P. K. D. ROY) 

'. ' .' .... , ..... . 
• I • ···f.-\_ .' t." 



APPENDIX xm 
MINISTRY OF COMMERCE 

Recommendations 

~" 

The Committee take a very serious view that the Ministries, 
Departments have tried to extenuate the unusual delays in settling 
a large number of outstanding audit observations totalling 1,34,820 
as administrative lapse. All the five types of audit objections. 
namely (i) sanctions for establishment not received (Rs. 35.00 lakhs) 
(ii) sanctions not received for contingent and miscellaneous expen-
diture (Rs. 3,95.49 lakhs), (iii) sanctions to estimates not received 
(Rs. 13,80.73 lakhs), (iv) detailed bills for lumpsum drawa1.s not 
received (Rs. 7,60.22 lakhs) and (v) vouchers not received (Rs .. 
17,24,61 lakhs) are of very serious nature and have to be taken 
seriously. The Committee would require that responsibilities shoulci 
be fixed on the concerned drawingldisbursing officers. 

The outstanding audit observations reveal serious failure of the 
administrative ministries to regulate expenditure strictly according 
to financial rules. The Committee desire that Government should 
make every effort to ensure that the audit observations are complied 
with within a reasonable period of time. The outstandin'g audit 
objections with details should be shown in the Annual Reports of 
the MinistrieslDepartments, Statutory anci Autonomous Bodies. 

The Committee have no doubt that it is for the administrative 
MinistrieslDepartments to gear up their machinery and take timely 
and effective action to post necessary staff or to devise proper forms 
or returns for the expeditious collection of information from lower 
formations. The Committee desire that the Ministry of Finance 
should devise a suitable machinery for the expeditious settlement 
of outstanding audit' observations/inspection reports. Guide-lines: 
should be issued to all administrative Ministries in this regard. 

The Committee have noted that there has been negligible pro--
gress in the clearance of outstanding auciit observations/inspection 
reports and the arrears are still very numerous. It the recoD'lllleD--
dation. that ha~ been made by the Committee in the previo .. 
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paragraphs are implemented both in letter and in spirit, the Com-
mittee are confident that a better Performance will ensure in regard 
to the implementation of the audit observations. 

[S1. Nos. 1 to 4 (Paras 1.6 to 1.9) of Appendix to 169th Report 
of P.A.C. (5th Lok Sabha) J 

Action Taken 

This Ministry have taken the following steps to clear outstanding 
audit objections and paragraphs in inspection reports: 

The recommendations of the Public Accounts Committee (Re-
produced above) have been circulated to all concerned, vide Office 
Memoranci.um No. G-25012115!74-B&A, dated the 9th July, 75 (copy 
attached) . In this Office Memorandum all sections and officers as 
well as attached and subordinate offices etc. have been asked (a) 
to send replies to audit observations as far as possible within one 
month of their receipt (b) to arrange monthly meetings with Audit 
OfficerslD.A.G. of the Audit Offices to discuss audit observations 
which have not been cleared within 316 months of their receipt and 
(c) to furnish monthly progress reports of the clearance of objec-

tions and paragraphs of inspection reports to the Ministry. 

Again, all concerned have been furnished with a copy of the 
Ministry of Finance Office Memorandum No. F.12 (15) -E (Coorci.) \75, 
dated 2-7-1975 vide this Ministry's Office Memorandum No. G-25012 1 
151 74-B&A, dated 16-7-1975 (copy attached) wherein they have been 
instructed to make special efforts to clear items pertainill'g to the 
period prior to 1970-71. 

A team is also sent from the Ministry as and when possible to 
visit the attached and subordinate offices and help them in cleating 
outstanding audit objections. 

No. G-25012115!74-B&A 

Government of India 

Ministry of Commerce 

New Delhi, the 9th July, 1975. 

MEMORANDUM 

Subject: -Clearan~e of Audit Observations & Ins~tion Reports-;-. 
. Recommendations. of the Public A~counts Committee 

(i974.75)' thereon. 

The Public Accounts Committe'e (1974-75) in their 169th Report 
on Chapter VII of the Report of the Comptroller and Auditor General 
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-of India for the year 1972-7S-Union Govenmient (Civil) have taken 
a very serious view of the delay which is occurring (vide enclosed 

extracts of their above mentioned Report) in settling outstanding 
.audit observations. The Committee have observed that all the five 
types of audit objections namely:-

(i) Sanctions for establishment not received; 

(ii) Sanctions not received for contingent and miscellaneous 
expenditure; 

(iii) Sanctions to estimates not received; 

(iv) Details of bills for lumpsum drawals not received; and 

(v) Vouchers not received. 

are of a very serious nature and have to be taken as such.. The 
Committee have reqUired that responsibility should be fixed on the 
.concerned drawingjdisbursing officers in all such cases. 

The Committee have further pointed out that the outstanding 
audit observations reveal serious failures of the administrative 
ministries to regulate expenditure strictly according to financial 
rules and have desired that the government should make every effort 
to ensure that the audit observations are complied with in a reason-
able periO«'\ of time for this purpose, the follOWing instructions may 
please be complied with: 

(a) Replies to audit observations should, as far as poSSible, 
be sent within one month of their receipt; 

(b) In cases where it has not been possible to clear audit 
observations within three months, normal chanIlel of 
correspondence, the outstanding points should be discussed 
personally at the level of the Local Head of the OfRce 
with his counter part in the Audit Office and get cleared; 

(c) Monthly meetings should be held between the Local 
heads of offices and the Deputy Accountant General to 
c\iscuss the outstanding observations over six months old; 

«(\) Monthly reports should be furnished 80 as to reach B&A 
Section of this Ministry by the middle of the following 

258 L.S.-6. 
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month, detailing all cases which have not been cleared 
inspite of personal discussions in respect of all Audit 
observations over three months old. . 

(K. S. GANAPATI), 
Director (Internal Finance)_ 

1. Ml the Directorates/Sections in the Ministry. 
2. All the Attached Offices. 
3. All the Subordinate Offices. 
4. All Officers in the Ministry. 
5. All Autonomous Organisations and Corporations. 

EXTRACTS FROM 169TH REPORT OF THE PUBLIC ACCOUNTS 
COMMITTEE (1974-75)-FIFTH LOK SABHA REGARDING 
OUTSTANDING AUDIT OBSERVATIONS AND INSPECTION 
REPORTS 

The Committee take a very serious view that the Ministries! 
Departments have tried to extenuate the unusual delays in settling 
a large number of outstanding audit observations totalling 1,34,820 
as administrative lapse. All the five types of audit objections, 
namely (i) sanctions for establishment not received (Rs. 35.00 
lakhs), (ii) sanctions not received for contingent and miscellaneous 
expenditure (Rs. 3,95.49 lakhs), (iii) sanctions estimates not 
received (Rs. 13,80.73 lak.hs), (iv) detailed bills for lumpsurn 
drawals not received (Rs. 7,60.22 lakhs) and (v) vouchers not 
received (Rs. 17,24.61 lakhs) are of very serious nature and have to' 
be taken seriously. The Committee would require that responsibi-
lities should be fixed on the concerned drawing/disbursing offioers. 

The outstanding audit observations reveal serious failure of the 
administrative ministries to re'gulate expenditure strictly according 
to financial rules. The Committee desire that Government should 
make every effort to ensure that the audit observations are complied 
with within a reasonable period of time. The outstanding audit 
objections with details shoulci be shown in the Annual Reports of 
the MinistrieslDepartments, Statutory and Autonomous Bodies. 

The Committee have no doubt that it is for the administrative 
MinistriesJDepartlnents fx> gear up their machinery and take timely 
and·· effective action to post necessary staff or to devise proper forms 
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or returns for the expeditious collection of infonnationfrom lower 
formations. The Committee desire that the Ministry of Finance 
should devise a suitable machinery for the expeditious setUement 
of outstanding audit observationslinspecti~n reports. Guidelines 
should be issued to all administrative Ministries in this regard. The 
Committee have noted that there has been negligible progress in 
the clearance of outstanding audit observations/inspection reports 
and the arrears are 'Still very numerous. If the recommendations 
that have been made by the Committee in the previous paragraphs 
are implemented both in letter and in spirit, the Committee are 
confident that a better performance wilt ensure in regard to the im-
plementation of the audit observations. 

IMMEDIATE 

No. 25012115174-B&A 

Government of IndialBharat Sarkar 

Ministry of CommercelVanijaya Mantralaya 
New Delhi, the 16th Ju.ly, 1975 

OFFICE MEMORANDUM 

Subject: -Report of the Comptroller & Auditor General of India 
(Civil) for the year 1973-74-Paras 51 and 52 regarding 
Outstanding Audit Observations and Inspection Reports. 

The undersigned is directed to forwarci herewith a copy of 
Ministry of Finance (Deptt. of Expenditure) O.M. No. F.12 (15)-
E (Coord) 175, dated 2-7-75 on the subject noted above and to state 
that the work of clearance of Audit Objections/Inspection Report 
paras may be taken up in right earnest atonce. Clearance of out-
standing items prior to 1970-71 may be 'given special and pointed 
attention. 

I. 

Following instructions may be followed both in Jetter and spirit: 

1. Replies to all audit observations, if not sent, may be sent 
immediately. This may be noted for future also. 

2. Personal contacts with the audit office may be established 
to ensure speedy clearance of items and to avoid unneces-
sary correspondence. 
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3. All financial rules and regulations may be observed 
strictly. This will ensure minimum audit observations in 
future. 

4. Special efforts may be made to clear items prior to 1970-71. 

5. All Heads of Departments should take clearance of Audit 
Objectionsllnspect1on Report Paras as their r.pecial 

responsibility. 

6. Monthly reports may be sent to B&A Section of this Minis-
try and it should reach this Ministry by the first week of 
every month. 

7. Special report of the outstanding items as on 31-8-75 may 
be sent to this Ministry a.t the latest by 5-9-75 so that a 
consolidated report may be forwarded to the Ministry of 
Finance by 15-9-75 as enjoined in the enclose!\ O.M. of the 
Ministry of Finance. 

The above instructions may be followed strictly and efforts may 
be made to clear maximum number of Audit ObjectionslInspection 
Report Paras. 

To 

This may please be accorded top Priority. 

Sd/-
(M. K. B. BHATNAGAR), 

Under Secreta.ry to the Govt. of India.. 

'I ' , \ I ii', 

1. All Officers in the Ministry. 
2. All the DirectorateslSections in the Ministry. 
3. All the attached oftices. 
4. All the subordinate offices. 
5. All autonomous Organisations & Corporations. 

Copy to: 
1. Ministry of Finance Deptt. of Expenditure, with reference to 

their O.M. No. F.12(15)--E(Coord)/75, dt. 2-7-75. Further com-
munication will follow. 

2. Ministry of Finance (Com. Div.) Udyog Bhavan, New Delhi. 
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Copy of the Ministry of Fin. O.M. No. F.12 (15)-E (Coord) 175. 
dt. 2-7-75 to all the Ministries etc. 

Subject: -Report of the Comptroller and AucUtor General of India 
(Civil) for the year 1973-74-Paras 51 and 52 regarding 
outstanding audit observations and inspection reports. 

The undersigned is directed to invite a reference to paras 51 It 
52 of the report mentioned above regarding audit observations and 
inspection reports shown as outstanding against various Ministries! 
Departments and to say that the Public Accounts Committee, as 
usual, may review the position of outstanding audit observations 
and inspection reports, when they examine the Ministry of Finance 
or the administrative Ministries. The Ministry of Home Mairs 
etc., are requested to take special steps to clear the objections 
especially those relating to the period prior to 1970-71. A brief 
indicating the steps which have been taken or are being. taken tQ 
clear the arrears with special reference to those relating to the period 
prior to 1970-71 and the positions as on 31-8 .. 75 may kindly be fur-
nished to this Ministry through their Associated Financial Advisers. 
by 15-9-75 positively. 

[D.O. No. G25012115jB&Aj74, dt. 181 19-9-1975J. 



APPENDIX XIV 

MINISTRY OF HEALTH & FAMILY PLANNING 
(DEPARTMENT OF HEALTH) 

Recommendation 

The Committee take a very serious view that the Ministriesl 
Departments have tried to extenuate the unusual delays in settle-
ing a large number of outstanding ~udit observations totalling 
1,34,820 as administrative lapse. All the five types of audit ob-
jections, namely (i) sanctions for establishment not received (Rs. 
35.00 lakhs), (ii) sanctions not received for contingent and mis-
cellaneous expenditure (Rs. 3,95.49 lakhs), (iii) sanctions to esti-
mates not received (R&. 13,80.73 lakhs), (iv) detailed bills for 
lump sum drawals not received (Rs. 7,60.22 lakhs) and (v) vou-
chers not received (Rs. 17,24.61 lakhs) are of very seriQUS nature 
and have to be taken seriously. The Committee would require 
that responsibilities should be fixed on the concerned drawing/ 
disbursing officers. 

The outstanding audit observations reveal serious failure of the 
administrative Ministries to regulate expenditure strielly accorti-
ing to financial rules. The Committee desire that Government 
should make every effort to ensure that the audit observations are 
complied with within a reasonable period of time. The Qutstand-
ing audit objections with details should be shown in the Annual. 
Reports of the Ministries/Departments, Statutory and Autonom-
ous Bodies. 

The Committee have no doubt that it is for the administrative 
'''inistries/Departm.ents to gear up their machinery and take time .. 

: ,,:1 e ~ti ve action to post necessary staff or to devise proper 
Lrt:u Of returns fOr the expeditious collection of information 
from lower formations. The Committee desire that the Ministry 
of Finance should devise a suitable machinery for the expeditious 
settlement of outstanding audit observations/impection reports. 
Guide-lines should be issued to aU administrative Ministries in 
this regard. 

The Committee have noted that there has been negligible pro-
gress in the clearance of outstanc:l1ni audit observations/inspec-

80 
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tion reports and the arrears are still very numerous. If the re-
commendations that have been made by the Committee in the 
previous paragraphs are implemented both in letter and in spirit, 
the Committee are confident that a better performance will ensure 
in regard. to the implementation of the audit observations. 

[Sr. No. 1 to 4 (Paras No. 1.6 to 1.9) of Appendix to 169th 
.I Report of P.A.C. (5th Lok Sabha)] 

Action taken 

Instructions regarding settlement of Outstanding Audit Objec-
tl>ns and Inspection Reports issued by the Ministry of Finance in 
pursuance of the above recommendations have been brought to 
the notice of aU concerned for compliance. Action as envisaged 
therein is also being taken with a view to reduce the number of Auc\it 
Objections and Inspection Reports. The Drawing and Disbursing 
Officers have been asked to take eifectiv,e steps for speedy clearance 
of outstanding Audit Observation and Inspection Reports. They have 
also been asked to furnish monthly progress reports in this regard. 
In respect of outstanding audit observations on account of adjustment 
of TA/Pay Advances, which have already been adjusted but not 
cleared in the objection books of Audit Offices, the drawing officers 
have been advised to contact the audit officers concerned on personal 
level and settle them. Progress made in this regard is also reviewed 
from time to time in officers' meeting taken by Secretary/Additional 
;Secretary. ,. it 

[O.M. No. G. 25015/16/75.B dated 14-1-1976] 



APPENDIX XV 

MINISTRY OF WORKS AND HOUSING 

Recommendation 

The Committee take a very serious view that the MiniS'tries/ 
Departments have tried to extenuate the unusual delays in set-
tling a large number of outstanding audit observations totalling 
1,34,820 as administrative lapse. All the five types of audit ob-
jections, namely (i) sanctions for establishment not received 
(Rs. 35.00 lakhs), (ii) sanctions not received ~:>r contingent and 
miscellaneous expenditure (Rs. 3,95.49 lak~, (iii) sanctions to 
estimates not received (Rs. 13,80.73 lakhs), (iv) detailed bills for 
lump sum drawals not received (R$. 7,60.22 lakbs) and (v) vou-
chers not received (Rs. 17,24.61 lakhs) are of very serio'Uts nature 
and have to be taken seriously. The Committee would require 
that responsibilities shoUld be fixed on the concerned drawing/ 
disbursing officers. 

[S1. No.1 (Para 1.6) of Appendix to 169th Report of Public 
Accounts Committee (5th Lok Sabha)] 

Action taken 

The largest number of outstanding audit observations relates 
to the C. P . W . D. It was, therefore, decided that top priority should 
be given to the clearance of arrears pertaining to that Depart-
ment. Two meetings were held in the Ministry on 13-5-1975 and 
1-9-1975 and these were attended among 'Others by representa-
tives of the A.G.C.W. & M., E-in-C, c.p.w.n., the Associated Fin-
ances and Chief Engineer (NDZ), c.p.w.n. 

Several decisions were taken. The major 'ones being as fol-
lows :-

(1) Linking up with past references/papers would help 
clear many of the old cases. For this there should be 
greater co-ordination between the Audit and the C.P.W.D. 

(fi) c.P.w.n. would send its staff periodically to the office of 
the AG. concerned for reconciliation of varioUs audit ob-
jections and inspection reports and if documen~ con-
cerned, had been sent to the A.G's office earlier, pro-

82 
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duce the connected references. The ofBce of the A.G. 
would fix definite dates every month for such reconcili-
ation. Suitable instruc100ns in this regard are expected 
to be issued shortly by the A.G. and the E-in-C, C.P.W.D. 
to their respective staff. 

(iii) Inspecting staff of the Audit whiJe visiting the Divisional 
Offices should devote the first 314 days to settling old ob-
jections embodied in the Inspection Reports. 

(iv) E-in-C would inform AGs. well in time before closure of 
the particular Division, and the AG's would arrange-
inspection of the Division prior to their closure. 

(v) Cases which could not be cleared at the lower level would' 
be referred to a Joint Investigation Team, oomprising 
Accounts Officer on the A.G. side and Finance Officer 
to the E-i:n-C on the CPWD side which would settle old 
cases after mutual discussion. Investigating Team in the-
first instance would concentrate upon objections over 10 
years old for clearance. 

(vi) In case of deadlock, outstanding audit objections/Inspec-
tion reports would be referred to an Ad hoc Committee 
consisting of Senior DAG (Works) AGCW & M/Dy. 
Secretary (Works), F.O. to E-in-C, C.P.W.D. and DFA 
(W&E) which would take decisions regarding dropping 
of the Audit objections/Inspection Reports after suitable 
action. 

Constant watch is being kept regarding the progress of the cle-
arance of the outstandings. Periodical Reports from the Drawing 
and Disbursing Officers concerned are called for and the positilon 
reviewed. As a result of these efforts, this Ministry expects,. 
to achieve considerable progress in the clearance of the old arrears. 

Recommendation 

The outstanding audit observations reveal /Serious failure of the-
administratives Ministries to regulate expenditure strictly accord-
ing to financial rules. The Committee desire that Government 
should make every effort to ensure that the audit observations are-
complied with within a reasona'bie period of time. The outstand-
ing audit objections wilth details should be shown in the Annual 
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.Reports of the Ministries/Departments, Statutory and Autonomous 
Bodies. 

[S1. No. (Para 1.7) of the Appendix to P.A.C's 169th Report 
(5th Lok Sabha)] 

Action taken 

The Ministry has already taken effective measures to identify 
1he attached/subordinate offices relating to which audit observa-
tions and inspection reports might be pending and to keep a watch 
on their speedy disposal/settlement within a reasonable period of 
time. IInstructions are being issued that the outstanding audit ob-
'servations/inspection reports with details should be shown in the 
Annual Reports, placed before the ~arliament. 

Recommendation ~ 

The Committee have no doubt that it is for the Administrative 
Ministries/Departments to gear up their machinery and take timely 
.and effective action to post neCe&3ary staff or to.:> devise proper 
forms or returns for the expeditious collection of information from 
lower formations. The Committee desire that the Ministry of 
Finance should devise a suitable machinery for the expeditious 
settlement of outstanding audit observations/inspection reports. 
Guide-lines should be issued to all atbninistrative Ministries in this 
regard '" I f "~'I 

[S1. No.3 (Para 1.8) of the Appendix to P.A.C·s 169th Report 
(5th Lok Sabha)] 

Action taken 

As desired by the Committee, this Ministry has already geared 
up the machinery for timely and affective action by impressing 
upon the Heads of the Departments and other concerned Officers, 
fOT the expeditious collection of information from their lower for-
mations and to ensure their submission with the utmost prompti-
tude. 

Reeommendation 

The Committee have noted that there has been negligible progress 
in the clearance of the outstanding audit ohservationslinspection 
reports and the arrears are still very numerous. If the recommen-
dations that have been made by the Committee in the previous 
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paragraphs are implemented both in letter and in spirit, the Com~ 
mittee are confidant that a better perfonnance will ensure in re-
gard to the implementati·.:>n of the audit observations. 

[81. No.4 (Para 1.9) of the Appendix to P.A.C's 169th Report (5th 
Lot Sabba)]. 

Action taken 

The contents of this paragraph of the report of the Committee 
have been noted for future guidance. 

[OM No. G. 25015/3j75-BT dated 2~1l-1975] 



~ , APPENDIX XVI 

MINISTRY OF AGRICULTURE & IRRIGATION 
(DEPARTMENT OF AGRICULTURE) 

.Recommendation 

The Co~ttee take a very serious view that the Ministries/ 
Departments have tried to extenuate the unusual deays in settling 
a large number of outstanding audit observations totalling 1,34,820 
as administrative lapse. All the five types of audit objections, 
namely (i) sanctions for establishment not received (Rs. 35.00 lakhs), 
(ii) sanctions not received for contingent and miscellaneous ex-
penditure (Rs. 3,95.49 lakhs), (ii) sanctions to estimates not re-
ceived (Rs. 13,80.73 lakhs), (iv) detail en bills for lump sum drawals 
not received (Rs. 7,60.22 lakhs) and (v) vouchers not received (Rs. 
17,24.61 lakhs) are of very serious nature and have to be taken 
seriously. The Committee would require that responsibilities 
should be fixed on the concerned drawing/disbursing officers. 

[Sr. No.1 (Para 1.6) of Appendix to 169th Report (5th 
Lok-Sabha)] 

Action taken 
Appropriate and strict instructions have been issued to all 

Divisions of this Department for review of the objections, taking 
them seriously and fixation of responsibilities on concerned draw-
ing/disbun;in'g officers as desired by the Public Accounts Com-
mittee. 

Recommendation 

The oustanding audit observations reveal serious failure of the 
administrative ministries to regulate expenditure strictly accord-
ing to financial rules. The Committee desire that Government 
should make every effort to ensure that the audit observations are 
complied with within a reasonable period of time. The outstand-
ing audit objections with detaiJs should be shown in the Annual. 
Report of the Ministries/Departments, Statutory and Autonomous 
Bodies. 

[Sr. No.2 (Para 1.7) of Appendix to 169th Report (5th Lok-
Sabba)J 
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Aetion taken 

Appropriate and strict instructions have been issued to all 
Divisions of this Department for complying with objections with-
in a reasonable period of time and to accelerate settlement of the 
outstandings. Future Annual Reports of this Department will 
show outstanding objections with details as desired by the Public 
Accounts Committee. 

Recommendation 

The Committee have noted that there has been negligible pro-
gress in the clearance of the outstanding audit observations/inspec-
tion reports ami the arrears are still very numerous. If the recom-
mendations that have been by the Committee in the previous 
.paragraphs are implemented both in letter and spirit, the Com-
mittee are confident that a better performance will ensure in re-
gard to the implementations of the adult observations. 

[Sr. No.4 (Para 1.9) of Appendix to 169th Report (5th Lok 
Sabha)] 

Action taken 

Appropriate and strict instructions have been issued to all Divi-
sions of this Department to review the objections and take suitable 
steps for acceIerat~n of their settlement, with special emphasis on 
the older ones. It is hoped that the situation will substantially 
improve during 1975-76. 

[O.M. No. 20-9-74-B-A dated 9-9-1975] 



APPENDIX XVII 

MINISTRY OF AGRICULTURE AND IRRIGATION 
(DEPARTMENT OF IRRIGATION) 

Recommendations 

The Committee take a very serious. view that the Ministries/ 
Departments have tried to extenuate the unusual delays in settling 
a large number of outstanding audit observations totalling 1,34,820 
as administrative lapse. All the five types of audit objections, 
namely (i) sanctions for establishment not received (Rs. 35.00 
lakhs) , (ii) sanctions not received for contingent and miscellane-
ous expenditure (Rs. 3,95.49 lakhs), (iii) sanctions to estimates not 
received (Rs. 13,80.73 lakhs) , (iv) detailed bills for lump sum 
drawals not received (Rs. 7,60.22 lakhs) and (v) vouchers not re-
ceived (Rs. 17,24.61 lakhs) are of very serious nature and have to 
be taken seriously. The Committee would require that responsi-
bilities should be fixed on the concerned drawing/ disbursing 
officers. 

The outstanding audit observations reveal serious failure of the 
administrative ministries to regulate expenditure strictly accord-
ing to financial rules. The Committee desire that Government 
should make every effort to ensure that the audit observations are 
complied with within a reasonable period of time. The outstand-
ing audit objections w~th details should be shown in the Annual 
Reports of the Ministries/Departments, Statutory and Autonomous 
Bodies. 

The Committee have no doubt that it is for the administrative 
Ministries/Departments to gear up their machinery and take timely 
and effective action to post necessary staff or to devise proper 
forms or returns for the expeditious collection of information 
from lower formations. The Committee desire that the Ministry 
of Finance should devise a suitable machinery for the expeditious 
settlement of outstanding audit observations/inspection reports. 
Guide-lines should be issuecl to all administrative Ministries in this 
regard. 

The Committee have noted that there has been negligible progress 
in the clearance of the outstanding audit observations/inspection 
reports and the arrears are still very numerous. If the recommend-
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stions that have been made by the Committee in the previous para-
graphs are implemented both in letter and in spirit, the Committee-
are conftdent that a better performance will ensure in regard to the-
implementations of the audit observations. 

[So Nos. 1-4 (Papers 1.6, 1.7, 1.8 and 1.09) of Appendix to 169th. 
Report (5th Lok Sabha) 1 

Action taken 

The recommendations of the Public Accounts Committee have 
been brought to the notice of all 'the Controlling Officers. They 
have further been advised to gear up the I existing machinery for 
early settlement of the audit observations. 

On the basis of the reports so far received from the Controlling 
Officers, the position relating to audit observations and inspection 
reports is given below:-

AUDIT OBSERVATIONS 

As Shown in the Since Settled Balar.ce 
C.A.G. Report --------------------_.---

No. Amount No. Amcunt No. ---------_._._---_. __ ._.-
(Wh) 

Central Water 

Commission 2108 

GBWRO 

Farakka Barrage 
Project 

INSPECTION REPORTS 

ewc . 

GBWRO 

PDP 

As Shown in the 
C.A.G. Report 

No. Paras 

88 

20 66 

139 II 72 

-Transferred to Department ofP<.Wer 

(Lakh) (Lakh) 

869 

130 35 

397 

Since Settled BaIEnce 

No. Paras No. Paras 

--
24 78 18 55 
46- ISO-

10 37 10 29 

13 85 126 1087 
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The Committee's rewmmendation that details afthe outstancl-
ing audit observations and inspection reports should be shown in 
-the Annual Reports of the Ministries/Departments haa been noted 
!'for compliance. 

[O.M. No. 7 (4)-75-Bud. dated 15-10-75] 



APPENDIX XVIII 

MINISTRY OF EXTERNAL AFFAIRS 

Recommendation 

The Committee take a very serious view that the Ministryl 
Department have. tried to extenuate the unusual delays in settling 
a large number of outstanding audit observations totalling 1,34,820 
as administrative lapse. All the five types of audit 'Objections, 
namely (i) Sanctions for establishment not received (Rs. 35.00 lakhs), 
(ti) Sanctions not received for contingent and miscellaneous ex-
penditure (Rs. 3,95.49 lakhs), (iii) Sanctions to estimates not recei-
ved (Rs. 13,80.73 lakhs), (iv) detailed bills f'or lump SUm drawals 
not received (Rs. 7,60.22 lakhs) and (v) vouchers not received (Rs. 
17, 24. 61 lakhs) are of very serious nature and have to be taken 
seriously. The Committee would require that responsibility should 
be fixed on the concerned dra,wing/disbursing officers. 

[Para 1.6 (S.No. 1) PAC 1974-75 (5th Lok Sabha-169th Report)] 

Action taken 

The number of outstanding audit observations shown against 
this Ministry are inclusive of audit observations of 116 Missions/ 
Posts abroad located all over the world. The settlement of audit 
observations in regard to Missions/Posts abroad takes unusually 
longer time as Ithis Ministry has to deal with three audit omcers 
viz., A.G.C.R., New Delhi Director of Audit London and Washing-
ton. The replies furnished by the various Missions/Posts abroarl 
are examined in the Ministry in the first instance and thereafter 
the replies are sent to the concerned Audit Officer. The Audit 
objections relating to Missions/Posts abroad broadly falls under the 
following categories:-

(a) non-receipt of payees receipt in Audit/Acounts office. 

(b) financial sanctions for renting of accommodati'On. 

(c) adjustment/recoveries of advances Of pay and T.A. drawn 
on transfer. 

(d) overpayment of amounts disallowed by audit. 
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(e) sanctions to write off of losses etc. not received in audit 

office; and 
(f) other reasons. 

It is seen that the audit observations mainly fall under the cate-
gories mentioned at (a), (b) and (c) above. In regard to (a) above, 
the payments by the Missions/Posts abroad are mostly made by 
crossed cheques and the firms/parties do not give receiptslacknow-
ledgements for payments made to them according to l~cal practice. 
In such cases a "Certificate of disbursement" is required to be furni-
shed t{l the audit office alongwith the monthly cash accounts. The 
drawing and disbursing officers have been instructed to furnish the 
"Certificate of disbursement" in all such cases. In regard to (b) 
above-"sanctions for renting of accommodation", Missions have been 
instructed to append all such sanctions with the first bill for payment 

of rents in respect of the newly hired accommodation or the resi-
dences whose leases l'iave been renewed. With regard to (c), the 
existing procedure provides for the adjustmentj recoveries 'Of the 
advance of pay and T.A. to be recovered from the first and subsequ-
ent pay bills after the joining of an office after transfer, and T.A. 
advance from the T.A. adjustment bill which is required to 
be settled within six m{lnths of the transfer. It has been noticed 
that in most of the cases the recoveries/adjustments of the advances 
have been carried out but due to difficulties of linking in the audit 
office, they continued to be shown as outstanding. It has again 
been impressed upon the Drawing/Disbursing Officers to effect 
promptly the recoveries of <lverpayments pointed cut by audit where 
due, and not to defer recovery for any reason. 

To avoid reoccurrence of the audit objections of the above nature, 
comprehensive instructions have been issued to all the Heads of 
Missions/Posts abroatl vide D.O. letter No. Q (BFIV) 17341 (1) ! 
75 dated the 2nd August, 1975 (copy enclosed). 

Recommendation 
The ~utstanding audit observations reveal serious failure of the-

administrative ministries to regulate expenditure strictly according 
to financial rules. The Committee desire that Government 
should make every effort to ensure that the audit observations 
are complied with within a reasonable period of time. The outstand-
ing audit objections with details should be shown in the Annual 
Report of the Ministries/Departments, Statutory and Autonomous 
Bodies. 

[(Para 1.7 (S. No.2) PAC-1974-75 (5th Lok 
Sabha-169th Report) J 



93 

Aetio'n taken 

The six monthly statements of objections and the Local Audit 
Reports on their receipt in the Ministry are examined and the requir-
ed information if available in the Ministry is furnished to the Audit 
Officers. Simultaneously the Missions/Posts abroad and the concern-
ed sections of the Ministry are guided/requested to furnish their 
comments/informations to the audit objections. The settlement of 
the outstanding objections/local Audit Reports is pursued separa-
tely and review of the outstanding paras is conducted periodically 
through the Control Registers maintained in the Ministry for the 
purpose. 

Heads of Chanceries in the Missions/Posts abroad are also under 
instructions to carry out a similar review of the outstanding objec-
tions after every six months and to intimate the Ministry the results 
of such a review. 

As a result of such a review of the outstanding audit objections 
and Local Audit Reports undertaken by this Ministry and the Mis-
sions/Posts abroad, a large number of objections have been settled 
during the period March-August 1975, as detailed below:-

(i) No. of a.udit obsenations/objections settled 

(if) No. of Paras of Local Audit Report settled 

(iii) No. of Local Audit Reports finally settled 

379 

391 

29 

The earliest Local Aumt Report for the year 1949-50 as shown in 
para 52 of the C.A.G.'s Report has since been settled. 

Recommendation 

The Committee have no doubt that it is for the administrative 
Ministries/Departments to gear up their machinery and take timely 
and effective action to post necessary staff or to devise proper forms 
or returns for the expeditious collection of information from lower 
formations. The Committee desire that the Ministry of Finance 
should devise a suitable machinery for the expeditious settlement 
of outstanding audit observations/inspection report. Guide Jines 
should be iSsued to all administra,tive Ministries in this regard. 

[(Para 1:8 (5. No.3) PAC-1974-75 
(5th Lok Sabha-169th Report) J 
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Action taken 

To avoid the reoccurrence of the audit objections and also to plug 
the lacunae the Missions/Posts abroad are provided with the guide-
lines for the preparation/maintenance of account records and to 
furnish the necessary sa.nctions/payees receipts/certificate of dis-
bursement and other necessary documents to audit alongwith the 
paid vouchers. 

Persons who are posted for accounts work in MissionslPosts abroad 
are given both theoritical and practical training in preparation of 
bills, monthly cash accounts and other ancillary accounts before 
they are allowed to proceed abroad. During periodical inspections, 
the "general state of initial accounts" is also looked into by the 
Foreign Service Inspectors. 

Recommendation 

The Committee have noted that there has been negligible pro-
gress in the clearance of the outstanding audit observations/Inspec-
tion Reports and the arrears are still very numerous. If the recom-
mendations that have been made by the Committee in the previous 
paragraphs are implemented both in the letter and spirit, the Com-
mittee are confident tha,t a better performance with ensure in regards 
to the implementations of the audit observations. 

[Para 1.9 (S. No.4) PAC-1974-75 
(5th Lok Sabha-169th Report)] 

Action taken 

In so far as this Ministry is concerned there has been appreciable 
progress in the settlement of the audit observa.tionsfLocal Audit 
Reports. T'O ensure speedy settlement of the audit objections, offi-
cials dealing with the work in the Ministry are deputed to the office 
of the AGCR for the "on the spot" settlement of the audit ob-
jections on the basis 'Of the information furnished by the Missions/ 
Posts abroad and the material available in this Ministry. This exer-

cise has facilitated the settlement of a large number of old audit 
objections. The process is continuing, and it is expected that the 
results in future will be more encouraging. However, this arrange-
ment is limited to only AGCR and cannot be extended to the Direc-
tor of Audit London/Waahington. 
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IMMEDIATE 
IMPORTANT 

J. S. Mehta MINISTRY OF EXTERNAL AFFAIRS 

Additional Secretary (AD&PP) 

D.O. No. QIBFIVI7341 (1) 175 

NEW DELHI-llOOll 

2nd August, 1975. 

SUBJECT: -Outstanding Local Audit Reports and Audit objections-
Prompt s~tlement of. 

My dear Ambassador/High Commissioner, 

I am to bring to your attention once again the current position 
in regard to the outstanding audit objections (including Local Audit 
Inspection Report). Despite the need for expeditious settlement 
of outstanding audit objections sufficiently stressed upon in the past,. 
no marked improvement has been achieved so far. The Public Ac-
counts Committee may oot take kind view of this state of affairs and 
the Ministry may find it extremely difficult to meet their criticism 
unless convincing reasons are given for the delay in settlement of 
these objections particularly those outstanding for the period prior 
to April 1971. 

2. As against 8129 items of audit objections and 1,338 paras of 307 
Inspection Reports shown outstanding against the Ministry during 
1972-73 (outstanding upto August 1973), 8297 items of audit objec-
tions (outstanding upto August '74) and 1226 paras of 290 Inspection 
Reports have been shown in the C.A.G.'s Report for the year 1973-
74. This shows that instead of reduction in the number of outstand-
ing audit objections with the exception of Local Audit Reports there 
is an upward rise which is not desirable both from the administrative 
and financial angles. The great majority of these objections relates, 
to Indian Missions/Posts abroad. 

It is, therefore, imperative that all the outstanding objections In' 
respect of Indian Missions abroad are attended to promptly even 
now so that there may be a marked improvement in the settlement 
of the outstanding audit objections, and this Ministry may be spared 
embarrassment when our Ministry's accounts come up for considera-
tion before the P,A.C. 

Normally, the majority of outstanding audit objections relate 
to:-

(a) financial sanction for rentin'g of accommorlation. 
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(b) non-receipt of payees receipt in Audit/Accounts Office. 

In order to settle the audit objections falling under the above 
two categories, it is suggested that action as indicated below may 
be initiated immediately-

(A) Renting of accommodation-financial sanction for 

(i) In cases where rental ceilings have been fixed by the 
Government. 

The Missions/Posts abroad should immediately issue 
formal sanction for renting under item No. 22 III (2) of 
Sch.l-Part I of the booklet on F.P. of Government of 
India's representatives abroarl read with Para 8 of 
"General conditions" of the F.P. of Government of India's 
Representatives abroad in the "proforma" as illustrated in 
EAI16311\150 (page 3 of E.A. Manual 1963) (copy enclosed 
for ready reference). In such sanctions the No. and date 
of the Ministry's sanctions fixing the "rental ceilings" 
should ,be invariably quoted. While making first pay-
ment of rent in such cases, a copy of sanction issued both 
for initial renting or continued renting must be attached. 
The responsibility in this regard would be that of Head 
of Chancery in the Mission. 

(if) In cases where rental ceilings have not been fixed by the 
Government. 

Formal sanctions for initial renting will continued to be 
issuerl by the Ministry (Prop. I), vide Item 22 III (3) (a) of 
Sch.I/Part I of the Booklet on "Financial Powers of Gov-
ernment of India's Representation Abroad". The formal 
sanctions in such cases should be issued immediately after 
issue of telex approval. A "Control Register" for this 
purpose will be maintained by Prop. I Section to watch 
issue of sanction in each individual case of renting of 
accommodation. 

Sanctions in the "Proforma" as illustrated in EAI\6311\ 
150 (page 3 of EA Manual 1963) for continue renting of 
accommodation should be issued by the Mission under 
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Item No. 22 (III) (1) (3) (b)&(c) of Sch.I Part I of the book. 
let on "F.P. of Government of India's Representatives 
Abroad" read with para 8 of General conditions of the 
"F.P. of Government of India's Rep. Abroad". As already 
pointed out above, copies of such sanctions when issued 
may please be attached with the bill for first payment of 
rent after initial renting/continued renting. The respon-
sibility in this regard would devolve on the Head of 
Chancery. 

(B) Non-receipt of payees receipt in Audit Oftices. 

The procedure as laid down in EAII57j1j319 (page 249-250 of E.A. 
Manual 1957 may please be strictly followed. The existing outstand-
ing items of objections in this regard may please be reviewed ann 
necessary disbursement certificate in consolidated form may please be 
furnished to Audit for the settlement of outstanding audit objections. 

3. It is also observed that the overpayments pointed out by 
Audit in Local Audit Report'S etc. are not promptly recovered from 
the officials while they are in that Mission but are allowed to be 
deferred for long with the result that the Ministry has to pursue 
the recovery with the Mission or Missions where they are posted 
subsequently entailing avoidable work all round. In this connec-
tion attention is invited to para 2 (b) of FAIj6611j53 (page 35 of 
EA Manual 1966) which provides that recovery of retrenchment 
orders issued by audit should be carried out and should not be 
deferred for any reason. Therefore, the Missions should ensure 
during the local audit of their Missions that either such cases of 
overpayments are settled during the course of local audit with 
reference to the rulesiorders etc. or if they are included in the 
Audit Report prompt action should be taken to effect the recoveries. 
In cases where such recoveries could not be effected due to transfer 
-.of the officer, such recoveries shOUld be noted in the L.P.C. of the 
()fficer or the next MissionlHqrs. where the officer has been trans-
ferred should be promptly intimated. It will be the responsibility 
:of the Head of Chancery to arrange the settlement of such objec-
iions finally. It has been obse"rved that the Missions in such cases 
ward off their responsibility by simply intimating that the officer 
has been transferred. 

4. You may, therefore, once again direct the Heact of Chancery 
10 follow the above directives and dispose of the objections still 
4Kltstanding in respect of your Mission. Observance of these 
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mstructiOft'8 will also avoid the possibility of audit objections being 
raised in future on similar grounds. 

5. I shall be grateful if· the results of the action taken by you 
are reported to this Ministry within one month of the receipt of 
this letter. If there is any particular difficulty in the settlement 
of any objection, full facts of the case may kindly be intimated to 
the Ministry for follow up action with Audit or other concerned 
authorities. 

This is an administrative matter and some Heads of Missions 
may be inclined to give it low priOrity for their personal attention. 
While directing the Head of Chancery, may I request that some 
time-barred check and supervision at the progress in the clearance , 
of th~se objections should be maintained by you. This task should 
be seen in the context of the Emergency and the efforts which the 
Prime Minister has directed to galvanise efficiency in general and 
the clearance of arrears in partreular. 

Yours sincerely. 
Sdl. 

(J. S. Mehta) 

To: All Heads of Indian MissionslPosts abroad, including. I.C.M. 
Kathmandu (as per mailing list). 

Copy for informaion and necessary action to:-

(1) Accountant General, Central Revenues, (EM Section). 
New Delhi (2 copies). 

(2) Director of Audit, Indian Accounts, Washington. 

(3) Director of Audit, Indian Accounts, London. 
(4) Attache (GA), US (PA) , US (Prop.) US(PB), US(PS), 

US (SE); US (PE), US (PF), US (XP). 

Attache (Cash) and OSD(TG) with the request that 
Sections under their charge may be instructed to 
attend to the audit objections concerning their Sections, 
promptly. It is observed that the replies to the audit 
objections I information asked for in this regard is not 
fumishecl in most of the cases inspite of repeated re-
minders. In such cases, the non-clearance of outstand-
ing audit objections will rest with the concerned 
Branch Officers. 
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(5) GAIPAIPBIPCjPDIPEIPFIPRITGICash. I, II, III Cashier 
Cell, TA Cell, BF. III, Prop. 1111, Purchase Unit. 

(6) OSD (XP) -5 copies. 

(7) Director (IF) j US (BF) . 

(8) Financial Adviser, Ministry of Finance -(E.A. Division),. 
New Delhi. 

EAli631Il150 

Sdl-
(B. Krisbnamurthi) 

Under Secretary (BF) 

Sanctions for continued renting of accommodation 

A draft proforma for sanctions to be issued by Head of Mi'Ssionf 
Post for the renting I and continued renting of residential accom-
modation is attached. It is requested that your sanctions may please 
be issued accordingly and copies thereof may kindly be fowarded 
invariably to the Accountant General, Central Revenues, and the-
Ministry of Ex-ternal Affairs, (Prop. I Section). 

[No. QIProp. 11861 (307) 168 dt. 7-1-19641 

Reference-Ministry of External Affairs 

(This Mission) letter No.--~-----

2. In exercise of the powers conferred in item No. ot 
the schedule I of the booklet Financial Power of the Government 
of India's representatives abroad, the Ambassadorl~igh Commis-
sioner etc _ is pleased to accord sanction to the rentinglcontinued 
renting of the furnishedlunfurnished accommodation atlon a rent of 
Rs.---p.m. payable monthlylquarterlylsix monthlylannually 
in advance for the residence of singlelmarried for a period 
of from.----

3. The accommodation consists of-~--~--

4. ·The advance of rent of threelsix monthslone year has been 
paid vide Ministry of External Affairs sanction letter 
or under the powers delegated to the Head of the Mission. 

5. The rent for the accommodation is within the ceiling prescrib-
ed for the above officer in the Ministry of External Affairs letter 
----------------------------

·To be filled in only if applicable. 
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No. dated or is within the rent sanctioned for 
-the officer under Ministry of External Affairs letter No.---
ciated,----

[O.M. No. Q (BF IV) 173411 (1) 174 dt. 23-2-76] 



APPENDIX XIX 

MINISTRY OF TOURISM AND CIVIL AVIATION 
(DEPARTMENT OF TOURISM) 

Recommendation 

The Committee' take a very serious view that the Ministries\De-
partments have tried to extenuate the unusual delays in settling 
a large number of outstanding audit observations totalling 1,34,820 
as administrative lapse. All the five types of audit objections, 
name]y (i) sanction for establishment not received (Rs. 35.00 lakhs) 
(ii) sanctions not received for contingent and miscellaneous ex-
penditure (Rs. 3,95.49 lakhs), (iii) sanctions to estimates not re-
ceived (Rs. 13,80.73 lakhs), (iv) detailed bills for lump sum 
drawals not received (Rs. 7,60.22 lakhs) (v) vouchers not receiv-
ed (Rs. 17,24.61 lakhs) are of very serious nature and have to be 
taken seriously. The Committee would require that responsibilities 
should be fixed on the concerned drawingldisbursing officers. 

The outstanding audit observations reveal serious failure of the 
administrative ministries to regulate expenditure strictly according 
to financial rules. The Committee desire that Government should 
make every effort to ensure that the audit observations are com-
plied with within a reasonable period of time. The outstanding 
audit objections with details should be shown in the Annual Re-
ports of the Ministries I Departments, Statutory and Autonomous 
Bodies. 

The Committee have no doubt that it is for the administrative 
MinistrieslDepartments to gear up their machinery and take timely 
and effective action to post necessary staff or to devise proper forms 
or returns for the expeditious collection of information from lower 
formations. The Committee desire that the Ministry of Finance 
should devise a suitable machinery for the expeditious settlement 
of outstanding audit observationslinspection reports. Guide-lines 
should be issued to all administrative Ministries in this regard. 

The Committee have noted that there has been negligible pro-
gress in the clearance of the outstanding audit observationslinspec-
tion reports and the arrears are still very numerous. If the recom-
mendations that have been made by the Committee in the previous 
paragraphs are implemented both in letter and in spirit, the Com-
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mittee are confident that a better performance will ensure in regard 
to the implementation of the audit observations. 

[So Nos. 1 to 4 (Paras 1.6 to 1.9) of Appendix to the 169th Report 
(Fifth Lok Sabha)] 

Action taken 

(i) The field offices I Sections at the Headquarters have been once 
again asked to strictly follow the procedure prescribed for the 
settlement of Audit ObjectionslInspection Reports and to submit 
their quarterly returns of outstanding audit objections Inspection Re-
ports in proforma prescribed to enable the Department to ensure ex-
peditious ~ettlement of these objections. 

(ii) A copy of Section I of the Standing Guard File containing 
detailed procedure for the settlement of the outstanding obset'va-
tionslInspection Reports has been circulated for their guidance. 

(iii) The offices oi the various A. Gs. from whom the half yearly 
statements are not received have been asked to send these regularly 
to enable the Department to take necessary action for the settle-
ment of these objections. 

(iv) The field offices have been asked to supply the requisite in-
formation to the Audit office concerned and or to meet them per-
sonally for discussion so as to ensure that such objections are settl-
ed auickly. 

[D.O. No. 4-2175-IF dt. 19.11.1975] 



APPENDIX XX 

MINISTRY OF TOURISM & CIVIL AVIATION 
(DEPARTMENT OF CIVIL AVIATION) 

Recommendations 

., 

The Committee take a very serious view that the Ministries I 
Departments have tried to extenuate the unusual delays in settling 
a large number of outstanding audit observations totalling 1,34,820 
as aciministrative lapse. All the five types of audit objections; 
namely (1) sanctions for establishment not received (Ra. 35.00 
lakhs), (ii) sanctions not received for contingent and miscellaneous 
expenditure (Rs. 3,95.49 lakhs), (iii) sanctions to estimates not 
receiveri (Rs. 13,80.73 lakhs), (iv) detailed bills for lump sum draw-

als not received (Rs. 7,60.22 lakhs) and (v) vouchers not received 
(Rs. 17,24.61 lakhs) are of very serious nature and have to be taken 
seriously. ~e Committee would require that responsibilities should 
be fixed on the concerned drawing,ldisbursing officers. 

The outstanding audit observations reveal serious failure of the 
anministrative Ministries to regulate expenditure strictly according 
to financial rules. The Committee desire that Government should 
make every effort to ensure that the audit observations are com-
plied with within a reasonable period of time. The outstanding 
audit objections with details should be shown in the Annual Reports 
of the Ministries I Departments, statutory and Autonomous Bodies. 

The Committee have no doubt that it is for the administrative 
Ministries I Departments to gear up their machinery and take timely 
and effective action to post necessary staff or to devise proper 
forms or returns for the expeditious collection of information from 
lower formations. The Committee desire that the Ministry of Fin-
ance should devise a suitable machinery for the expeditious settle-
ment of outstanrling audit observationslinspection reports. Guide-
lines should be issued to all administrative Ministries in this regard. 

The Committee have noted that there has been negligible pro-
g.ress in the clearance of outstanding audit observations I inspection 
reports and the arrears are still very numerous. If the recommen-
dations that have been made by the Committee in the previous 
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paragraphs are implemented both in letter and in spirit, the Com-
.mittee are confident that a better performance will ensure in regard 
to the implementation of audit observations. 

[So Nos. 1-4 (Paras 1.6 to 1.9 of Appendix to the 169th Report 
(Fifth Lok Sabha)]. 

Adion taken 

A gist of the instructions contained in Section I of the Standing 
Guarn File issued by the Ministry of Finance has been circulated 
to all the field offices I sections at Headquarters in this office circular 
letter No. G. 25012/8/74-Bud, dated the 4th August, 1975. They have 
also been asked: 

(i) to expedite settlement of all outstanding audit objections 
for the period prior to April, 1973. 

(ii) to nominate an officer of suitable rank, who should visit 
periodically the Accountant General's office with com-
plete and final replies to the audit objections and Inspec-
tion Reports and obtain on the spot settlement to those 
objections from Accountant General. 

(iii) to send a progress report indicating the number of auctit 
objections settled and number of meetin'gs arranged with 
the officers of the Accountants General concerned. 

(iv) The fact of non-receipt of the Half yearly statements re-
gularly from the various Accountants General was brought 
to the notice of the Ministry who in their turn have re-
quested all the Accountants General to submit the Half 
yearly returns in time vide Ministry's D.O. No. 1-1I75-IF 
dated the 16th September, 1975. 

(D.O. No. 4-2/75-IF-dt. 7-3-1976). 



APPENDIX XXI 

MINISTRY OF TOURISM & CIVIL AVIATION 
(INDIA METEOROLOGICAL DEPARTMENT) 

BeeommendatiOllS 

The Committee take a very serious view that the Ministriesf 
Departments have tried to extenuate the unusal delays in settling It 
large number of outstanding audit observations totalling 1,34,820 as 
administrative lapses. All the five types of audit objections, name-
ly (1) sanction for establishment not received (Rs. 35.00 lakhs), (ii) 
sanctions not received for contingent and miscellaneous expenditure 
(Rs. 3,!}5.49 lakhs), (iii) sanctions to estimates not received 
(Rs. 13,80.73 lakhs), (iv) detailed bills for lump sum drawals not 
received (Rs. 7,60.22 lakhs) and (v) vouchers not received 
(Rs. 17,24.61 lakhs) are of very serious nature and have to be taken 
seriously. The Committee would require that responsibilities should 
be fixed on the concerned drawing I disbursing officers. 

The Outstanding audit observations reveal serious failure of the 
administrative ministries to regulate expenditure strictly according 
to financial rules. The Committee desire that Government should 
make every effort to ensure that the audit observations are complied 
with within a reasonable perior!. of time. The outstanding audit 
objections with details should be shown in the Annual Reports of 
the Ministries I Departments, statutory and Autonomous Bodies. 

The Committee have no doubt that it is for the administrative Min-
istriesl'Departments to gear up their machinery and take timely and 
effective action to post necessary staff or to devise proper forms or 
returns for the expeditious collection or information from lower 
formations. The Committee desire that the Ministry of Finance 
should devise a suitable machinery for the expeditious settlement of 
outstanding audit obsrevationslinspection reports. Guide-lines 
should be iSSUEd to all administrative Ministries in this regard. 

The Committee have noted that there has been negli'gible progress 
in the clearance of outstanding audit observations \ inspections reports 
and the arrears are still very numerous. If the recommendations 
that have been made by the Committee in the previous paragraphs. 
are implemented both in letter anr!. in spirit, the Committee are con-
fident that a better performance will ensure in regard to the imple-
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mel),tation of audit observations. 

[Paras 1.6-1.9 of Appendix to the 169th Report (Fifth Lok Sabha)] 

Action taken 

The Heads of OfficesISections-in-charges :at the Headquarters 
have been once again asked to strictly follow the procedure Qres-
-cribed for the settlement of Audit Objections /Inspection Reports 
and to submit their monthly returns of outstanding audit objectionl 
inspection reports in proforma prescribed to enable the Depart-
ment to ensure expeditious settlement of these objections. 

Detailed procedure for the settlement of the outstanding 
observations/inspection reports contained in Section I of the Stand-
ing Guard File has been circulated for their guidance. It has been 
noted to indicate the details of audit observations/inspection Re-
-ports in the Annual Repor't of the Department. 

The offices of the various A.Gs. from whom the half yearly 
statements are not received has been asked to send these regularly 
to enable 'the Department to take necessary action for the settlement 
of these objections. 

The heads of offices have been asked to supply the requisite 
information to the Audit offices concerned and or to meet them 
personally for discussion SO as to ensure that such objections are 
settled quickly. 

[D.O. No. 4-2175-IF dt. 2-12-1975\27-5-1976] 



APPENDIX xxn 
MINISTRY OF DEJ.i'ENCE 

Recommcndatio~/Conclusions 

The Committee take a very serious view that the Ministries I 
Departments have tried to extenuate the unusual delays in settling 
a large number of outstanding audit observations totalling 1,34,820 
as administrative lapse. All the five types of audit objections, 
namely, (1) sanctions for establishment not received (Rs. 35.00 
lakhs), (ii) sanctions no,t received for contingent and misc. ex· 
penditure (Rs. 3,95.49 lakhs), (iii) sanctions to estimates not re-
ceived (Rs. 13,80.73 lakhs), (iv) detailed bills for lump sum dra· 
wals not received (Rs. 7,60.22 lakhs) and (v) vouchers not receivec\ 
(Rs. 17,24.61 lakhs) are of vf!ry serio,us nature and have to De taken 
seriously. The Committee would require that responsibilities 
should be fixed on the concerned drawing/disbursing officers. 

[So No. I-Para No. 1.6--of Appendix to the Hundred and Sixty-
ninth Report of PAC (5th Lok Sabba)] 

Action taken 

In the C & AG's report for the year 1972-73, 213 adjustment bills 
for advances on account of TAILeave Travel Concession and Leave 
Salary were sho,wn outstanding against the Ministry of Defence. 
In the Ministry's last report sent to the Public Accounts Com-
mittee, vide this Ministry's D.O. No. 10(4) 1741D (Est. 2lCash) , 
dated the 20th March, 1975, it was indicated that out of 213 ob-
jections, 181 objections had been settled, leaving a balance of 32 
objections, which remained to be settled. Since them, 17 more 
objections have been settled. Out of these 15 objections, 11 fall 
under the cate'gory (iv) an dthe remaining 4 under category (v) 
as per classification indicated in the above recommendation. The 
eleven cases pertaining to the first categonr relate to the ndjust-
ment \:)ills for which advances were drawn by the officers but the 
particulars thereof could not be furnished to the AGCR as the 
officers concerned, consequent on their reversion to their parent 
Deptts. after completion of their tenure, have taken away their 
pay bills files with them. However, efforts are being made to 
obtain the particulars of the relevant bills unrier whi~h the ad-
vances drawn by them were adjusted. As regard the I)ther 4 

10 7 
258 L.S.-8 
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objections falling under category (v). the old records are not 
readily forthco~ng and efforts are being made to locate them. As 
soon as the requisite details from the officers concerned are ~ 
ceived and the missing records are traced, it is hoped that it will 
be possible to settle all these objections, 

[D.O. No. F. 15 (7) 1751D (Est. 2) leash dt. 10-12-19751 



APPENDIX XXUI 

MINISTRY OF ENERGY 
(DEPARTMENT OF POWER) 

Recommendations 

The Committee take a very serious view that the Ministries' 
Departments have tried to extenuate the unusual delays in settling 
a large number of outstanding audit observations totalling 1,34,820 
as admInistrative lapse. All the five types of audit objections. 
namely (i) sanctions for establishment not received (Rs. 35.00 lakhs), 
(ii) sanctions not received for contingent and miscellaneous expen-
diture (Rs. 3,95.49 lakhs), (iii) sanctions to estimates not received 
(Rs. 13,80.73 lakhs), (iv) detailed bills for lump sum drawals not 
received (Rs. 7,60.22 lakhs) and (v) Vouchers not received 
(Rs. 17,24.61 lakhs) are of very serious nature and have to be taken 
seriously. The Committee would require that responsibilitiea 
should be fixed on the concerned drawing! disbursing officers. 

The outstanding audit observations reveal serious failure of the 
administrative ministries to regulate expenditure strictly according 
to financial rules. The Committee desire that Government should 
make every effort to ensure that the audit observations are com-
plied with within a reasonable period of time. The outstanding 
audit objections with details should be shown in the Annual report. 
of the Ministries I Departments, statutory and Autonomous Bodies. 

The Committee have no doubt that it is for the administrative 
Ministries I Departments to gear up the~ machinery and take timely 
and effective action to post necessary staff or to devise proper 
forms returns for the expeditious collection of information . from 
lower formations. The Committee desire that the Ministry of 
Finance should devise a suitable maChinery for the expeditious 
settlement of outstanding audit observationslinspection reports. 
Guide-lines should be issued to all aaministrative Ministries in this 
regard. 

The Committee have noted that there has been negligible pro-
gress in the clearance of outstanding audit observationslinspection 
reports and the arrears are still very numerous. If the recommen ... 
dations that have been made by the Committee in the previous para-

109 
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graphs are implemented both in letter and in spirit, the Committee 
are confident that a better performance will ensure in regard to the 
implementation of the audit observations. 

[So Nos. 1-4 (Paras 1.6, 1.7, 1.8 and 1.9) of the Appendix to the 
169th Report (Fifth Lok Sabha)] 

Action Taken 

All the controlling officers have been asked to review the posi-
tion of outstanding Audit objectionslinspection Reports in the light 
of th~ recommendations of the Public Accounts Committee and to 
take vigoI'OiuS action for effecting expeditious settlement. They have 
also been required to report progress of settlement every quarter in 
the prescribed proforma for keeping a close watch. 

From the reports received so far from the controlling officers, it 
is seen that out of 2,868 audit objections anJd 4,291 paras in the 
Inspection Reports outstanding as on 31st August, 1973, 1,224 Audit 
objections and 2113 paras have since been settled. 

The Committee's recommendations that details of the outstand-
ing audit objections and inspection reports should be shown in the 
Annual Reports of the Ministries/Departments has been noted for 
.:ompliance. . ~ , ~ ,-, ,I • ~I 

[O.M. No. G.2501714175-Buc\, dt. 10-11-1975] 



APPENDIX XXIV 

DEPARTMENT OF SCIENCE & TECHNOLOGY 
BOTANICAL SURVEY OF INDIA 

Recommendation 

The outstancUng audit observations reveal serious failure of the 
Administrative Ministries to regulate expenditure strictly according-
ly to financial rules. The committee desire that Government should 
make every effort to ensure that the audit observations are complied 
with within a reasonable period of time. 

• • * • 
[Sr. No.2 (para No. 1.7) of Appendix to the One Hundred Sixty 

Ninth Report of the Public Accounts Committee.} 

Action Taken 

Period of I.R. Para 

ti) 1.2.64 to 31-7-66 5 

Subject 

Scholarship amounting to Rs. 725.80 
awaiting recovery. 

Since all efforts to recover the decreased amount of Rs:. 725.80 
with exparte costs from the research scholar prove~ abortive, the 
amount has been written off as per this office order No. BSI/156/1/ 
75/Acctt. dated 7-8-75 copy enclosed. 

The para may be treated as settled. 
Period of I.R. Para Subject 

(ii) 1-8-66 to 31-3-68 8 Missing publications. 

Out of 28 missing publications, 9 have since been traced out. AU 
efforts to trace out the remaining 19 publications proved abortive and 
as such the cost of 11 priced publications amounting to as. 57.76 haa 
been written off as per this office order No. BSI/156fl/75/Acctt.. 
dated 7-8-75 (copy enclosed). The rest 8 publications are unpriced. 
These 19 publications have been struck off from the record! tOf Bota-
ntcal Survey of India. 

The para may be treated as settled. 

Itt 
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Period of I.R. 

~ IU p., 
Para Subject 

(iii) 1-8·66 to 31-3-68 9 Recovery of the amount of 
Rs. 1848.65p. from a party. 

Inspite of our continuous efforts, recovery of the amount from 
Mis. International Book House (P) Ltd., Bombay could not so far 
been effected. A further attempt has been made by requesting our 
Regional Botanist of the Western Circle, Botanical Survey of India, 
Poona to contact the party personally and apprise this office of the 
position. Further action will be taken on 'receipt ot reply/recommen-
dation from him. 

ZOOLOGICAL SURVE.Y OF INDIA, CALCUTTA 

Recommendation 

The outstanding audit observations reveal serious failure of the 
Administrative Ministries to regulate expenditure strictly according-
ly to financial rules. The committee desire that Government should 
make every effort to ensure that the audit observations are com-
plied with within a reasonable period of time. 

• • • 
[Sr. No.2 (para No. 1.7) of Appendix to the One Hundred Sixty 

Ninth Report of the Public Accounts Committee.] 

Action Taken 

Name of the circle of acoount to which audit objections and In-
spection Reports belong-Rajasthan and Chandigarh Circle. 

Pinancial Year in 
which the Objec-
tion raised 

1 

1965-66 J 

No.ofpara/Objec-
tion Which Was 
OUtstand ing on 

1-9-74 

One 

Action taken for settlem(Dt 

3 

The objection relates to errcncclIs paym( nt 
of electricity duty to the tune of Rs. 
138' 87 as charged by the Rajasthan 
State ElectriCity Board. As effcrts to 
recover the amount yielded no rcsUlts, 
the lII110unt has slncc been written rff 
under 'he financial powers of the head 
of the department as per requinmcnts rf 
the audit authorities. 
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One 

1970-71 Two 

1971-72 Bleven 

113 

3 

The objection relate. to noo-prcdUcticn 
of the Cash Book. The matter f' IfI6-
judi'" a' the Cash bock was seized by 
the Special police Establiahmfnt in 
connection with a case. No action for 
settlement could be tlken before the 
case ia finally disposed of by the ceurt 
of law. 

(0 The audit obj(ctien rdates to ncn-
recovery of propulsicn and det(nticn charin 
from the Director, Central A,rid Zcne Resea-
rch Institute, and District ElcctOrtteOft'icer, 
JodhpUr, totalling Rs. 5S6' 76 for use of 
Staft' C.,:. In conformity with the establi-
shed practice baacd upon the principle of 
reciprocity, the car Was givfn thcse crgmi· 
satioDS for undertaking jcurneys for c1fcial 
duties. As further pUrsuance in the matter 
will not bear any fruitfUl pUrPose, it Was 
decided to write oft' the amOunt. An order to 
this eft'ect already been issued by the ccmpe-
tent authority. 

(ii) In this objectien the audit brcught 
the notice of the Director that the GoveIn-
ment had incurred an avoidable expendi-

tUre of Rs. 2,160/- on pay and allowances of 
the Statf' Car Driver durini the pericd the 
vehicle was off the road. As neither the 
service of the permanent incumbent could 
be disPensed with nor be could be tr8D8-
ferred elseWhere c'uring the uncertain 
period, he had to be Utilised for miscella-
neous jobs and the expenditure in questicn 
should not therofore, be treated as avoicE-blr. 

Since settled by the Accountant Gcnenl, 
Rajasthan and Chandjgarh. 

(ii) Name of the circle of account to which audit objections and 
Inspection Reports belong-Tamil Nadu Circle. 

Financial yrar in No.ofpara/ob;ection 
which the objections which was outstandin.g 

raised on 1-9-1974. 

Action ta 11:( r. for srUlc cu r t 

1970-71 • Non-completion of arrUll1 verification of 
stock. 

The physical vrrification which remair~d 
uodone was completed on a later dAte. 
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(iii) Circle of account to which audit objections and Inspection 
Reports belong: West Bengal Circle (Central). 

Financial y:ar in 
which the objec-

tion raised 

1971-72 

No. of para/objection 
which was OUI stand-

in g on 2-9-74 

One 

Steps I~klll for s(;tllt mo I 

The audit oblcction pertaiu to r.OD-nea\·oy 
of outstandil'g balar:cc of Rs, 2033' 35 P. 
from a Research Scholar who h ft the 
institution before oompletion of the tum. 
The Govt. have sircc waivld the rccovClY 
from the scholar of the above amOU'lt. 
The audit is beir.g informed of the waiver. 

(iv) Name of the circle of account to which audit objections and 
Inspection Reports belong-Madhya Pradesh Circle. 

Fil'aneial year in 
which the objection 

raised. 

No.ofpara/objections 
which was outstand-

ing on 1-9-74. 

One 

Steps taken fol' 8(;ttlemer.t 

The audit objlction pc rt~il s t() hirir B of 
fans ir.stead of purchasing the st me. FOI 8 
have since been purchasl d. Th( t\:dit 
is being rcqucstl d 10 treat the cuse us 
closed. 

(v) Name of the circle of account to which audit objections and 
Inspection Reports belong Uttar Praclesh Circle-no 

Finareial year in 
which the objection 

raised 

1 

1972-73 

No. of ~ra/objec­
tion which was out-
8tandirgon 1-9-1974 

Action taken foraettltmer:t 

2 

O:'le 

3 

The objection, involving total amount of 
RI. 11,071' 33p.,incurredtowardsmcetinl 
certain items of easer.tial day-to-dIiY 
administrative ar.d functional e~Tditure, 
was raised on the &rour.d that the esper.di-
ture exceeded the limit of Hnaneia I powers 
delepted to the offtcer-in.Charge,Rrgiord 



1 2 

lIS 

3 

Station a8 "Head of Office", Por the ,PW'. 
pose ofregulariaation ofthese eJpeJlditurC'~ 
the audit called for ex-post facto sanction 
orders from the competent authority. 

Some of the items of expenditure Were already 
within the ftnancia) powers ofthe ~r..m 
Charge, Regior.al Statior.s and ex-post. 
facto sanction of the head of the depart-
ment has been accorded for lome Other 
items leaving a balance of RI. 3602' 15 
which is under examination for according 
post-facto-san.ction of the head of the 
department. 

[O.M. No. G-2S01l(IO)/74-A/C8. 
dt. 26-9-1975] 



APPENDIX XXV 

MINISTRY OF PLANNING 
(DEPARTMENT OF STATISTICS) 

Recommendation 

The Committee take a very serious view that the Ministriesl 
Departments have tried to extenuate the unusual delays in settling 
a large number of outstanding audit observations totalling 1,34,820 
as administrative lapse. All the five types of audit objections, 
namely (1) sanctions for establishment not received. (Rs. 35.00 
lakhs) (ii) sanction not received for contingent and miscellaneous 
expenditure (Rs. 395.49 lakhs) (iii) sanction estimates not received 
(Rs. 1380.73 lakhs) (iv) detailed bills for lump sum drawals not 
received (Rs. 760.22 lakhs) and (v) vouchers not received 
(Rs. 1724.61 lakhs) are of very serious nature and have to be taken 
serlously. The Committee would require that responsibilities 
should be fixed on the concerned drawing/disbursing officers. 

[S1. No.1 (Para 1.6) of the recommendation contained in PAC's 
169th Report (Fifth Lok Sabha)] 

Action taken 

In chapter VII relating to outstanding audit objections and inspec-
tion reports of the Report of C.A.G. for the year 1972-73 Union Govt. 
(Civil) this Department has not been specifically named. (The 

Department of Statist~cs was a part of Cabinet Sectt. till it became 
a part of the Ministry of Planning in Feb. 73). During 1972-73 Deptt. 
of Statistics were concerned with Demand No. 42-Statistics which 
was group head under the Ministry of Home Affairs. Matters, i.e. 
Audit paras, if any, pertaining to this Deptt. and the Appropriation 
Accounts for the year 72-73 were defenden by the Ministry of Home 
Affairs (Controlling Authority) on the basis of the information 
already furnished to them by this Department. We are not aware 
whether the audit observations pertaining to this Department, if any, 
have been included in the objections shown against the Ministry of 
Home Affairs or the Cabinet Sectt. Necessary details in this regard 
have already been called for from the A.G.C.R., New Delhi. The 
position will be examined on receipt of a reply from them. However, 

." II6 ..... 
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according to information available with us only 53 audit objections 
and 4 paras of inspection reports are pending for settlement. 

KeeommendatiQp 

The outstancUng audit observations reveal serious failure of the 
administrative Ministries to regulate expenditure strictly accord-
ing to financial rules. The Committee desire that Government 
should make every effort to ensure that the audit observations are 
complied with within a reasonable period of time. The outstandin~ 
audit objections with details should be shown in the Annual Reports 
of the Ministries I Departments, Statutory and Autonomous Bodies. 

lSI. No.2 (Para 1.7) of the recommendations contained in PAC's 
169th Report (Fifth Lok Sabha)]. 

Action taken 

The observations have been noted. Regarding recommendations 
that cletails of the outstanding audit objections should be shown 
in the Annual Report of the Departments, this Department is of the 
view that tliis is a matter for general deCision to be taken by the 
Ministry of Finance. This Department will have no objection in 
following the instructions that may be issued by the Ministry of 
Finance in this regard. 

Recommendation 

The Committee have no doubt that it is for the administrative 
Ministries I Departments to gear up their machinery and take timely 
and effective action to post necessary staff or to devise proper 
forms or returns for the expeditious collection of information from 
lower formations. The Committee desire that the Ministry of Fin-
ance should devise a suitable machinery for the expeditious settle-
ment of outstanding audit observations I inspection reports. Guide-
lines should be issued to all administrative Ministries in this regard. 

[S1. No.3 (Para 1.8) of the recommendations contained in PAC's 
169th Report (Fifth Lok Sabha)]. 

Action Taken 

Whenever considered necessary this Department issues instruc-
tions to all the concerned authorities for prompt settlement of out-
standing audit objections and inspection reports. Monthly progress 
reports have been prescribed for the attached and the subordinate 
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offices. The progress of the settlement of the audit objection and-
inspection report will now be watched through these reports and 
suitable instructions issued, wherever necessary. 

Guidelines that may be issued by the Ministry of Finance will 
be followed and also brought to the notice of all the Head of De-
partments for compliance. 

Recommendation 

The Committee have noted that there has been negligible pro-
gress in the clearance of outstanding, audit observations/inspection 
reports and the arrears are still very numerous. If the recommen-
dations that have been made by the Committee in the previous 
paragraphs are implemented both in letter and in spirit, the Com-
mittee are confident that a better performance will ensure in regard 
to the implementation of the audit observations. 

[81. No.4 (Para 1.9) of the recommendations contained in PAC's 
169th Report (Fifth Lok Sabha)]. 

Adion taken 

The obseravtions have been noted. 

[D.O. No. G 25015/2/75-B&C dt. 20-9-1975J. 



APPENDIX XXVI 

*MlNISTRY OF LABOUR 

Recommendations 

The Committee take a very serious view that the Ministries! 
Departments have triec1. to extenuate the unusual delays in settling 
a large number of outstanding audit observations totalling 1,34,'820 
as administrative lapse. All the five types of audit objections, 
namely (i) sanctions for establishment not received (Rs. 35.00 lakhs) 
(ii) sanctions not received for contingent and miscellaneous expen-

,tliture (Rs. 3,95.49 lakhs), (iii) sanctions to estmates not received 
(Rs. 13,80.73 lakhs), (iv) detailed bills for lump sum drawal not 
received (Rs. 7,60.22 lakhs) and (v) vouchers not received 
(Rs. 17,24.61 lakhs) are of very serious nature and have to be taken 
seriously. The Committee would require that responsibilities 
should be fixed on the concerned drawing/disbursing officers. 

[81. No. 1 (Para 1.6) of Appendix to the 169th Report of the 
Public Accounts Committee (Fifth Lok 8abha)] 

The outstanding audit observations reveal serious failure of tlie 
administrative ministries to regulate expenditure strictly according 
to financial rules. The Committee desire that Government should 
make every effort to ensure that the audit observations are com· 
plied with within a reasonable period of time. The outstanding 
audit objections with details should be shown in the Annual Re-
ports of the Ministries I Departments, Statutory anc1. Autonomous 
Bodies. 

[81. No.2 (Para 1.7) of Appendix to the 169th Report of the 
Public Accounts Committee (Fifth Lok Sabha) 1 

The Committee have no doubt that it is for the administrative 
MinistrieslDepartments to gear up their machinery and take timely 
and effective action to post necessary staff or to devise proper forms 
or returns for the expeditious collection of information from lower 
formations. The Committee desire that the Ministry of Finance 
should devise a suitable machinery for the expeditious settlement of 

·Not vetted in Audit. 
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outstanding autUt observations/inspection reports. Guidelines 
should be issued to all administrative Ministries in this regard. 

[S1. No.3 (Para 1.8) of Appendix to 169th Report of the 
Public Accounts Committee (Fifth Lok 5abha) 1 

The Committee have noted there pas been negligible progress in 
the clearance of the outstanding audit observations/inspection reports 
and the arrears are still very numerous. If the recommendations that 
have been made by the Committee in the previous paragraphs are 
implemented both in letter and spirit, the Committee are confident 
that a better performance will ensure in regard to the implementa-
tions of the audit observations. 

[51 No. 4 (Para 1.9) of Appendix to the 169th Report 
of the Public Accounts Committee (5th'Lok Sabha)] 

Action taken 

1. In para 1.1 of the 169th Report of the Public Accounts Com-
mittee, the number of Audit observations pending with the former 
Ministry of Labour and Rehabilitation as on the 31st August, 1973 has 
been shown as 9068. Out of this, only 22{)2 pertain to the Ministry of 
Labour. The number of outstanding Inspection Reports has been 
shown in para 1.1 '::If the Report as 2461 against the former Ministry 
of Labour and Rehabilitation. Of this, only 191 reports pertain to 
the Ministry of Labour. According to the available information, the 
number of outstanding Audit observations as on the 30th June, 1975 
in respect of Labour Ministry was 551 only. The latest information 
regarding Inspection Reports is not readily available. 

2. All the Controlling Officers of the Ministry of Labour have 
been requested to take the following measures for the settlement 
of outstanding Audit Observations and Inspection Reports:-

(i) to get excluded the audit observations etc. shown in the 
list of outstanding Audit Observations and Inspection Re-
ports which pertain to other Department etc. but have 
been erroneously included in the pending list concerning 
the Ministry of Labour; 

(ii) to get excluded such of the Audit Observations as have 
been replied tOi 

(iii) to get excluded the audit observations etc. which have 
appeared twice in the list maintained by the Audit through 
oversight; 



III 

(iv) to find ways and means to settle the old audit observations 
and inspection Reports, if necessary by personal contacts, 
so that a minimum number of audit observationslinspec-
tion reports remain \')utstanding at the end of a financial 
year. 

They have also been advised to gear up the existing machinery 
for early settlement of the audit observations. 

The settlement of the outstanding audit observationslinspection 
reports is being watched through the quarterly progress reports. 

3. The Committee's recommendati\')n that details of the oustand-
ing audit observations and inspection reports should be shown in the 
Annual Reports of the MinistriesiDepartments has been noted. 

[D.O. No. G 25015115175fB&A dt. 26-9-19751 



APPENDIX nvu 
MINISTRY OF INFORMATION AND BROADCASTING· 

Recommendation 

The Committee take a very serious view that the Ministries/ 
Departments have tried to extenuate the unusual delays in settling 
a large number of outstanding Audit Observations totalling 1,34,820 
as administrative lapse. All the five types of Audit objections, 
namely, (i) Sanctions for establishment not received (Rs. 35.00 
lakhs) (ii) Sanctions not received for contingent and miscellaneous 
expenditure (Rs. 3,95.49 lakhs), (iii) Sanctions to estimates not 
received (Rs. 13,80,73 lakhs), (iv) Detailed bills for lump sum 
drawals not received (Rs. 760.22 lakhs) and (v) Vouchers not 
received (Rs. 17,24.61 lakhs) are of very serious nature and have 
to be taken seriously. The Committee would require that respon-
sibilities should be fixed on the concerned drawing/disbursing 
()fficers. 

[SI. No. 1 (Para 1.6) of the 169th Report of the Public Accounts 
Committee (5th Lok Sabha)] 

Action taken 

The total number of Audit observations shown pending against 
this Ministry upto March, 1973 but outstanding on 31st August, 11173 
are 3407, involving an amount of Rs. 81.26 lakhs; out of which 331 
were made prior to April, 1970, involving an amount of Rs. 1.70 
lakhs. Even before the receipt of the copy of the report of the 
Public Accounts Committee, this Ministry, on receipt of the report 
of the Comptroller and Auditor General of India for the year 1972-
"73-Union Government (Civil), had taken up the matter vigorously 
with all the 14 attached and subordinate oftices, emphasising that 
the outstanding audit observations should be resolved and settled 
with maximum speed. It may, however, be mentioned that the 
DGAIR haVe 118 stations/offices located all over India and simi-
larly Directorate of Field Publicity, another media unit of this 
Ministry, has 212. Field Units operating in various parts of the coun-
try, and therefore receipt and collection of information in respect 
()f audit observations pending with each such field fonnation takes 

·Not Vetted in Audit. 
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time. However, from the data collected from the 'VUious attached 
and 8ubordtDatedftbl, the lateSt position, U it emerges, isindicat-
'!d below: - . 

Name of the Media Unit No. of Obserft-
audit tiona still 

obsena- pendin, 
tiona made 
uptOMarch 

1973 
but out-
atandin, 
on 31-8-73 

Remarks 

----,--- ,------ ,----------.-------------I 

Directorate of Field Publicity 

Refistrarof News papers for 
ndia. • • • 

R !s earcb and Re ference Division 

N Itio:lal Film ArchivelofIndia. 

Photo Division 

Publica:io:'8 Division 

Directorate of Advertisir., alld 
Visual Publicity. • • 

Films Division 

Song & Drama Division 

'P reas InformatlOD Bureau 

Central Board of Film Cenlon 

2 

4 

4 

22 

22 

170 

166 
nil. 

63 

218 

nU. 
Directorate onlIm Feltivals nil. 

PihU and T. V. InitItute of India lin. 
DGAIR • 9St 

Minlltry (MaID) ,. .•• 1 

3 

42 

oil. 

nil. 

s 

4 

136 

6 

nil. 
nU. 

nU. 

nil. 
nil. 

331 

nil. 

~AL • 1931 546 

4 

For want of PSR, non-adjustment 
of TA Ikotheradvances etc. 

Relatw., to payee's stamped 
receipts. 

Relating to T.A. advance adjust-
ment •• 

Out of 136. 102 relate to payee's 
stamped receipts in respect of 
which certificate ofthc D . .o.O. 
that all payment. were made to 
the party QOIlcerned. has been 
lent. Is desired by audit. 

Adjustment billl .. nted 

Pertablin, to paycc', - atamped 
receiptl 

The Dte. wa, formed in Oct. 1973 

Out of "r~ 10,. relate to pi,"', 
,tamped neelpta. 

Ai would be observed from column % of the ab~ve Jtatelnent, 
the tOtal number of outstanding audit observations does not tally 
258 r..s-e. 
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. with the figw.-~ given in the report of the Comptroller and Auditor 
General.. _Th~, difficulty experienced in thi( 'behalf was that in 

. 'each cirCle of account,this Ministry has field formations of various 
media units. Every Accountant General had furnished the figures 

-of audit observations pending at a given point of time in respect of 
the whole of this Ministry for compilation of data for the report of 
the Comptroller and Auditor General. It was not possible in the 
given time to ascertain from each Accountant General the number 
of audit observations pending in respect of each field formation and 
the number and date of the correspondence under which the office 
of the Accountant General had communicated those audit observa-
tions to a particular field unit. On the other hand, each media unit 
and its field formations have given the information in respect of 
pending audit observations according to the picture available 
with them, when they were asked to supply the desired informa-
tion. However, on the basiR of the report of the Comptroller and 
Auditor General for the ye~r 1973-74, this Ministry had taken the 
antiCipatory action of addressing the various Accountant Generals 
to intimate the details of the outstanding audit observations/ 
objections, -indicating to which particular subordinate offiae they 
pertain, so that it may be easy to identify the particular office con-

-cemed with the particular aUdit observations/objections. This 
would also permit fixing of responsibility for undue delay. Replies 
'from some of the Accountant Generals are still awaited. 
Outstnnding InBpelCtion Rep01'ts: 

73 inspection reports containing 136 paragraphs have been shown 
outstandiDg against this Ministry in respect of 'departmentally 
managed commerc~al. and quasi-commercial undertakiligs'. Only Z 
media units fall under this category viz. DGAIR and the Films 
Division, Bombay. The position as intimated by them is tabulated 
below:-

. Ntme oftbe Media Unit No. Of Paralf8phs 
paragraphs stU! 

Remarks 

ofinspec- pending 
tlon reports 

, outetandina 
on 31-8-73 ----._------------------

I 2 3 

-Filma DiYiIion ~mbaJ ' 30 16 

DGAIR 351- S5I 

In cale of'molt ~fthi outatardii,. 
paragraphs, needful hal bc~n 
,tone ,nd conJrmuion of aadir 
that tbe7 have droppe d th~ 
par ..... pbI,i. awaited. 

- ·Itwould be observ~, accordini to the record of the DGAIR 
the number of outstanding paragraphs of inspection r~ a~ 

/ :;> 
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JIlore than the total number shown in the i'eport of the C&AG. T!2 
DGAIR has attributed this to the reason that i:il.timation of set tIe-
IIlent of objections pertaining to their various. subordinate offices hu 
not been received. The Heads of the OfBces concerned have been 
advised to confirm from the audit, which of the objections have 
since been treated as settled. As stated in the foregoing para. 
graphs, when detailed information is received from the Accountant 
Generals concerned in respect of the figures given in the report of 
the C&AG for the year 19'73-74, it would be possible· to identify 
which paragraphs of varioUs inspection reports pertaining to which 
particular office, are treated to be outstanding by audit, to enable 
concerted efforts being made to liquidate the paragraphs so identi-
fied. 

Recommendation 

The outstanding audit observations reveal serious failure of the 
Administrative Ministries to regulate expenditure strictly accord-
ing to financial rules. The Committee desire that Government 
should make every effort to ensure that the Audit observations are 
compiled within a reasonable period of time. The outstanding Audit 
objections with details should be shown in the annual reports of 
the Ministries/Departments, statutory and autonomous bodies. 

[S1. No.2 (Para 1.7) of 169th Report of the Public 
Accounts Committee (5th Lok Sabha)]. 

Action taken 

The Ministry has already taken stringent measures that th~ 
audit observations and objections are identified in respect of each 
subordinate office to keep a watch on their speedy disposal/settle-
ment. within a reasonable period of time. Instructions have already 
been issued that outstanding audit objections with details should 
be shown in the annual reports, placed before the Parliament. 

Recommendation 

The Committee have no doubt that it is for the Administrative 
Ministries/Departments to gear up their machinery and take timely 
and effective action to post necessary staff or to device proper forma 
or retums for the expeditious collection of information from lower 
formations. The Committee desire that the Ministry of Finance 
should device a suitable machinery for the expeditious settlement 
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afl,'Outstaading audit observations/inspectiOn reporta. Gldl\eliaes 
. .8Du1d be il8taed to all Adm1nistrative Ministrles in this regard. 
'.::r1: . 
. "'J,-r 

.... ,,, ... "' .. 

[S1. No.3 (Para 1.8) of 169th Report of the Public 
Accounts Committee (5th Lok Sabha) J. 

Action takea 

As desired by the Committee, this Ministry has already geared 
up the machinery for timely and effective action by impressing 
upon the Heads of Departments to devise proper forms or returns 
for the expeditious eollection of infonnation from their subordinate 
formations. When guidelines in this behalf have been formulated 
by the Ministry of Finance, those will also be adopted by this 
Ministry and its attached and subordinate offices. 

Recommendation 

The Committee have noted that there has been regligible pro-
gress in the clearance of outstanding audit observation'S/inspections 
reports and the arrears are still very numerous. If the recommen-
dations that have been made by the Committee in the previous 
paragraphs are implemented both in letter and in spirit. The 
Committee are confident that a better performance will ensue in 
regard to the implementation of the audit observations. 

[S1. No.4 (Para 1.9) of 169th Report of the Public 
l.(,., Accounts Committee (5th Lok Sabha)]. 

Action taken 

The contents of this paragraph of the report of the Committee 
~" ,been noted for information and ~ture guidance. 

[O.M. No. G-2501514175-B&A, dt. 17-9-1975] 



APPEMDIX~xxvm 

MINISTRY OF STEEL & MINIS 
(DEPTT. OF STEEL)· 

Bee4alDeIlda. ... 

;1 

The Committee take a Vety serious view that the Ministries/De-
partments have tried to extenuate the unusual delays in setting a 
large nwnber of outstanding audit observations ~tal1ing 1,34,820 as 
administrative lapse. All the five types of audit objections, namely 
(i) sanctions for establishment not received (Rs. 35.00 lakhs) , (ii) 
sanctions not received for contingent and miscellaneous expenditure 
(R.s. 3.95.49 lakhs) , (iii) sanctIons to estimate not received 
(Rs. 13,80.73 lakhs) , (iv) detailed bills for lump sum dl'awals not 
received (Rs. 7,60.22 lakhs) and (v) vouchers not receivec\ 
(Rs. 17.24.61 lakhs) are of very serious nature and have to be taken 
seriously. The Committee would require that responsibilities should 
be fixed on the concerned drawing/disbursing officera. 

The outstanding audit observations reveal serious failure of the 
admir.istrative Ministries to regulate expenditure strictly according 
to financial rules. The Committee desire that Government should 
make every effort to ensure that the audit observations are complied 
with within a reasonable period of time. The outstanding audit ob-
jections with details should be shown in the Annual Reports of the 
Ministries/Departments, Statutory and Autonomous Bodies. 

The Committee have no doubt that it i. for the administrative 
Ministries/Departments to gear up their machinery and take timely 
and effective action to post necessary staft or to devise proper forms 
or returns for the expeditious collection 01 infonnation from lower 
formations. The Committee desire that the Ministry Of Finance 
~ould devise a suitable machinery for the expeditiovs settlement of 
outstanding audit observations/inspection reports, Guinelines should 
be iQueci to all administrative Ministries in this regard. 

The Committee have noted that there has been negligible progress 
in the clearance of the outstanding audit observationslinspect!o!' 

"'Not vetten in aucUt. 
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reports and the arrears are still very numerous. If the recommenda-
tions that have been made by the Committee in the previous para-
Iraphs are implemente4 both in letter an(l. in spirit, the Committee 
arc confident that a better performance will e'Dsue in regard to the 
implementatiolll 'of the audit observation. 

[So NOB. 1-4 (Paras 1.6 to 1.9) of Appendix of 169th Report 
ot the Public Accounts Committee (5th Lok Sabha) 1 

-Action taken 

Out of 79 observations in respect of Deptt. of Steel 30 audit obaer-
.ovations pertain to Iron & Steel Control Organisation and 49 audit 
observations pertain to Deptt. of Steel (Secretariat proper). 

I. IRON & STEeL ORGANISATION 

I. Audit oUertNJti"ru 
. The \'Osition aa on 9I8t August. 1975 of the audit observation. in respect of Iron & Ste 

Orga[lilatlon is given below year-wise. 

Year 

I 

19S9-60 

I¢I-6z 

No. of 
outstan-
di~ 
observa-
tions 

3 

I 

4 

3 

1 

, 

Positio!" as well as action taken by the Govt. as upto 31-8-1' 

3 

ease pending in Court. Action haa been taken to settle the matter 
expeditiously through the appropriate authority. 

Both the case. are pending in the Court. Actian hal been taken 
to setUe the matter thiough appropriate authority. 

All the cuee are pending in Courtl Arbitratian. Action (or 
perauading the matter has already been taken throu&h the 
appropriate authority. ' 

AU the cases are pending in Court. Action for penuading mattera 
haa already been taken through the appropriate aUthority. 

Acti~n is being taken for closing theBe ob~ctlons with the 
appropriate autliority through formal ccmmunieatian. 

Case i. pendln,In court. Purther action will be taken on receipt 
of instruction from the Court. 

Requelt for'lettlin& the objection has already been made to the 
audit. Pormal Communication i. awaited. 

. In respect of thl'C4: objections detail. of expenditure a. des.irt d 
by the a\ldltare being obtai~d from the appropriate autho-
rity. As resard other :z objectiona, for I case legal action i. 

pending for Which the Ministry Q{ Law i. being pun1,lt'd with (or 
expeditious action, and for other o~cdon request (or drop-
ping the objection has been made to the audit fram whom formal 
communication I, awaited. 
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a 

1972-73 4 

129 

z . • 
Out of 8 objection, it has been info~1l1'''cCrtainfd from the 

audit that 3 obiection. atand lettll'dl ~jllled. Howner, the 
audit hal been requeltcd to confirm tlii, poeftion tJuoup 
formal communication. Rcque,t for drOllPbiI 4 more objrc-
tlon, baa been DUde to the audit. Rfpl)- from the audit in tIU. 
re .. rd is awaited. One more objection pertainin·1 to thi, year 
i, pendilll in the Court. 

Out of 4 objections r ha, already been IctUed. In rrlpcct of I 
objection, request for lettlinl obitction ba. bhn wde to 
audit from wtiom formal communication i. awaited. AI tt pre! 
balance of 2 objection, action for acnlement oftheac objec-
tions el.pcditiousJy hal been taken with the au~t. 

2. Inspe~on Rep~ 
Only 3 inspection reports containing 6 paras were outstanding 

against I&SC Organisation pertaining to year 1971-72. The latest 
position of these inspection reports as on 31st August, 1975 is given 
below. Out of· 6 paras of the 3 inspection reports, 4 paras'have al-
ready been settled. In respeot of other 2 paras, 1 case is pending 
due to the decision of the Court/arbitrators and the other case is 
expected to be settled early. 

3. Steps taken to settle audit objections 

Mostly the cases pertaining the Iron & Steel Control Organisation 
.are either pending in the court or awaiting decisions of th~ arbitra-
tors. Action for clearing these matters has already been taken by 
I&SC Organisation with the appropriate authorities like Ministry of 
Law, Central Government, Counsels and other legal agencies. They 
are also being reminded frequently to persuade with the Court 
authority/Arbitrators for speedy settlement of the cases. 

4. Details of audit observations 
A statement. giving brief on each audit obsetvations is enclosed· . 

(Annexure I). 
II. DBPARTMBNT OF STEEL (SECRBTARIAT PROPBR) 

I. Audit obstf'fJtJriOfll 
The DOSition as on 318t Augu.8t,197S of tile audit o~rfttl0D8 in reaped of Department" 

of Steel (Secretariat proper) il .iven below yelr.wi8e : 

Year No. of-
out.t.n. 
ding 
observa-
tions 

Position a8 wen al I_ctioo tll~nbJ fhe Govt. II upt091......" 

.. 
~~~------------------~----~~ .. ---------~----------Recovery offe.tiVil advance froni three Govore_t It mplo~u. 3 

No details are available at this distance of Hme, in _n these 
casel AGCW&M ha. been requested to drop the obiectiore. 



Yelr 

( 

No. >Of 
outltan-
din, 
obaem-
tiebe' 

J 

1 

3 

3 

1tna-73' .'. 23 

), 

. I .. - .. .." .~, n ~ 
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Position II well II action taken b)'thc Govt.1.' upto 3)-11-75 

Jlccovel'J of TA advance .cooter advance from 2 Governmellt 
employees. Since recovery hal been effected in aJlthese casu 
AGCW&M has been requested to deletc theBc obicctior' •• ~ 

Recov~ ofp.r.O. advance. The recovery would haV( been mrde-' 
b7 the Minlltr)' where tbe: GoVernment cmplo~e was tlars-
ferred. Maner i. under e.mination/verification. 

Recovery of LTC advance would have been DIIde by the Mid. 
Itr)' concerned where the oflictr was ttanaferr~d. The matter 
is being checked up with that Mtru.tty. 

The recovery of transfer TA, leave laJaryar..d T.A. sdvarcCl 
from officers. Recoveries in alI these cases hav~ abud} been 
effected and audit has been acx:ordingly requested to dICP 
these objections. 

Recovery ofleave salary IIdvance. over drawn amour.t ard TA 
advance from 3 officers. The position is being checked up with 
the respective officers where tbese dHcers werc trarsferred 
whether recoveries have aUClidy been made by those o1Iictrs •. 

Recovery of overdrawn pay and allowances, TA advanre ar.d 
payment o(import duty. In one casc the recoveries hasalready 
been affected and AGCW&M hal been requested to ddetc 
the objection. In other two calee neccuary particulars have 
been called for final lettlement. 

Objectiona pertain to the recoveryofTA edvsrcu pa;d 10 vllr:clli 
oftlcers excelS pay and allowance •• LTC advar.C( ard pa}met,l 
of trunk call billll. In two caleB recoveries have alr(5dy b((n 
e1fected and AGCW&M ha. been requelted to drop 
these objections. As regard the recovery of balar.ce of LTC 
advance, AGCW&M hi, been informed that the same has 
a)read)' been recovered and thus requcst for droppir,g this 
ObjectlOD has also been DIIde. In case ofpaymert of tJUJ.k call 
bill. attelted mpy of IdjuetmeJlt billli8s been supplied te 
AGCW&M. In the fifth case the officer cor.cerrcd has becn 
requelted to aef)d tbe requiaitc p8rtic:ul.ra in ordu to stttlr 
the oble ction. as early a. possible. , I I 

In 14 caSH recoTeries ofTA advance. have aJrudyb(cn c1Tcc1ui 
and AGCW&M has been requested to drop these objections. 
In other two casel too recoveriel of LTC and leave '''Ia!y 
advances have been e1fected Rl'd AGCWAM hal been requ-
elted to drop theBe two objections. In the ftlnloinUll 7 calln~ 
6 o*-ctions pertain to adjustment ofTA Advances for which 
detailed particular. have been calkd for from ofiIcen conc:u-
ned and the remainir!1 one ob~4.'tion belonp to Regional Iron 
"Steel ControJJer, Kanpur. AGCW&M lias been requested. 
to tranafer thi, objection to that office. 

2. I mpectios Reports 

All the 8. paras in Inspection Reports for 1970-71 ant\ 1971-72 have: 
.inee been ,ett~ 

j • 
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3. Steps taken to .ettle a.udit objections 

Steps have already beep taken with the ofticerloftices concerned 
to settle t~e objections expeditiously. 

4. Details of audit objectioM 

A statement giving brief on each audit observation is enclosed 
(Annexure n). 
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APPENDIX XXIX 

MINISTRY OF STEEL AND MINES 

(DEPARTMENT OF MINES) 

Recommendation 

The Committee take a very serious view that the Ministries/De-
partments have tried to extenuate the unusual delays in settling a 
large number of outstanding audit observations 1/.:>talling 1,34,820 as 
administrative lapse. All the five types of audit objections, namely 
(i) sanctions for establishment not received (Rs. 35.00 lakhs), (ii) 
sanctions not received for contingent and miscellaneous expenditure 
(Rs. 3,95.49 lakhs) , (iii) sanctions to estimates not received (Rs. 
13,~0.73 lakhs), (iv) detailed bills for lump sum drawals not received 
(Rs. 7,60.22 lakhs) and (v) vouchers not received (Rs. 17,24.61 lakhs) 
are of very serious nature and have to be taken seriously. The Com-
mittee would require that responsibilities should be fixed on the 
concerned drawing/disbursing officers. 

[So No. 1 para 1.6 of Appendix to the 169th Report of the P.A.C. 
(Fifth IJJk Sabha)] 

Action taken 

We are concerned with the follOWing offices/subordinate Depart-
ments:-

1. Secretariat of the Department of Mines. 
2. Geological Survey of India. 
3. Indian Bureau of Mines. 
4. Airborne Mineral Surveys and Exploration. 
5. Controller of Mining Leases. 

The recommendation 'Of the Committee has been brought to the 
notice of these offices/Departments. The Heads of these Departments 
have been informed that they will be personally responsible for 
ensuring prompt settlement of outstanding audit observations/inspec-
tion reports paras. A copy of the instructions issued in this regard 
is enclosed (vide annexure-I). 
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ANNEXURE-I 

IMPORTANT/IMMEDIATE 

No. 4/8/75-IF 

GOVERNMENT OF INDIA 

MINISTRY OF STEEL & MINES 

(Department of Mines) 

1. Shri C. Karunakaran, 
Director General, 
Geological Survey of India, 
Jawaharlal Nehru Road, 
Calcutta. 

2. Shri S. Narainaswamy, 
Deputy Director General, 
A.M.S.E., Bangalore. 

3. Shri D. N. Bhargava, 
Controller, 
Indian Bureau of Mines, 

Nagpur. 

4. Shri D. N. Bhargava, 
Controller of Mining Leases, 
Nagpur. 

New Delhi, the 23rd May, 1975. 

Subject: 169th Report of P.A.C. on Chapter VII of Report of Com-
troller and Auditor General of India for the year 1972-73 
Union Government (Civil) relating to Outstanding Audit 
Observation and Inspection Reports. . 

Sir, 

I am directed 00 say that the 169th report of the Public Accounts 
Committee (Fifth Lok Sabha) was presented to the Lok Sabha on 
20-4-75. In this connection an extract from the report of P. A. C . 
containing the recommendations of the Committee is enclosed. 



2. The main recommendations of the P.A.C. are as under:-

(i) That responsibility be fixed on DDO's for unusal delays in 
settling Audit Objections. 

(ii) That Government should make every effort to ensure that 
audit observations are complied with within a reasonable 
period of time and the outstanding audit objectit.:>ns with 
details should be shown in the Annual Reports of the 
Ministries/Departments, Statutory and Autonomous Bodies. 

(iii) Administrative Ministry should gear up their machinery to 
take timely and effective action to post necessary staff 
or to devise proper forms or returns fOf expeditious col-
lection of information from lower formations. 

(iv) That Ministry of Finance should devise a suitable ma-
chinery and issue gUidelines for expeditious settlement of 
outstanding audit observations/inspection reports. 

3. F\)r implementing the above recommendations of the P. A. C., 
it has been decided to take the following action:-

(i) The Heads of the Deptt. of GSIIIBMIAMSEICML will here-
after be personally responsible for ensuring action for ex-
peditious settlement of outstanding objections/Inspection 
reports. All the outstanding audit observations/inspection 
reports shown in the report of the Comptroller and Audi-
tor General for the year 1972-73 should be settled by 
31-7-75. 

(ii) You should submit every month a statement showing 
details of outstanding audit objections/inspection reports 
and action taken to settle them. TMs statement should be 
forwarded by the 10th of each month by name to the 
Director/Deputy Secretary ac\ministratively concerned with 
your organisation. 

(iii) Senior Officers of your Organisation~ should hold meetings 
with the concerned Audit Officers at least once a month 
for expeditious settlement of outstanding objections/inspec-
tion reports. 
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4. Please acknowledge receipt of this letter. 

Copy forwarded to;-

Yours faithfully, 
(M. S. BHATNAGAR) 

Deputy Secretary to the Government of India. 

Director (B). In so far as the Sectt. proper is concerned. Dir.(B) 
will be personally responsible for ensuring action for expeditious 
settlement of outstanding audit objections/inspection reports. He is 
required to settle all the outstanding audit objection"! covered by the 
Audit Report of the CAG for 1972-73 (Civil) by 31-7-75. 

DIrector (N) /DS (J) JDS (N) for personally watching the progress 
of the pending audit objections etc. and t\) ensure that the same are 
settled by 31-7-75. 

All Sections. 

Sci/-
(M. S. BHATNAGAR) 

Deputy Secretary 
[O.M. No.4 (1) /75-IF dt. 10-9-1975] 
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